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INTRODUCTION

I, the Chairman, Committee on Public Accounts, having been authorised by the
Committee to present this Report, on their behalf present the Fourth Report on paragraphs
relating to Public Works Department contained in the Report of the Comptroller and Auditor
General of India for the year ended 31* March 2015 (Economic Sector).

The Report of the Comptroller and Auditor General of India for the year ended 31*
March 2015 (Economic Sector) was laid on the Table of the House on 28" June 2016.

The Committee considered and finalised this Report at the meeting held on 11"
March, 2022.

The Committee place on records their appreciation of the assistance rendered to them

by the Accountant General in the examination of the Audit Report.

' SUNNY JOSEPH,

Thiruvananthapuram, CHAIRMAN,
16" March, 2022. COMMITTEE ON PUBLIC ACCOUNTS.



REPORT
PUBLIC WORKS DEPARTMENT

[Audit paragraph 5.5 contained in the report of the Comptroller and
Auditor General of India (Economic Sector) for the year ended 31*

March 2015.]

Inadmissible payment to contractor on balance items of

bridgework

Irregular revision of rate of items mentioned in the agreement
schedule by treating them as extra items and non-availing of
agreed tender rebate while making payments thereon to the
contractor resulted in undue benefit of X1.09 crore to the

contractor.

As per clause 23 (e) of Notice Inviting Tenders (NIT), extra
items of work are those which are not expressly or impliedly
described in the schedule, plans or specification. Those items of work
which though highly necessary for the proper execution of the work
and its completion, if not provided for in the original contract, can be
treated as 'extras'.

Further, as per Clause 3 (b) of NIT, the overall percentage rate
accepted and specified in the agreement shall not be varied on any
account whatsoever.

The Superintending Engineer, PWD, Roads and Bridges, North
Circle, Kozhikode (SE) had awarded® (April 2009) the work
“construction of bridge at Varamkadavu in Chelora Grama Panchayat
in Kannur district (balance work)” to a contractor® at 21.80 per cent

below estimated amount of X2.64 crore.
2 SE (K) 5/2009-2010 dated 17April 2009

3 Sri TA Abdulrahiman, Kasaragod
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The items of work included in the original agreement schedule for
formation of approach roads to the bridge structure which was completed in
March 2005 consisted of earthwork for forming high embankment for
approach roads, and ground improvement works using non-woven geo-
textiles, woven geo-textiles and Pre-fabricated Vertical Drain (PVD).

During execution of the work, these items were treated as extra items
and their rates enhanced, by executing (November 2009/March 2010)
Supplementary agreements by the SE with the contractor. The contractor
had agreed to execute these extra items at 21.80 per cent below estimate
rate. The work was completed in May 2011. The contractor was paid an

amount of X 3.81 crore in five part bills as of December 2015.

Audit scrutiny revealed that:
» The above items of work were expressly mentioned in the Agreement
executed by the contractor for the balance work. So, as per clause 23 (e) of
NIT, they could not be treated as extra items. However, in violation of this
provision, SE had treated them as extra items and revised (November
2009/March 2010) their rates.
* The Executive Engineer, PWD Roads Division, Kannur, (EE) did not
apply tender rebate from the payments made to the contractor on the extra
items, even though it was agreed in the supplementary agreements
executed. This was in violation of the rules on application of overall tender
percentage contained in the NIT.

The above violations resulted in inadmissible payment of X1.09
crore to the contractor, which amounted to undue benefit extended to him,

as shown in the table below:

Description item in | Up to date | Agreed rate | Revised rate | Undue benefit
Agreement quantity after used for to the

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/
Public Works Department(report and appendix 1).odt
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executed applying payment contractor
tender without (in )
rebate tender rebate

(1) ) 3) 4) [2x (4-3)]
Earth work filling with|54174.38 m’ | X 1516/10m3, 2,424/10 m*> | 49,19,033.70
all classes of soil (1939, less
suitable for forming 21.80 %)
high embankment...
Providing and laying| 6332.08 m* | X 55.91/m2 88 m’ 2,03,196.45
non-woven geo-textile (71.5, less
fabric... 21.80%)
Providing and laying| 4380.78 m* | X 59.82/m2 89.78 m* 1,31,248.17
woven geo-textile (76.5, less
fabric... 21.80%)
Providing and laying, 800 m’ X 55.91/m2 88 m’ 25,672.00
non-woven geo-textile (71.5, less
fabric under water... 21.80%)
Providing and installing| 130392.10 | X 66.47/m 109.92/m 56,65,536.75
flexible  pre-fabricated m (85, less
vertical drain... 21.80%)
Total undue benefit to the contractor 1,09,44,687.07

When the matter was pointed out (June 2013), Government replied

(October 2014) as under-

» revision of rates in earthwork was in lieu of wastage of earth during

execution. Further, the estimate rate for earth work was adopted

without applying tender rebate, as it was an extra item, and;

» the ground improvement materials viz., geo-textiles and PVD, were

brought from abroad and that an approximate rate taken from earlier

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/
Public Works Department(report and appendix 1).odt
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executed work was adopted in the estimate. But, when order was
placed for these materials at the time of execution, their rates had
increased. Further, these were not items included in the Schedule of
Rates, but were market rate components for which tender variation
was not applied.

The reply of Government was not tenable due to the following
reasons:

» Earthwork for formation of approach roads was an item expressly
provided in the original agreement schedule. Hence, revision of its
rate by treating it as an extra item was a violation of the condition of
NIT. Moreover, the contractor had clearly agreed in the
supplementary agreement that the tender rebate of 21.80 per cent was
applicable for this extra item.

» Similarly, the items for ground improvement work were also
expressly provided for in the schedule of the balance work. So, the
contractor had quoted his rates accordingly with tender rebate.
Hence, classifying them as extra items of work and enhancing their
rates was a clear violation of the NIT provision.

» Further, as per NIT, it was the duty of the contractor to ensure
availability of materials before quoting his rates. Hence, the
contractor was not eligible for rate revision on account of non-
availability of materials and variation in market rates. In this case
also, the department failed to avail the benefit of tender rebate agreed

by the contractor.

Thus, the action of the Department in enhancing the rates of items
expressly mentioned in the agreement schedule by treating them as extra
items in violation of the NIT provisions and non-availing of agreed tender

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/
Public Works Department(report and appendix 1).odt
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rebate on those items resulted in extending an undue benefit of X1.09 crore

to the contractor.

[Note submitted by the Government on the above audit paragraph is

included as Appendix II.]

Excerpts from Committee's discussion with department officials.

1)  Regarding the audit objection on inadmissible payment of I1.09
crore to the contractor by treating the items mentioned in the agreement
schedule for the construction of Varamkadavu bridge as extra items and
non availing of agreed tender rebate, the Committee enquired why the soil
investigation had not been conducted and how the TS had been issued
without considering the conditions of soil and the length of approach road.
The Chief Engineer (NH), PWD answered that the original administrative
sanction was issued on the total amount based on a rough cost estimate for
the work without any detailed investigation. He added that the technical
sanction was issued based on a detailed estimate but the length of approach

road was not considered.

2)  The Committee noticed that a higher cost had been incurred as the
approach road was built at marshy areas. To a query regarding the action of
the department in granting administrative sanction to the second work, the
Chief Engineer (N.H) PWD, replied that the work of bridge proper was done
by KSCC in 2005 but the work for raising up the approach road was
terminated due to the sinkage of soil. Later agreement was executed by
arranging the work of the approach road as balance work excluding the

bridge proper.

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/
Public Works Department(report and appendix 1).odt
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3)  He added that provision for the approach road was incorporated in the
original work estimate. But minimum abutment height was specified in it.
In technical sanction, a higher amount than that in the administrative
sanction was provided for the work of bridge. But minimum provision for
the approach road was given in the T.S. as the details of the work were not
prepared. At the time of building the approach road the sinkage of soil was
happened and KSCC demanded additional amount for the same and hence
they were terminated from the work. The Committee expressed its
displeasure over the attitude of the officials for not citing these matters in

the RMT and for not submitting the concerned file at the time of audit.

4)  The official from the office of Accountant General informed that audit
observation was only on the balance work that was done without proper
estimation and proper investigation. = The Committee expressed its
dissatisfaction over the termination of KSCC from the original work at risk

and cost.

5) The Committee pointed out that the TS was issued without
considering even the soil condition and the length of approach road, and the
work which were expressely mentioned in the agreement schedule were
treated as an extra item of work. Besides, non-availing of agreed tender
rebate while making payments thereon to the contractor resulted in undue
benefit to the contractor. The Committee directed the Department that a
detailed report should be submitted within one month regarding the urgent
situation behind issuing of TS, without considering the soil condition and in

violation of NIT rules. The Joint Secretary, PWD assured to do so.

6) When enquired about the already worked out rate in the detailed
estimate and the revised rate, the Chief Engineer, replied that the second

work had done after 5 years from the original tendering and later when the

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/
Public Works Department(report and appendix 1).odt
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balance work was tendered there was a provision for using modern
technologies like Prefabricated Vertical Drains with Geo textiles for soil
treatment. He added that when the earth filling was done for the completion
of embankment construction, unaccounted sinkage of soil had occured and
subsequently an expert opinion from a Chennai based Geo-tech agency had
been sought. The Chief Engineer also stated that since the material for PVD
was imported from Malasia, the rates were varied in tune with the exchange
rates. The contractor approached the Government to get it done at market
rate. Subsequently the work was treated as extra items and revised their

rates and the same was approved by the government.

7)  The Committee directed the department to submit a detailed report on
the matters deliberated above and the Joint Secretary, PWD agreed that it

would be furnished within one month.

[The additional information submitted by the government on the above
audit paragraph was considered by the Committee at its meetings held

on 14.01.2020 and 22.01.2020]

Excerpts from Committee's discussion with department officials.

8)  Regarding the construction of Varamkadavu bridge, the Committee
enquired about the sanctioning of T. S. before completing soil investigation
and revision of rates by considering earth works as additional work which was
a clear violation of terms and conditions. The Secretary, PWD replied that
rates were increased because new technology was used for the construction of

vertical drains and fender piles.

9)  The Chief Engineer (Bridges) explained the construction work of the
Varamkadavu bridge. The work consisting of 476 m length bridge proper and

approach road was under taken by Kerala State Construction Corporation Ltd.

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/
Public Works Department(report and appendix 1).odt
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The Construction of bridge structure was based on sub soil investigation done
at abutment and pier points. Though the approach road was passing through
water logged, marshy areas no sub soil investigation was done. The
administrative sanction for the construction of bridge was obtained on the
basis of rough cost estimate without any detailed sub soil investigation in
respect of approach road. As the proposed site was found unable to bear extra
weight, KSCCL not only comply the direction put forth for soil investigation
but also requested to increase the estimate rate as well. When detailed
investigation was conducted, there was a change in design parameters and in
addition to this, pre-fabricated drains, woven and Nonwoven Geo Textile

materials etc. had to be provided, thereby increasing the estimate rate.

10) The committee enquired whether there was any provision in PWD
norms to tender a work based on rough estimate. The Chief Engineer
informed the Committee that earlier, work was tendered with a rough estimate
and the detailed design was submitted later. He further informed that this
particular issue was in 2005 and now work cannot be tendered using rough
estimate.

11) The Committee wanted to know how the detailed project report and
detailed estimate was prepared. The Chief Engineer informed that it was
prepared after conducting investigation and in this case investigation was
done for Bridge proper and immediate approach construction.

12) When Committee enquired whether soil testing and detailed
investigation was done as per PWD norms in this case, the Secretary, PWD
replied that technical sanction was given only after all these procedure, and in
this case detailed investigation was done for bridge proper and immediate
approach road. The question of the Committee to clarify whether soil

investigation was conducted as a part of investigation, the witness Executive

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/
Public Works Department(report and appendix 1).odt
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Engineer (Bridges), Public Works Department answered that detailed
investigation was done for the place allotted for bridge proper but soil testing

was not done for approach road construction.

13) The Committee acknowledged the fact that sometimes administrative
sanction was provided considering rough estimate, and it was not unusual that
AS amount may increase when soil testing is done due to presence of rocks
or water logged area. The Committee also opined that estimate could be
revised in cases where the land could not be acquired within the agreement
period due to some unexpected works. But the Committee strongly
commended that sanctioning TS according to a rough estimate cannot be
justified and criticized the department for not following proper tender

procedure.

14) The Committee wanted to know whether separate estimate was
prepared for bridge proper and approach road for which Executive Engineer
(Bridges) replied that both could be completed within a single estimate. He
further informed the Committee that changes in foundation and piller of
bridge may affect the estimate amount and the rate difference is usually

rectified through revised estimate.

15) The Committee pointed out that the mentioned work was carried out

violating PWD norms, without proper investigation or detailed estimate.

16) When enquired about the bill payment details, the Executive Engineer
apprised the Committee that final bill had not been produced and that
payment for the remaining amount is pending. The Committee then asked
about the reason for not producing the final bill, the amount remaining to be
settled; the total estimated amount and the difference in amount when the
estimate was revised. The Executive Engineer informed that the total

estimate was 21.15 crore which included 18 crore for bridge proper and 3.15

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/
Public Works Department(report and appendix 1).odt
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crore for approach road which later increased to 22.50 crore. To the question
of the Committee when the construction of bridge was completed, the witness
Executive Engineer (Bridges) replied that the work was completed in 2010

and that the bill was submitted in the same year itself.

17) The Committee expressed its displeasure to know that some files
related to the above case seems missing as all files were not handed over to
PWD from KSCCL. The Secretary, Public Works Department informed the
Committee about the fact that the construction of Varamkadavu bridge was
taken up by Kerala State Construction Company Limited and that they had
not completely claimed their amount. He added that the work had been
completed within 7 months as per the order of Hon'ble Highcourt and Chief
Engineer had approved the design and there was no objection regarding the

procedure of the work.

18) The Secretary, Public work department informed the Committee that
the discrepancy came up as they used the latest technology available at that
time for the construction, which accordingly increased the total estimate cost.
The Committee enquired whether new technology was applied after the work

was awarded and the agreement was signed.

19) The Chief Engineer (Bridges) Public Works Department informed the
Committee that the total cost increased when land spanning has to be
conducted due to deficiency of soil as well as when construction work had to
be done through wet land. He added that similar instance could be identified
in KIIFB project, Konnayil Kadavu where the construction work was

dropped due to miscalculation in selection of appropriate site for construction.

20) Expressing dissatisfaction in the reply furnished by the department, the
Committee criticised the department in according administrative sanction for

construction of Varamkadavu Bridge and approach road without proper soil

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/
Public Works Department(report and appendix 1).odt
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investigation and in allowing inadmissible payment to contractor by treating
the earth works as extra item. The Committee directed the department to
avoid such delinquencies and to take strict measures not to repeat such

instances in future.

Conclusions/Recommendations

21) The Committee criticised the department in according administrative
sanction for construction of Varamkadavu Bridge and approach road without
proper soil investigation and in allowing inadmissible payment to the
contractor by treating the earth works as extra item. The Committee directs
the department to avoid such delinquencies and to take strict measures not to

repeat such instances in future.

[Audit Paragraph 5.6 contained in the report of the Comptroller and Auditor
General of India (Economic Sector) for the year ended 31* March 2015.]

Disallowance of re-imbursement claim by MoRTH

Execution of original works without prior approval of MoRTH by
treating them as ordinary repair works resulted in rejection of
reimbursement claim of 68.10 crore besides foregoing agency charges
of X6.13 crore.

The Ministry of Road Transport and Highways (MoRTH) is primarily
responsible for development and maintenance of National Highways (Nhs).
The activities are monitored by the Regional Office of MoRTH in each State.
The actual work of construction of NH is entrusted to State Government on
agency basis under the provisions of Article 258 of the Constitution of India
for which nine per cent agency charges are claimed by State Government

from MoRTH. The role of State Government is confined mainly to maintain,

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/
Public Works Department(report and appendix 1).odt
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upgrade and improve the riding quality of existing NHs and carry out

ordinary annual repairs.

Up to 31 March 2003, the State Government was to initially incur
expenditure on construction and maintenance of NHs and then get it
reimbursed from MoRTH. With effect from 1 April 2003, the system was
changed to Direct Payment Procedure (DPP) by MoRTH for all NH works
under the major head 5054 and Special repair and periodical renewal /
Improvement of Riding Quality works under major head 3054. The
transactions under DPP, therefore, do not involve the State Government
budgetary system. For Ordinary Repairs (ORs) and Flood Damage Repairs
(FDRs), the previous system was continuing. As such, the NH works
undertaken as ORs and FDRs do not require prior sanction by MoRTH

before execution.

Scrutiny of records (between December 2011 and October 2015) in
five offices* of NH wing of Public Works Department (PWD) revealed that
17 works were executed during the period 2011-12 and 2014-15 treating
them as ORs, based on the sanctions of State Government only and claimed
reimbursement from MoRTH (between January 2012 and June 2014)
projecting them as ORs. The MoRTH disallowed (between March 2012 and
September 2014) the claim for reimbursement stating that the works
executed were not ORs but Original Works requiring prior sanction of
MoRTH before execution. The claims thus disallowed amounted to I68.10
crore which the State Government had to bear from its own budgetary
resources. Besides, the State also could not claim agency charges amounting

to X6.13 crore.

Thus, the department failed to adhere to the guidelines of MoRTH

4 NH Division Kannur, Kodungallur, Kozhikode, Moovattupuzha and NH North Circle Kozhikode.

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/
Public Works Department(report and appendix 1).odt
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while making claim for reimbursement of expenditure incurred on the
maintenance of NHs and consequently burdening the State exchequer to the

extent of X74.23 crore.

Government replied that the department had arranged the works due to
poor condition of NHs in the State and inadequacy of funds/sanction from
Government of India. It was also stated that the works undertaken were ORS
not requiring prior sanction from MoRTH. The reply is not tenable as the
works executed were not Ordinary Repair works but were Original Works as
remarked by MoRTH while scrutinising the claim for reimbursement.

Further, these Original Works required prior sanction from MoRTH.

[Note submitted by the Government on the above audit paragraph is

included as Appendix II.]

Excerpts from Committee's discussion with department officials.

22) The Chief Engineer (N.H) informed that during the period 2011-12
and 2014-15, there had been public protest over deplorable conditions of NH
in the state, and the work were arranged on the basis of two G.Os charging
to state exchequer and later of claim of 68.10 crore was submitted to
MOoRTH for re-imbursement. But the claim was rejected by MoRTH stating
that the works executed were not ordinary repairs but original works
requiring prior sanction of MoRTH before execution. Later the amount was
written back as per C&AG's direction. Then the AG directed for the
additional authorisation in the head of account '3054' when the chances of
reimbursement became rare. Then the government additionally authorised
20 crore during 2013, and the remaining 40 Crore during the last year.
For a query of the Committee on the amount of Central government

allocation for NH maintenance, the witness replied that Central Government

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/
Public Works Department(report and appendix 1).odt



14

allotted 12 crore for ordinary repair and 77 crore for major repair. He
added that the department had arranged works due to poor condition of NHs
and inadequacy of funds recieved from Government of India and the works
undertaken were ORs not requiring prior sanction from MoRTH. The
Committee remarked that a procedural lapse was vivid in the whole process.
When a meeeting was convened by the Principal Secretary, PWD no
representative of NHAI was invited. The issue could have been avoided had
proper communications with the central government authorities were carried

out.
Conclusion/Recommendation

23) No Comments.

[Audit Paragraph 5.7 contained in the report of the Comptroller and Auditor
General of India (Economic Sector) for the year ended 31% March 2015.]

Awarding work without tender and providing undue benefit

to a contractor

The execution of work without tender process and unwarranted

revision of agreed rates by PWD extended undue benefit of X 92.32

lakh to the contractor.

As per Para 2003 of Kerala Public Works Department Manual, works
shall normally be awarded through open tenders after getting administrative

and technical sanction and ensuring provisions of funds in the Budget.

Secretary to Government, PWD sanctioned (December 2012) re-
construction of the partially collapsed Menonpara bridge across Korayar

river in Nattukal- Velanthavalam State Highway in Roads Division,

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/
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Palakkad through M/s. Kerala State Construction Corporation Limited
(KSCC) without inviting tender at an estimated cost of X 10.15 crore to
avoid delay in tendering process. The Superintending Engineer (Roads and
Bridges), North circle, Kozhikode(SE), awarded (January 2013) the work
to KSCC at a cost of X9.31 crore. The site was handed over (January 2013)
to the contractor for completion of work in 18 months. PWD revised
(March 2013) the sanction to 18.30 crore after including road
improvement work of nine kms in place of three kms originally estimated.
The work was completed in May 2014. The contractor was paid X17.49

crore up to June 2015.

One of the items of work included in the agreement schedule for the
construction of bridge was “Boring through all classes of soil for cast in
situ bored piles with concrete mix M25, 1.20 metre internal diameter
anchoring of pile in rock for a minimum depth of 50 centimetres etc”. The
work involved construction of 28 piles, 12 piles for piers each having an
average depth of nine metre and 16 piles for abutment each having an
average depth of 10 metre. The total length of piles was estimated to be 270
m and the agreed rate was 16,344 per metre. However, during actual
execution, Chief Engineer, PWD Roads and Bridges (CE) revised (May
2013) the rate of the above item from 16,344 to 34,017 per metre citing
reasons such as increase in average depth of piles from nine to 19 m due to
non availability of hard rock at the estimated depth, error in calculation of
hire charges for piling plant and use of M Sand® due to scarcity of river
sand. CE sanctioned (May 2013) the rate of above item as 'extra item’ and
SE executed (June 2014) a SupplementaryAgreement for a total length of
549.85 m. An amount of X1.87 crore was paid (July 2014) to the contractor

for the 'extra item.

5 Mineral sand - This is at times used as an alternate for river sand.

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/
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Audit scrutiny (February 2014) revealed the following:

The bridge had collapsed in August 2010 and the Government
decided to take up re-construction work only after a lapse of two-
and-a-half years of collapse. Awarding of work to KSCC only
without inviting open tenders after two-and-a-half years was lacking
not only in justification but it was also against manual provisions
which advocate transparency in selection of bidders through open

competition.

Items of work which do not form part of the original Agreement
Schedule are treated as “Extra items”. In this case, the item “boring
cast in situ piles”, was already existing in the Agreement Schedule.
As such, it cannot be subsequently treated as an “extra item.

The contractor is expected, before quoting his rates, to inspect the
site of the proposed work and assess the availability of specified
materials. He is also expected to get himself acquainted with the
sanctioned estimate, approved plans and drawings. Once his rates
have been accepted and agreement finalized and signed, he is bound
by the same and cannot claim its revision on grounds of errors in
sanctioned estimates, un-availability or scarce availability of the

specified materials etc.

In the name of approving an “extra item”, the Department has
resorted to revision of rates and specifications, after the award of
work, on grounds of “scarce availability of river-sand”, “error in
calculation of hire charges of piling plant” and made an extra
payment of X97.17 lakh to KSCC. The action of the department was

wrong as the ground cited for their action were not valid.

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/
Public Works Department(report and appendix 1).odt



17

Thus, undue revision of rate resulted in extra payment of X97.17 °lakh to

the contractor.

Government replied (October 2015) that the work was entrusted to
KSCC to avoid delay as the tendering procedure would have taken long
time. Further, the rates for piling were revised as the depth of piling work
had to be increased from 270 m to 549 m during execution. Besides, due to
non availability of good quality of river sand, the M sand was substituted

and that there was some mistake in preparation of data.

The reply of the Government was not acceptable because the period
of two-and-a-half years between the date of collapse of bridge and award of
work for re-construction was reasonably adequate for completing all open
tender formalities including invitation of competitive tenders so that the
work could be awarded without compromising transparency instead of
giving to KSCC only. Further, the revision of rates for piling was also not
acceptable as the rate agreed by the contractor for piling was per metre and
not for casting entire pile for a specific length. Besides, rate once
concluded in the agreement signed by both the parties, was not required to

be revised.

Thus, unwarranted revision of rate resulted in extension of undue

benefit of 92.32 "lakh to the sub-contractor of KSCC.

[Note submitted by the Government on the above audit paragraph is

included as Appendix II.]

6 (% 34,017 - % 16,344) x 549.85m
7 % 97.17 lakh less "~ 4.85 lakh being five per cent margin of KSCC.
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Excerpts from Committee's discussion with department officials.

24) Regarding the audit objection, the CE (NH) apprised that the work
entrusted to the KSCC was as per government order. Though the old
Menonpara bridge was collapsed on 2010, the government accorded AS in
2012 for the re-construction work without tender. During actual execution
the Chief Engineer, revised the rate of the item due to error in calculation of
hire charges. The Committee noted that once the rates had been accepted
and the agreement was finalised and signed, the revision of rates on
grounds of errors in sanctioned estimates should not be permitted. It
opined that the enhancement of rates from Rs. 16344/m to Rs. 34017/m had
no basis and the original rate should have been applied for the increased
length of piles. The awarding of work to KSCC without inviting open
tender against manual provision had no justification. =~ The Committee
viewed it as a fraudulent act and directed the department to look into the
matter seriously and take disciplinary action against the officials

responsible for it.

Conclusion/Recommendation

25) The Committee understands that the old Menonpara bridge collapsed
in 2010, and the Government accorded AS in 2012 for the reconstruction
work without inviting open tenders. During the actual execution, the Chief
Engineer revised the rate of the extra item due to error in calculation of hire
charges for piling plant. The Committee noted that once the rates had been
accepted and the agreement was finalised and signed, the revision of rates
on the grounds of errors in sanctioned estimates could not be permitted.
The Committee opines that the revisions of agreed rates had no basis and
the original rates should have been applied for the increased length of piles

and the awarding of work to KSCC without inviting open tender against
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PWD manual provisions had no justification. The Committee observes it as
a fraudulent act and directs the department to look into the matter seriously

and take disciplinary action against the officials responsible for it.

[Audit paragraph 5.8 contained in the report of the Comptroller and
Auditor General of India (Economic Sector) for the year ended 31° March
2015.]

Wasteful expenditure on construction of fender piles in a

bridge work

Department constructed “fender piles” for protecting a bridge from
the impact of collision with barges even though bridge did not have
scope for navigation of heavy vessels resulting in wasteful expenditure

of X3.12 crore.

The Public Works Department (PWD) awarded the work of the
construction of 'Thadikkakadavu Bridge’ across Periyar river by Roads
division, Ernakulam for X27.51 crore. The site was handed over (June
2012) to the contractor for completion of work in 18 months (December
2013). The work remained incomplete (July 2015) and the contractor had
been paid X15.71 crore (July 2015).

The bridge was designed to rest on a foundation of bored cast-in-situ
piles, for which 2,650 metres of piles at a unit rate of 27,056 per metre
were planned. During execution, the length of piles was increased to 3,220
metres of which 729.79 metres were provided as ‘fender piles in a

separate pile group, upstream and downstream of the bridge. The

8 Fender piles are provided in ports and harbours to absorb the impact of berthing vessels and to avoid

damage both to the vessels and the structure which are made of shock absorbing materials.
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department stated that the fender piles were required to protect the bridge
from the impact of collision from heavily loaded cargo boats moving from
Nedumbassery airport to Kochi city. The cost of construction of fender

piles was X3.12 crore’.

Audit observed that though the original design of the bridge was
approved (March 2012) by the Design Research and Investigation Quality
Control wing (DRIQ), under the control of Chief Engineer (Designs) as
stipulated in the PWD manual, the design of fender piles was approved
(November 2012) by the CE himself, which means that the DRIQ was not

involved in the change of design of fender piles.

It was further noticed that there was no specific request from various
stakeholders / departments (KSINC, SWTD, IND etc.) regarding provision
for fender piles. Moreover, the route identified for connecting
Nedumbassery airport with Kochi city passes through the southern arm of
river Periyar, whereas the bridge was constructed on the northern arm as

shown in the sketch attached.

Further, there was no infrastructure for anchoring of cargo boats
anywhere near the Nedumbassery airport. Therefore, the construction of
fender piles by adducing to safety concerns from barges/cargo boats was

not tenable.

9 Floating platform for working ~25.61 lakh (+) anticorrosive treatment to reinforcement I 4.51 lakh (+)
boring and concreting “197.45 lakh (+) providing casing pipe ¥75.90 lakh (+) providing reinforcement to
concrete I 43.24 lakh = ¥ 346.71 lakh less tender rebate I 34.95 lakh = ¥ 311.76 lakh say ¥ 3.12 crore.
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ketch of Loce;ﬁon of Thadikkakaadavu Bridge
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Audit also observed that the fender piles were made of concrete with
no impact absorbing quality to provide protection either to the bridge
structure or to the vessels in the event of a collision. Further, the top level'
of fender piles constructed was much below the Maximum Flood Level
(MFL)" of the river. The fender piles would not be visible during flood,
making it likely to ’cause damage to the piers of the bridge as well as the
barges. Thus, the purpose of protecting the piers with the help of fenders.
was doubtful.

On being asked, the Secretary, PWD replied (October 2015) that on
account of concerns of polluting the drinking water projects at Chowara
and Aluva, Cochin International Airport Limited (CIAL) shelved a proposal
to develop the Southern branch of Periyar river as a waterway connecting
CIAL to Kochi Seaport for cargo movement. An alternative proposal of
developing the Northern branch was under consideration of CIAL, and
hence, the fender piles were constructed in anticipation of movement of
heavy cargo vessels through the same.

The reply was not tenable in view of the confirmation provided by
10 49.8000 metres

11 51.825 metres
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Irrigation Department that there were no plans of developing the Northern
branch. of Pei"iyar River over which the Thadikkakadavu bridge is
constructed, as a waterway connecting CIAL with the Kochi Seaport.
Irrigation Department further confirmed that there were bottlenecks for
large scale cargo movement from CIAL to Kochi city/seaport through the
‘Northern branch, like insufficient vertical clearance of existing cross
structures, insufficient width and depth in a five km stretch between CIAL
and Chengal thodu.

Thus, the decision to change the designs for providing fender piles
was taken without assessing actual requirement and approval of the DRIQ
Board which led to wasteful expenditure of ¥3.12 crore on construction of

fender piles.

[Note submitted by the Government on the above audit paragraph is

included as Appendix I1.}
Excerpts from Committee's discussion with department officials.

26) Regarding the audit paragraph, Executive Engineer, PWD informed
that, it was decided to construct fender piles for protecting the pier of the
Thadikkadavu bridge came up during the execution of work in view of an
alarming incident of vessel hit to Venduruthy Bridge. The Committee
questioned the purpose behind the construction of fender piles when the

same would not be visible above the water level during floods.

27) The witness continued that the fender piles were constructed to
protect the bridge, not the barge, and the possibility of occuring flood was
rare. The Executive Engineer (Design & Bridges) added that the irrigation

department confirmed that there was no navigable water ways connecting
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Irrigation Department that there were no plans of developing the Northern
branch of Periyar River over which the Thadikkakadavu bridge is
constructed, as a waterway connecting CIAL with the Kochi Seaport.
Irrigation Department further confirmed that there were bottlenecks for
large scale cargo movement from CIAL to Kochi city/seaport through the
Northern branch, like insufficient vertical clearance of existing cross
structures, insufficient width and depth in a five km stretch between CIAL

and Chengal thodu.

Thus, the decision to change the designs for providing fender piles
was taken without assessing actual requirement and approval of the DRIQ
Board which led to wasteful expenditure of 3.12 crore on construction of

fender piles.

[Note submitted by the Government on the above audit paragraph is

included as Appendix II.]
Excerpts from Committee's discussion with department officials.

26) Regarding the audit paragraph, Executive Engineer, PWD informed
that, it was decided to construct fender piles for protecting the pier of the
Thadikkadavu bridge came up during the execution of work in view of an
alarming incident of vessel hit to Venduruthy Bridge. The Committee
questioned the purpose behind the construction of fender piles when the

same would not be visible above the water level during floods.

27) The witness continued that the fender piles were constructed to
protect the bridge, not the barge, and the possibility of occuring flood was
rare. The Executive Engineer (Design & Bridges) added that the irrigation

department confirmed that there was no navigable water ways connecting
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Nedumbassery Airport to Periyar River, and thus the audit objection
occurred, but they had constructed a locking system in Purappillykavu
bridge in the northern arm of Periyar for navigation purpose. The
Committee noted that the irrigation department gave an impression through
the construction of Purapillykavu bridge that the northern arm was also
navigable and the fender piles constructed at Thadikkakadavu Bridge was
necessary. The Committee had requested Accountant General to verify the

issue with the irrigation department and to furnish a reply in this regard.

[The additional information from the government on the above audit
paragraph was considered in the meeting of the Committee held on
14.01.2020 and 22.01.2020. The Committee also considered verification
report submitted by Accountant General upon the request of the

Committee.]

Excerpts from Committee's discussion with department officials.

28) The chairman explained the background for the discussion. Audit
para 5.8 is regarding the loss sustained to the tune of 3.12 crores by
unnesssessary construction of fender piles for Thadikkakadavu Bridge. In
earlier discussion PWD Officials had drawn attention of the Committee to
the fact that similar fender piles were constructed for Puramppallykavu
Bridge too. As per request of the Committee, Accountant General conducted
a joint verification with Irrigation Department team and submitted a
verification report before the Committee. In the report it is stated that
Purappillykavu Bridge is actually a regulator-cum-bridge with navigation
lock and dimension of navigation lock indicates that any bridges with a
span of more than 10 meter either upstream or downstream would no way
facilitate navigation due to bottleneck at Purappillykavu RCB. The report

clearly states that since Purappillykavu RCB is suitable for movement of
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small vessels only, need of fender piles at Thadikkakadvu Bridge was

unwarranted.

29) Regarding the construction of bridge over water ways, the Secretary
apprised that new guidelines had been issued for fixing minimum height for
bridges included in State Water ways system and hence cost will increase for
land acquisition and construction. The Committee pointed out that these

guidelines was also compulsory for National Water Ways.

30) The Committee understands that regarding the construction of
Thadikkadavu bridge, audit observation points out the extra expenditure of
X3.12 Crore for construction of safe guard pillars, which was not included in
estimate. The Chief Engineer (Bridges), PWD replied that the work was
done as piling was about to be completed. The Committee pointed out that
such a construction was done in a place which was not at all navigable and

was clearly an unwarranted work.

31) The Committee considered the verification report submitted by
Accountant General on Committee's request. In the report Accountant
General strongly refuted the Department's stand, that fender piles were
constructed at Thadikkakadavu bridge across Periyar for protecting the
bridge from collusion by barges, by clearly showing specific evidence that
the particular stretch of waterway is not suitable for navigation because of
the bottleneck upstream at Purappillykavu RCB which makes passage of
heavy or medium size vessels impossible. Also the portion of river is not
included in national water ways and no plans are there for developing the
stretch for navigation. The Committee, analysing Accountant General's

report, observed that it was clearly an unnecessary work to construct fender
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piles at Thadikkakadavu Bridge which resulted in the loss of X3.12 crore to
exchequer. The Committee suspects collusion between contractor and
department officials in undertaking and completing such an unnecessary
work. The Committee decided to drop the audit para with a stern warning to
the Department to make sure that such flaws are not repeated in future,
which if repeated, will force the Committee to make strong

recommendations.

Conclusion/Recommendation

32) The Committee observes that it was clearly a wasteful expenditure to
construct fender piles at Thadikkakadavu Bridge which resulted in the loss
of X3.12 crore to the exchequer. The Committee suspects collusion between
contractor and department officials in undertaking and completing such an
unnecessary work. The Committee decided to warn the Department and to
make sure that such flaws are not repeated in future, which if repeated, will

force the Committee to make strong recommendations.

[Audit paragraph 5.9 contained in the report of the Comptroller and
Auditor General of India (Economic Sector) for the year ended 31° March
2015.]

Avoidable payment on sinking of wells for foundation of four

bridges

Separate payment amounting to 2.28 crore was made to the
contractors by PWD outside the agreed rate for removing obstacles

encountered during sinking of wells for foundation of four bridges.
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The special conditions of contract stipulate that the rate quoted shall
be inclusive of all the operations contemplated in the specification and
tender schedule which covers the incidental work necessary for such
operations. The conditions further stated that all items should be carried as
per the relevant specification in the Madras Detailed Standard Specification
(MDSS) which specifies that when the well has reached the required level

care should be taken to see that it is seated properly.

Superintending Engineer, Roads and Bridges, North Circle,
Kozhikode (SE), had awarded"™ (March 2011 to July 2012) four bridge
works under PWD Roads Division, Manjeri at an estimated cost of I24.65
crore in Malappuram district. As per the agreement schedule, one of the
items of work was sinking of reinforced cement concrete circular well in all
classes of soil other than rock. The sinking process includes scooping of
earth to line, level and plumb from inside and below steining with dredgers
and other appliances including removal of obstacles. The EE made extra
payments of 2.28 crore to the contractors of four bridge works towards
charges for cutting and breaking down boulders having the size of more
than 40 dm® during sinking of wells and for seating of wells as shown
below:

Table 5.1: Details of works showing extra payments made

Name of work Particulars of estimated cost and extra payments for
well sinking
Item Estimated cost| Extra Percentage
(as per (X inlakh) |paymenton| of extra

12 Shri.V.P.Mohammed Ayub, Eranhikode, Edavana, Malappuram, M/s Ernad Engineering Enterprises
Ltd., Kodur P.O, Malappuram, M/s Thrimathy Contracting, CPC Centre, Hospital Road, Nilambur.
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agreement) (X in lakh) | payment on
estimated
cost
1) (2) 3) 4 5 [(5)/(4)]x100
1. Construction of 5 6.36 96.12 1,511.32
Mythrakadavu bridge
Construction
2. Construction of 6, 7 15.15 63.49 419.08
Valippadam-
Alungalkadavu bridge
3. Construction of 6,7 11.57 30.00 259.29
Thayyilakkadavu
bridge
4. Construction of 6,7 15.01 38.51 256.56
Umminikadavu bridge
Total 48.09 228.12 474.36

Source: Agreements and vouchers

As can be seen from the above table, the percentage of extra payment
comes to nearly four times the estimated cost of the agreed item of well
sinking and this payment was made without following the usual tender

procedure.
In this connection Audit observed the following:

All works except the extra items were put to tender on ‘percentage
rate basis’in which the 'quoted rate’ was inclusive of all operations
contemplated in the specifications and tender schedules including
incidentals. The workable rate quoted by the bidder was inclusive of
charges for removing boulders irrespective of their size. Therefore, the
payment for cutting and breaking down boulders of more than 40 dm? size

during sinking of abutments and pier wells and for seating of wells on base,
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over and above the estimated cost was contrary to the provisions contained

in the agreement.

Secretary, PWD stated (October 2015) that the approved design of
bridges insisted seating of well foundation upon a levelled hard rock
stratum and well kerbs were to be anchored to a minimum 60 cm depth into
hard rock and that in order to seat the well foundations, the top layers of
rock formations were to be cut and removed as mentioned in design and
that the rates for the above rock cutting works were not included in the
agreed specifications. Further, the reply stated that the general note in
Standard Data Book permitted the payment for cutting down boulders of
size above 40 dm® and wooden logs of size above 100 dm® if encountered
during well sinking.

The reply of the Government was not tenable as the quoted rate was
inclusive of all operations contemplated in the specifications and tender
schedules including incidentals. The specification in the tender schedule
and agreement schedule for the item of well sinking included ‘removal of
obstacles’. As notes in the Standard Data Book were not made part of the
agreements, extra payment for cutting down boulders of size above 40 dm3
was not permissible. Thus, due to its failure to adhere to the specifications
in the tender schedules, the Department had extended undue benefit of

X2.28 crore to the contractors.

[Note submitted by the Government on the above audit paragraph is

included as Appendix II.]
Excerpts from Committee's discussion with department officials.

33) The Committee noted that the special conditions of contract

stipulated that the rate quoted was inclusive of all the operations
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contemplated in specification and tender schedules including incidentals.
The Executive Engineer (Design & Bridges) informed that the approved
design of bridges insisted seating of well foundation upon a levelled hard
rock stratum and well kerbs were to be anchored to a minimum 60 cm
depth into hard rocks and that inorder to seat the well foundations, the top
layers of rock formations were to be cut and removed as mentioned in
design and that the rates for the rock cutting works were not included in
the agreed specifications. The Committee remarked that the specification
in the tender schedule and agreement schedule for the item of well sinking
included 'removal of obstacles'. As notes in the standard Data Book were
not made part of the agreements, extra payment for cutting down boulders
of size above 40dm3 was not permissible. The Committee remarked that
the agreement executed for a work should be comprehensive enough to
include all the incidental items that were essential for proper execution of

the work.
Conclusion/Recommendation

34) The Committee opines that the special conditions of contract
stipulate that the rate quoted shall be inclusive of all the operations
contemplated in the specification and tender schedule which covers the
incidental work also. The Committee directs the department to ensure that
the agreement to be executed for a work should be comprehensive enough
to include all the incidental items that are essential for the proper

execution of work.

[Audit Paragraph 5.10 contained in the report of the Comptroller and
Auditor General of India (Economic Sector) for the year ended 31° March
2015.]
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Extra expenditure due to non-finalisation of tender within the

firm period

Lapse of the department in adhering to PWD Manual instructions
and Government orders regarding finalisation of tender within firm

period resulted in avoidable financial implication of X1.56 crore.

According to the provisions of Kerala PWD Manual, consideration
of tenders and the decision thereon should be completed well before the
date of expiry of the firm period noted in the tender so that the selection
notice is sent on or before the expiry of the firm period™. In case, selection
notice is not issued before the expiry of the firm period, the bidder’s offer
would stand nullified automatically. In order to avoid such delays,
Government had issued (May 2007) instructions prescribing time frame for
completion of processing of tenders at various stages. Accordingly, the
department shall place the tender before the Government within six weeks
from the date of opening of tender followed by its submission before the
Government Tender Committee (GTC) within seven days. After approval
of proposal by GTC, order shall be issued within one week. The GOK,
Finance Department had issued orders (January 2010) that in cases where
tender amount is in excess of 10 per cent of Local Market Rate'* (LMR),

justification should be submitted along with the tenders.

The Secretary (PWD) issued (December 2011) Administrative

13 The firm period of a tender is the period from the date of opening of the tender to the date upto

which the offer given in the tender is binding on the bidder. The firm period is fixed as the maximum
time required within which a decision can be taken on the tender and order of acceptance issued in
writing to the bidder, which shall be prescribed in the NIT.

14 The Local Market Rate for materials and labour shall be fixed by the EE twice every year for
preparing LMR justification for the purpose of estimates for tender approval.
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Sanction (AS) to the work ‘Improvements to Kodumba-Padalikkadu Canal
bund road from km 0/000 to 8/200’ in Palakkad district at a cost of "5.10
crore. Based on Technical Sanction (TS) given by CE, the Superintending
Engineer, PWD, Roads and Bridges, North Circle, Kozhikode (SE) invited
(January 2012) pre- qualification-cum-tenders (PQ) for works from eligible
contractors, fixing date of opening as 6 March 2012. The firm period of
tender was 120 days i.e. up to 3 July 2012. Of the two bids received, one
was pre-qualified (2 April 2012) by the Chief Engineers’ Committee. The
SE opened (10 April 2012) the financial bid of the pre-qualified contractor"™
whose quoted rate was 14.89 per cent above the estimate rate. After
processing the tender, the department accepted (April 2013) the tender rate
quoted by the contractor after delay of eight months. In the meantime, the
firm period had expired due to which the contractor was not willing (May

2013) to take up the work.

After failing to award the work due to the contractor’s unwillingness,
the department re-tendered (July 2013) the work which evoked no
response. However, citing urgency of the work, the department invited
(November 2013) negotiated quotations from ‘A’ class registered
contractors for the work at the same estimate rates in terms of instructions
contained in PWD manual. The only quotation received from a contractor '®
was at 48.50 per cent above the estimate rate which was accepted (May

2014) by the Department at 45.43 per cent above the estimate rate as

recommended by the Committee of Secretaries. The work was awarded

(May 2014) to the contractor for I7.24 crore. The work which was

scheduled for completion by May 2015 had been extended up to February

15 M/s PK Construction Company, Muvattupuzha.
16 M/s P.G Constructions, Pullani, Oarambil, Thrithala, Mezhathur P.O, Palakkad.
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2016. An amount of ¥5.05 crore had been paid for the work done till

September 2015.

Audit scrutiny relating to the first tender revealed that though the
tenders were opened on 6 March 2012, the SE had furnished LMR
justification only on 3 December 2012, after a delay of eight months as
against six weeks as per guidelines. The delay in furnishing the LMR by SE
resulted in delayed approval of tender by PWD and GTC. The LMR
justification (December 2012) was 43.65 per cent above estimate rate.
Audit observed that had the tender been accepted within the firm period,
the work would have been executed by the first contractor at a cost of

X 5.68 crore as against agreed value of X7.24 crore.

On this being pointed out, the SE stated (August 2014) that the delay
in forwarding tenders to PWD was due to the delayed response of the first
contractor to negotiations. The reply was not tenable due to the reason that
had the SE prepared LMR justification soon after the opening of financial
bid, it would have been evident that the tender excess of 14.89 per cent
above the Estimated Probable Amount of Contract offered by the first
contractor was far below the LMR (December 2012) of 43.65 per cent.

Thus, the non-approval of the first tender by the department within
the firm period due to non-preparation of LMR in time and delay in
submission of tender documents adhering to the time schedules as per
guidelines resulted in avoidable financial implication of X1.56' crore
which call for fixing of responsibility of the officials at fault for the

inordinate delay in finalising the tender and initiate appropriate action

17 R7.24 crore - %5.68 crore = %1.56 crore
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against them.

[Note furnished by the Government on the above audit paragraph is

included as Appendix II.]
35) Regarding the audit paragraph, the executive Engineer (Design &

Bridges) PWD admitted that the first tender work was not finalised within
the firm period due to the delay occurred in the preparation and submission
of LMR Comparison Statement. He added that PWD had modernised the
system of LMR justification estimate through 'PRICE Software' and the
delay would be eliminated in future by the implementation of the new
system. But the Committee was not satisfied with the explanation given by
the department on the particular case and decided to recommend that
disciplinary action should be taken against the officers responsible for the
delay and resulted in loss to public exchequer and to report it to the

Committee within one month.

Conclusion/Recommendation

36) The Committee observes that the first tender work was not finalised
within the firm period due to delay occured in the preparation and
submission of LMR comparison statement resulted in huge lose to the
exchequer to the tune of X1.56 Crore. Hence the Committee opines that it
could not be condoned and recommends that disciplinary action should be

taken against the officers responsible for the delay.

[Audit Paragraph 5.11 contained in the report of the Comptroller and
Auditor General of India (Economic Sector) for the year ended 31* March
2015.]

Double payment to the contractor for same work through
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Hand Receipts

Failure to exercise required verification by PWD resulted in double
payment for executing an item of work in the construction of

Mythrakadavu bridge across river Chaliyar in Malappuram District.

Article 40 (b) of the Kerala Financial Code provides that every
Government servant who incurs or authorises the incurring of any
expenditure from public funds should see that the expenditure should not
be prima facie more than the occasion demands. He is expected to exercise
the same diligence and care in respect of all expenditure from public
money under his control as a person of ordinary prudence would exercise

in respect of the expenditure of his own money.

Superintending Engineer, Roads & Bridges, North Circle, Calicut,
(SE) had executed an agreement (March 2011) with Shri.V.P.Mohammad
Ayub, contractor, Erahikode, Edavana, Malappuram District, for the
construction of Mythrakadavu bridge across river Chaliyar in Malappuram
District. The work was executed by the Executive Engineer, Roads

Division, Manjeri (EE).

Audit of wvouchers (July 2015) of Public Works Department
transactions (PWD) in the office of the EE revealed that the EE had made
(July 2015) a payment of I14.93 lakh through a Hand Receipt (HR)
prepared by the Assistant Engineer, Bridges Section, Manjeri (AE) and
verified by the Assistant Executive Engineer, Bridges Sub Division,
Manjeri (AEE) for an item of work “cutting and breaking into small pieces

of boulders size during sinking of wells and seating of well — pier-2”. The
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payment recorded at page 35 of Measurement Book No.7732, was made
through the Bill Discounting System (BDS) and adjusted in the Monthly
Account of July 2015 through a Transfer Entry (July 2015). The EE made
(July 2015) payment based on the sanction accorded in respect of an item
of work in the Daily Labour Report by the Chief Engineer, Roads &
Bridges (CE), Thiruvananthapuram.

As the sanction was more than two years old, a further scrutiny in
Audit revealed that a total amount of 55.12 lakh (including the amount of
14.93 lakh related to the work) was paid during July 2015 for executing
the item and that the amount of X14.93 lakh had already been paid earlier
during May 2013 (CBV 150Dn of May 2013) based on the same sanction
for executing the same item. Both the payments, i.e. May 2013 and July
2015 were made through HR prepared by the then AE and verified by the
then AEE and recorded on Page 6 of Measurement Book N0.9360.

Further Audit investigation revealed that only one Daily Labour
Report (DLR) was sanctioned in the Divisional records to support the
payment of I14.93 lakh (May 2013). No DLR was available to support the
second payment of July 2015 which confirmed that payment of X14.93
lakh made to the contractor during July 2015 through the BDS was double
payment. On this being pointed out by Audit (December 2015), the EE
admitted the double payment and got the amount remitted from the

contractor in December 2015.

Audit of Internal Control Mechanism of the office of the EE, further
revealed that the office was neither maintaining nor monitoring the
requisite Control Registers as stipulated in Kerala Public Works Account

Code Para No.10.5 (Works Abstract), Para Nos.10.6 and 5.3.3 (Works

/home/likewise-open/NIYAMASABHA/pac-a/Desktop/SHILPA/3831 (2022) - Meeting on 11.03.2022/Report-PAC(11.03.2022)/
Public Works Department(report and appendix 1).odt



36

Register), Para No.10.7 (Contractors’ Ledger) and Para No.22.2.7
(Miscellaneous Sanction Register). The AE was, thus, not exercising any
preliminary checks on the contractors’ claims. Thus, disregard for the
mandatory checks of consulting previous records by the EE led to double

payment of I14.93 lakh for the same work.

Further, the double payment of July 2015 was made through the
newly introduced Bill Discounting System (BDS). The Finance Department
(FD) transfers the details of only those Bills into the BDS database which
are processed and recommended by the CE in ‘EMLI" software and for
which the FD had agreed to issue a Letter of Credit (LoC). The fact that the
LoC for the payment of 14.93 lakh was issued by the FD in July 2015 and
that the payment of July 2015 occurred through BDS, confirmed that the
claim of the contractor was processed and recommended throughout the
entire chain of authorities from the AE level to the CE level and that none
of the authorities could detect the double payment being attempted. This
revealed as under.

e a weak Internal Control Mechanism in the Roads and Bridges wing
of the PWD;

* recovery of double payment in this case was at the instance of Audit
but no action has been taken against the officials responsible for this.
Besides, the present system gives scope for such double payments
escaping detection in future; and

* The software EMLI was not able to detect the fact that a Letter of
Credit had already been generated against the same sanction at an
earlier date.

In this respect, Audit recommends as under:

18 EMLI-Effective Management of Letter of Credit Issuance
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1. The commission of double payment coupled with the weakness of
the Internal Control Mechanism of the Department requires thorough
investigation, preferably by Vigilance authorities to pre-empt any
intentional negligence/fraud;

2. The software ‘EMLI’ may be modified so that only one Letter of
Credit is generated against a sanction and any further attempt to
generate Letter of Credit on the same sanction would be rejected by
the system automatically; and

3. The payment of huge amounts through HRs (KPW Form 24), instead
of the Forms KPW 22 (for making first and final payment to
contractor) or KPW 23 (for making running payments), may be
discouraged as the HRs lack the basic control measures and
accountability provisions as compared to Forms KPW 22 or 23

which help to pre-empt irregular payments.

During Exit Conference, the Chief Engineer stated that this was the
first instance and no other case of double payment was currently known to
the Department. As regards enquiry about such instances taken place in
other Divisions also, the Secretary to Government stated that assurance
could be furnished only after an investigation in the matter. Thus, thorough
investigation is required in the matter to guard against the recurrence of

such serious lapses in future.

[Note furnished by the Government on the above audit paragraph is

included as Appendix II.]

37) Regarding the audit objection, the Executive Engineer (Design &
Bridges) PWD informed that when the duplication in payment was detected,
immediately the department issued an order to recover the excess amount

paid and the contractor remitted the excess payment on the same day. Hence
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no financial loss was sustained by government and departmental action was

taken against the officials responsible for this.

38) With regard to the program of rectification of the software EMLI the
Joint Secretary PWD, informed that they had discussed the matter with

finance department and NIC.

39) The Committee observed that double payment and weak internal
control mechanism existed in the Roads and Bridges wing of the PWD and
needed a thorough investigation. The Committee directed the inspection
wing of the Finance Department to conduct an enquiry for such instances
that might have taken place in other PWD divisions. The Committee also
directed the Public Works department to look into the matter seriously and

the recurrances of such serious lapses should be avoided in future.

Conclusion/Recommendation

40) The Committee observes that double payment and weak internal
control mechanism exists in Roads and Bridges wing of the Public Works
Department that needs to be investigated thoroughly. The Committee directs
the inspection wing of the Finance department to conduct an enquiry for
such double payment that might have taken place in other PWD divisions.
The Committee also directs the Public Works department to look into the

matter seriously and the recurrences of such serious lapses should be avoided

in future.
SUNNY JOSEPH,
Thiruvananthapuram, CHAIRMAN,
16™ March, 2022. COMMITTEE ON PUBLIC ACCOUNTS.
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APPENDIX I

SUMMARY OF MAIN CONCLUSION/RECOMMENDATION

Department
concerned

Conclusion/
Recommendation

Public works

The Committee criticised the department in
according  administrative  sanction  for
construction of Varamkadavu Bridge and
approach  road  without proper soil
investigation and in allowing inadmissible
payment to the contractor by treating the earth
works as extra item. The Committee directs
the department to avoid such delinquencies
and to take strict measures not to repeat such

instances in future.

Sl. | Para
No.| No.
1 21
2 25

Public works

The Committee understands that the old
Menonpara bridge collapsed in 2010, and the
Government accorded AS in 2012 for the
reconstruction work without inviting open
tenders. During the actual execution, the
Chief Engineer revised the rate of the extra
item due to error in calculation of hire
charges for piling plant. The Committee
noted that once the rates had been accepted
and the agreement was finalised and signed,
the revision of rates on the grounds of errors
in sanctioned estimates could not be

permitted. The Committee opines that the
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revisions of agreed rates had no basis and the
original rates should have been applied for
the increased length of piles and the awarding
of work to KSCC without inviting open
tender against PWD manual provisions had
no justification. The Committee observes it as
a fraudulent act and directs the department to
look into the matter seriously and take
disciplinary action against the officials

responsible for it.

Public works

The Committee observes that it was clearly a
wasteful expenditure to construct fender
piles at Thadikkakadavu Bridge which
resulted in the loss of X3.12 crore to the
exchequer. The Committee suspects
collusion between contractor and department
officials in undertaking and completing such
an unnecessary work.  The Committee
decided to warn the Department and to make
sure that such flaws are not repeated in
future, which if repeated, will force the

Committee to make strong recommendations.

Public works

The Committee opines that the special
conditions of contract stipulate that the rate
quoted shall be inclusive of all the operations
contemplated in the specification and tender
schedule which covers the incidental work

also. The Committee directs the department
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to ensure that the agreement to be executed
for a work should be comprehensive enough
to include all the incidental items that are

essential for the proper execution of work.

Public works

The Committee observes that the first tender
work was not finalised within the firm period
due to delay occured in the preparation and
submission of LMR comparison statement
resulted in huge lose to the exchequer to the
tune of X1.56 Crore. Hence the Committee
opines that it could not be condoned and
recommends that disciplinary action should
be taken against the officers responsible for

the delay.

Public works

The Committee observes that double
payment and weak internal control
mechanism exists in Roads and Bridges wing
of the Public Works Department that needs to
be investigated thoroughly. The Committee
directs the inspection wing of the Finance
department to conduct an enquiry for such
double payment that might have taken place
in other PWD divisions. The Committee also
directs the Public Works department to look
into the matter seriously and the recurrences
of such serious lapses should be avoided in

future.
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. 49 APPENDIX II )
Notes Furnished By Government

_—

- 'RMLON RECOMMENDATION ON PARA 3.6 -Report of PAC (2014-16)

-~ . for the vear ended March 2015 (Economic Sector)- REGARDING
PARA "' . | 'REPORT B ) RMT
5.6 | MoRTH is responsibie primarly foﬁr:r The para relates ro

| Report of ‘development and maintenance of National-jdisputed misrepresentation of
PAC _‘Highways (NHs). The activities arelworks as ordinary repairs an
' (2014-16) 'monitored by the Regional Office MoRTH in jsubsequent non
for year each State. The actual work of constructionf reimbursement of amournts
ended of NH js entrusted to State Government onlinvolved by MoRTH.
March ragency basis under the provisions of Article First  four works |
2015 1258 of the Constitution of India for which’Sl.NO.5,6,7,8,9,10 and 1]
f (Economic jnine percent agency charges are claimed by were arranged on the bhasis of
- Sector) {State Government from MoORTH. The role of GO(Rt) No.1540/2011/PpwWD

'State  Government is confined mainly to,’dated 09.11.2011 charging to

‘quality of existing NHs and carry out'noted in SI.No 15 was also
jordinary annual repairs. arranged following the jssye
J Up to 31 st March 2003, the State |of GO(Ro)1 139/2013/PWD
!Government Was to  initially  incurdated 23.08.2013. |
;expenditure on construction and‘ The works no.10,12,13,
‘maintenance of NHs and then get it;14,16 and 17 were arranged
reimbursed from MOoRTH. With effect From by Departmenta] officers due
fl April 2003, the System was changed toltg grave circumstances

irenewal / improvement of Riding Quality |above.
‘works  under major head 3054. The, During the period 2011-
transactions under DPP, therefore, do not 12 and 2014--2015 there had
‘involve the State Government budgetary been public protest over
;sanction. For Ordinary Repairs (ORs) and deplorable conditions of NH
‘Flood Darasge Repairs (FDRs), the previous.in the Stare. The protesrs
- 777 lisystem wag coﬁtinuing. As such, the NH were  mostly  justifiable.
|fworks undertaken as Ors and FDRs do not|Execution of work through
‘réquire prior sanction by MoRTH before "established procedure in NH
execution, to restore the roads in g
| Scrutiny  of records (betweenimeaningful way  seemed
December 2011 and October 2015) in, five‘almost unfeasible.

J'offices of NH wing of Pubic Works |

!Department(PWD) revealed thar 17 -



~4g

tA !works(appendix 5.1) were executed during A high  level imeeting
'the period 2011 -12 and 201 4-I5 treating | convened by Principal
ithem as ORs, based on the sanctions of Secretary PWD on
State  Government only and claimed!29.10.2011 and 09.11.2011
‘reimbursement from MoRTH (between to sort out the issue at hand.
January 2012 and June 2014) projecting ' Decision emerged was to
them as ORs. The M o R T H disallowed arrange unavoidable works as
| (between March 2012 and Sep 2014) the state works and later submit
claim for reimbursement stating that theithem to MoRTH to see if
‘works executed were not ORs but Original ;reimbursement  could  be
Works requiring prior sanction of MoRTH |obtained.
before  execution. The claims thus The MoRTH returned the
disallowed amounted to 68.10 crore which|claim without reimbusement.
‘the State Government had to bear from its| The State was not sure about
jown budgetary resources. Besides, the State getting the money back.At the
‘also could not claim agency charges aoutset the State was prepared
’rnounting to 6.13 crore. to bear the cost if MoRTH
Thus, the department failed to reimbursement  had not
-adhere to the guidelines of MoRTH while | materialized. The intention
imaking claim for reimburs ement o flwas to make NH traffic
}expenditure incurred on the maintenance of worthy. The thinking was " if
'NHs and consequently burdening the State|MoRTH reimburses, well and
}exchequer to the extent of 74.23 crore good" otherwise the state will
| Government replied that the |bear the cost'.
/department had arranged the works due to The disallowed amount is
ipoor condition of NHs in the State and |not so in normal sense. It is
inadequacy of fund / sanction from only an expectation coming
Government of India it was also stated that|to get the shape of reality.
the works undertaken were ORs not Hence it is requested to drop
‘requiring prior sanction from MoRTH. The|the para.
ireply is not tenable as the works executed
‘were not Ordinary Repair works but were
IOriginal Works as remarked by MoRTH
’while scrutinizing  the  claim  for
ireimbursement. Further, these Original

'Works required prior sanction from MoRTH

- b
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PUBLIC WORKS (PS) DEPARTMENT
REMEDIAL MEASURES TAKEN STATEMENT ON THE REPORT OF THE COMPTROLLER AND AUDITOR
GENERAL OF INDIA FOR THE YEAR ENDED 31* MARCH 2015 (ECONOMIC SECTOR)

Para Recommendation Remedial Measures Taken
No -
5.10 Extra expenditure due to non-finalisation of tender | Pre-qualification tender for the work "NABARD RIDF XVII -

within the firm period.

Lapse of the department in adhering to PWD Manual
instructions and Government orders regarding
finalisation of tender within firm period resulted in
avoidable financial implication of ¥1.56 crore.

According to the provisions of Kerala PWD Manual,
consideration of tenders and the decision thereon

the firm period noted in the tender so that the selection
notice is sent on or before the expiry of the firm period.
In case, selection notice is not issued before the expiry
of the firm period, the bidder’s offer would stand
nullified automatically. In order to avoid such delays,
Government had issued (May 2007) instructions
prescribing time frame for completion of processing of
tenders at various stages. Accordingly, the department
shall place the tender before the Government within six
weeks from the date of opening of tender followed by its
submission before the Government Tender Committee
(GTC) within seven days. After approval of proposal by
GTC, order shall be issued within one week. The GOK,
Finance Department had issued orders (January 2010)
that in cases where tender amount is in excess of 10 per
cent of Local Market Rate(LMR), justification should be
submitted along with the tenders.

The Secretary (PWD) issued (December 2011)

should be completed well before the date of expiry of |

Improvements to Kodumba - Padalikkad Canal Bund Road
Km 0/000 to 8/200” in Palakkad District was invited by
the Superintending Engineer, PWD North Circle,
Kozhikode on 06.03.2012. Financial bid of the pre-
qualified bidder was opened on 10/04/2012 and the rate
quoted by the bidder M/s. P K Construction Company was
14.89% above estimate rate. With the intention to reduce
the quoted rate further on negotiation, efforts were made
to get it reduced vide Superintending Engineer's office
communication to the bidder on 13/04/2012 and
04/05/2012. But the bidder responded to that only on
17/05/2012 and reported that they were not willing to
reduce the rate further. The tender documents were
submitted by the Chief Engineer (Roads & Bridges) to
Government on 26.06.2012. The delay in submitting the
tender for acceptance was due to the efforts taken to
negotiate with the bidder to get reduced the quoted rate.
Government directed the Chief Engineer (Roads &
Bridges) to submit the LMR comparison statement for the
work vide letter dated 31.07.2012 and the Chief Engineer
(Roads & Bridges) submitted the same to Government on
18.12.2012.

As per G.O (Rt) No. 519/2013/PWD dated 08.04.2013,
the tender in favour of M/s. P.K. Construction Company
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Administrative ~ Sanction (AS) to the work
‘Improvements to Kodumba - Padalikkadu Canal bund
road from km 0/000 to 8/200’ in Palakkad District at a
cost of ¥5.10 crore. Based on Technical Sanction (TS)
given by CE, the Superintending Engineer, PWD,Roads
and Bridges, North Circle, Kozhikode (SE) invited
(January 2012) pre-qualification-cum-tenders (PQ) for
works from eligible contractors, fixing date of opening
as 6 March 2012. The firm period of tender was 120
days i.e. up to 3 July 2012. Of the two bids received,
one was pre-qualified (2 April 2012) by the Chief
Engineers’ Committee. The SE opened (10 April 2012)
the financial bid of the pre-qualified contractor whose
quoted rate was 14.89 per cent above the estimate rate.
After processing the tender, the department accepted
(April 2013) the tender rate quoted by the contractor
after delay of eight months. In the meantime, the firm
period had expired due to which the contractor was not
willing (May 2013) to take up the work.

After failing to award the work due to the contractor’s
unwillingness, the department re-tendered (July 2013)
the work which evoked no response. However, citing
urgency of the work, the department invited (November
2013) negotiated quotations from ‘A’ class registered
contractors for the work at the same estimate rates in
terms of instructions contained in PWD manual. The
only quotation received from a contractor was at 48.50
per cent above the estimate rate which was accepted
(May 2014) by the Department at 45.43 per cent above
the estimate rate as recommended by the Committee of
Secretaries. The work was awarded (May 2014) to the
contractor for ¥7.24 crore. The work which was
scheduled for completion by May 2015 had been
extended up to February 2016. An amount of ¥5.05

was accepted at 14.89% above estimate rate (Revised SOR
'2010). But the firm period of the work was expired and
the contractor was not willing to extend the firm period
and to take up the work. The work was re-tendered by the
Superintending Engineer but there was no response from
contractors. Meantime schedule of rates was revised twice
ie., SOR 2012 and DSR 2013. Considering the delay on
revising the estimate based on prevailing SOR and poor
response from bidders, negotiated quotations were invited
and the quotation received from M/s. P.G Construction,
Mezhathur, Thrithala, Palakkad was accepted by
Government @ 45.43% above estimate rate vide G.O (Rt)
No. 370/2014/PWD dated 04.03.2014.

'Audit observes that though the tenders were opened on
06.03.2012, the Superintending Engineer furnished LMR
justification only on 03.12.2012, after a delay of eight
months as against six weeks as per guidelines. The delay in
furnishing the LMR by Superintending Engineer resulted
in delayed approval of tender by the Government. The
LMR justification (December 2012) was 43.65 per cent
above estimate rate. If the tender had been accepted
within the firm period, the work would have been
executed by the first contractor at a cost of ¥ 5.68 crore as
against agreed value of Z7.24 crore.

The first tender for the work in favour of M/s. P.K.
Construction Company @ 14.89% above estimate rate
was not finalized within the firm period due to the delay
occurred in the preparation and submission of LMR
comparison statement by the Superintending Engineer as
observed by the audit. But it may be noted that the LMR
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crore had been paid for the work done till September
2015.

Audit scrutiny relating to the first tender revealed that
though the tenders were opened on 6 March 2012, the
SE had furnished LMR justification only on 3 December
2012, after a delay of eight months as against six weeks
as per guidelines. The delay in furnishing the LMR by SE
resulted in delayed approval of tender by PWD and
GTC. The LMR justification (December 2012) was 43.65
per cent above estimate rate. Audit observed that had
the tender been accepted within the firm period, the
work would have been executed by the first contractor
at a cost of ¥5.68 crore as against agreed value of 27.24
crore,

On this being pointed out, the SE stated (August 2014)
that the delay in forwarding tenders to PWD was due to
the delayed response of the first contractor to
negotiations. The reply was not tenable due to the
reason that had the SE prepared LMR justification soon
after the opening of financial bid, it would have been
evident that the tender excess of 14.89 percent above
the Estimated Probable Amount of Contract offered by
the first contractor was far below the LMR (December
2012) of 43.65 per cent. Thus, the non-approval of the
first tender by the department within the firm period
due to non-preparation of LMR in time and delay in
submission of tender documents adhering to the time
schedules as per guidelines resulted in avoidable
financial implication of ¥1.56 crore which call for fixing
of responsibility of the officials at fault for the
inordinate delay in finalising the tender and initiate
appropriate action against them.

comparison statement was prepared manually by the
Assistant Engineer at the section office level, then it is
scrutinized by the Assistant Executive Engineer at Sub
Division level, Executive Engineer at Division level,
Superintending Engineer at Circle Level and then by the
Chief Engineer before submitting it to Government. For
speedy preparation of LMR justification estimate, PWD
started publication of those rates in the website from
01.07.2014. The above work was tendered and LMR
preparation was done prior to this period. Considering
time delay caused due to routine works of field staff and to
avoid recurrence of such incidents in future, PWD has now

'modernized the system of LMR justification estimate

through “PRICE” Software”. The time delay associated
with the preparation of LMR comparison statement could
be eliminated by the implementation of the new system.
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GOVERNMENT OF KERALA

PUBLIC WORKS (D) DEPARTMENT

Remedial Measures Taken Statement on Para no. 5.5,5.7,5.8,5.9 &5.11

in the Report of the Comptroller and Auditor General of India on economic Sector for the vear

Para Noi.ﬂi

5.5

ended in March 2015

Recommendatlon

Inadm155|ble payment to contractor on balance

items of bridge works.

Irregular revision of rate of items mentioned in the
‘agreement scheduled by treating them as extra items
and non - availing of agreed tender rebate while making
payments thereon to the contractor resulted in undue
benefit of Rs. 1.09 Crore to the contractor.

As per clause 23 (c) of Notice Inviting Tenders (NIT)
rextra items of work are those which are not expressly or
Jimpliedly described in the schedule, plans or
‘specification. Those items of work which though highly
‘necessary for the proper execution of the work and its
completion. If not provided for in the original contract,
:can be treated as 'extras’.

|
:Further,

as per Clause 3(b) of NIT, the overall
‘percentage rate accepted and specified in the
ragreement shall not be varied on any account
whatsoever.

' The Superintending Engineer, PWD, Roads and Bridges,
North Circle, Kozhikode (SE) had awarded (April 2009)
.the work "construction of bridge at Varamkadavu in
iChelora Grama Panchavat in Kannur district (balance
rwork)" to a contractor at 21.80 percent below estimated
“amount of Rs.2.64 Crore.

v

'reduced by reducing the height of the formation. The

Action Taken by the Government 7‘

The orlgmal estlmate of work of Varamkadavu bridge
consists of bridge proper which includes the
construction of bridge structure such as foundation,
sub structure and superstructure based on the
detailed design after conducting sub soil investigation
only at abutment and pier points. No sub soil
investigation was conducted along approach
connections which is passing through waterlogged,
marshy areas and also through places submerging
during tidal effects. The original Administrative]
Sanction was issued based on a rough cost estimate
for the work without any detailed sub soll
investigations done at site. So the Administrative!
Sanction amount was not sufficient to cover all the
provisions for the construction of bridge proper,
whose estimate was as per design prepared after
obtaining the Administrative Sanction. The balance
amount left from the Administrative Sanction amount
was given for the construction of approach roads. So
only minimum provision of earth filling for forming
approach roads based on tape measurements were
given in the original estimate. The first estimate
submitted was for the construction of the bridge and
its approaches that got TS only for Rs.225.50 Lakh,
which was not sufficient for the complete raising of
the approach road after provisions for the bridge
proper was given. Hence the earth guantity was

‘quantity in the estimate was arrived to 14380 m3 ..
Later when the revised estimate was submitted, thel
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EThe items of work included in the original agreement
.schedule for formation of approach roads to the bridge
jstructure which was completed in March 2005 consisted
.of earthwork for forming high embankment for approach
roads and ground improvement works using non-woven
geo - textiles, woven geo - textiles and Pre -fabricated
‘Vertical Drain (PVD). .

'During execution of the work, these items were treated
‘as extra items and their rates enhanced, by executing
(November 2009/March 2010) Supplementary
ragreements by the SE with the contractor. The
contractor had agreed to execute these extra items at
:21.80 per cents below estimate rate. The work was
rcompleted in May 2011. The contractor was paid an
amount of Rs.3.81 Crere in five part bills as of December
2015.

"Audit scrutiny revealed that:

* The above items of work were expressly mentioned
in the Agreement executed by the contractor for the
balance work. So as per clause 23 (c¢) of NIT they could
not be treated as extra items. However, in violation of
this provision, SE had treated them as extra items and

‘revised (November 2009/March 2010) their rates.

**  The Executive Engineer, PWD Roads division,
Kannur (EE} did not apply tender rebate from the
payments made toc the contractor on the extra items,
even though it was agreed in the supplementary
agreements executed. This was in violation of the rules

-on application of overall tender percentage contained in
the NIT.

‘The above violations resulted in inadmissible payment
of Rs.1.09Crore to the contractor, which amounted to

undue benefit extended to him, as shown in the table
below.

provision for the improvement of the approach road|
was increased by giving proper provisions like
increasing the height of the embankment over the
MFL and also by providing more width to the]
embankment to enable smooth and safe fiow of traffic,
over the embankment. Thus the quantity of the earth’
was increased to 21254 m3. Further during the]
rprogress of the work, it was decided to extend the
approach road on Varam side to a further 500m. This!
has led to an increase in quantity of 12600m 3 . Viz:
1x 500 x (13+8)2 x 2.4 = 12600m3 . This was added"
up to the earlier submitted quantity of 21254 m3 and!
the final quantity in that estimate was arrived to be
33854 m3 that was rounded to 34000 in the estimate.,
When the K. 5.C.C. failed to form approach road
without doing any ground improvement works at the!
site, the apinion of Geo-tech expert was sought. He.
studied the sub soil conditions at site which consists:
of deep layer of soft, highly compressible clay withi
high  water content and proposed  ground,
improvement werks using prefabricated verticall
drains (PVD) with Geo textiles in order to accelerate
the primary settlement due to consolidation process;
Edissipating pore water pressure fram clayey strata’
'and thereby attaining rapid strength increase in the
sub  soil. The nitial levels were taken before
cocmmencing the ground improvement works., The!
settlement of the clayey sub soil underneath the’
ground level will start only after preloading over the
embankment portion and the settlements were’
measured using settlement gauges fixed at interval:
installed at the ground level. The design of the ground,
improvement is based on achieving 90% consolidation:
in the time prescribed and the final settlement isj
measured using settlement gauges. So the final’
guantity of earth filling could be known only after:

rcompletion of the settlement after a time interval and
icompletion of the final embankment construction.
This could not be assessed by while estimation. The
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iDescription
lof item in
jAgreement

'Earth work
filling with
lall classes
.of soil
‘suitable for |
forming '
high ‘
embankme |
nt l
Praviding |
and laying
NON-Woven
-geo - textile
tabric

Providing
-and laying
non-woven
geo - textile
fabric i

i
|
|

Providing |
and laying

‘non-woven l
‘geo - textile |
‘fabric under [
water !
Providing |
and |
installing '
flexible pre

‘vertical

i
. \
fabricated {
drain .

when the

I m2

Up to
date
quantity
executed

54174.38
m?2

6332.08
m2

4380.78

800 m2

130392,

matter

Agreed Revised Undue benefit %
rate rate to the r
after used for centractor {in
applying payment Rs.) ‘
tender without j
rebate tender J |
rebate i |
1516/1C 2,424/10 ]49,19.03370 !
me m2 { ‘
{1939, [
fess ! }
2180%) J !
|
i i
| : |
e , b _—
55.91/ | B8/ m2 12.03,196.45 |
m2 | ! ‘
(71.5, : :
less | I
21.80%) E i
59.82/ 89.78/ 13124817 |
m?2 m?2 | 1
(76.5. |
less i [ !
21.80%) | I
o |
' 55.91/ ‘!88! m2 "256?2
m2 ‘
(71.5, |
less 1
21.80%) |
|
T 66.47/ 109.92/ 156,65.536.75
m (85, m2 f
less | l
21.80%) } ‘
I 1,09.44.687.07 |
was pointed out (June

|
o

i Total undue benefit to the contractor

Goverrment replied {(Ocicher 2014Y as under:

2013).

behaviour of the clayey strata is highly complex in
nature and depends on the properties of the clayey
soil which varies from point to point. So study of the
extract quantity of the settiement and hehaviour of
the clay underneath the fomation and its design will
take more time and involves serious task for
conducting detailed study of the various properties of
the clayey strata on the entire formation areas.

Later during execution when the case of heaving of
soil occurred it was decided to opt for PVD installation
on the approaches. This required compaction of the
earth fil to accelerate the primary settlement by;'
dissipating pore water pressure from clayey strata‘
through the PVD. This led to unaccounted sinkage of:
the earth that was filled for embankment formation. |
This could not be accounted through level calculation,
as the sinkage was happening exorbitantly to drain
out the water from the clay beneath . So in order to;
account for this, some sinkage quantities weré/
included in the estimate. Due to this natural]
phenomena the contractor was not willing to continue,
with the work unless his desired compensation was;
given. |

The approach road alignment is through marshy
waterlogged portions having tidal effects. So while
progress in the earth filling, there was loss of earth
dumped filling, due to initial mixing with loose
marshy top clay fayer and losses due to tidal effect
and this quantity was calcufated as 25%. The loss of
dumped earth on sides could not be stopped as it was
not possible to do side protection works at the toe of
embankments before attaining the final settlement,
This 25% loss in quantity was approved by Chief
Engineer. |
: |
The Government sanctioned 25% increase in rate for.
earth Tilling after Chief Engineer recommended the
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*revision of rates in earth work was in lieu of
wastage of earth during execution. Further,
the estimate rate for earth work was
adopted without applying tender rebate, as
it was an extra item and,

**the ground improvement materials viz,
geo-textiles and PVD were brought from
abroad and that an approximate rate taken
from earlier executed work was adopted in
the estimate. But, when order was placed
for these materials at the time of
execution, their rates had increased.
Further, these were not items included in
the Schedule of rates, but were market
rate components for which tender variation
was not applied.

The reply of Government was not ftenable due to the

‘following reasons:-

*Earthwork for formation of approach roads was
an item expressly provided in the original agreement
schedule Hence, revision of its rate by treating it as an
extra item was a violation of the condition of NIT.

:Moreover, the contractor had clearly agreed in the

supplementary agreement that the tender rebate of
21.80 per cent was applicable for this extra item.

e , , Hence it became a difficult task for the contractor to
**Similarly, the items for ground improvement work

‘were also expressly provided for in the schedule of the
‘balance work.So, the contractor had quoted his rates
accordingly with tender rebate. Hence, classifying them

as extra items of work and enhancing their rates was a
clear violation of the NIT provision.

““Further, as per NIT, it was the duty of the!
contracter to ensure availabifity of materials hefore!
quoting his rates. Hence, the contractor was not eligible,‘
for rate revision on accaunt of nen-aviitihility  of

K

revised rate in lieu of wastage of earth during
execution. The 25% excess rate was allowed as per
order No.CE/R&B/KNR/ 16956/2002 dated, 22.10.2009
and in this order it was sanctioned as extra item. As
per order No CE/R&B/KNR/ 16956/2002 dated,
09.10.2009 of Chief Engineer{copy enclosed} it was
jordered to give estimate rate for all extra items.
‘Hence the original rate of Rs. 1939/ 10me was revised
to Rs.2424/ 10m3 and this was in order. MeanwhiIeJ
the excess rate increase by 25% of its application|
'without applying tender rebate was as per the order
‘of Government approved after recommendation of
| Chief Engineer . ,

'The reasons that attributed for the enhancement of|
’the quantities of earth filling is different in each
situation starting from the original  estimate
preparation till the end of final formation of;
‘embankment. There is no loss to Government due to
this, as correct stable and more advanced technology
which was also a new technology in the stage PvD|
was adopted in the construction. An alternative to this|
!method is by increasing the length of bridge spaning
|over the entire water logged marshy portions which
will be more expensive than the ground improvement
works. At the time of execution the availability of
good earth become a serious issue due to high public
protest against cutting hill slopes garden lands etc.

iobtain good quality and the source mentioned, in the

sanctioned estimate has to be changed and additional;
conveyance even from remote places were sought
for.

Hence the earth filling was approved by Chief|
Engineer as extra items. The earlier proposal that was|
put forward by |
the soil investigation team in their report was for:
‘driving the PVD at a spacing of 1.3m length wise and
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'materials and variation in market rates. In this case also,“ 1.12 in breadth wise. But even after the installation
the department failed to avail the benefit of tenderiof the same, slight sinkage was found in the

rebate agreed by the contractor. Thus, the action of the;embankment. Hence the site was inspected by the
Department in enhancing the rates of items expresslyl Superintending Engineer and he proposed to provide
mentioned in the agreement schedute by treating them|with closer intervals of PVD of the range of 60 to
as extra items in violation of the NIT provisions and! 70cm. it was also verified by him that the actual

‘non-availability of agreed tender rebate on those items| depth of the PVD driven was in the range of 14m than

resulted in extending an undue benefit of Rs.1.09 Crorelthe earlier estimated length of 10m. This has been
to the contractor. Clearly stated in the SE's certificate and the CE's{

Jorder. These variations during the execution have led|
| to the abnormal deviation from the estimate quantity.
'Moreover the rates of the PVD and Geotextiles were!
‘got _approved by the Chief Engineer as per order!
| No.CE/R&B/KNR/16956/02 dated 18/03/2010(copy!
lenclosed). In the order it was clearly stated that these!
‘may be treated as extra items. Moreover as per an§
‘earlier order of the same number and dated,
109/10/2009, it was stated that the extra items can bel
;given market rate without applying the tender below,|
iwhich was as per the tender conditions. PVD|
technology had just arrived in India during those!
‘times and there were not many agencies that dealt;
Iwith this. The materials for the same were to be;
ifmported from foreign countries. Hence the rates for
'the same depended on the daily variations of the|
I'dollar rate of rupee rate. Hence when the guotation!
iwas called for the PVD, only one agency had quoted!
'with an acceptable rate. Hence the rate of this item!
‘could only be taken as market rate, for which the item:
'was made, as extra item, since the market rate varied|
exorbitantly. The quotation rate was approved as said|
‘earlier, by the Chief Engineer. !

! f
‘! The close watching of the site execution of PVD}
driving has also resulted in informing in the higher,
'authority of the insufficient spacing and thus changing.
the pacing for better result Considering, all the.
‘above reasons, the audit objection may please be,
Ldropped.
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' :Regarding the work without tender and providiﬁg]The old _Menonpara __tiridge “was rcoﬁapsred on
‘undue benefit to contractor. ‘

‘The exectuion of work without tender process and|traffic. The matter was taken up with the Government
unwarranted revision of agreed rates by PWD extended|by the people's representatives and the CE. But[

Velanthavalam State Highway in Roads Division; good faith.

.Corporation Limited (KSCC) without inviting tender at ant As per estimate the depth of pile to be driven Is only
‘estimated cost of Rs.10.15 crore to avoid delay in|9.00m to 10m. But as per the site condition the hard

to KSCC at a cost of Rs.9.31 Crore. The site was handed|is not at the place were bore hole details had been

‘work in 18 months. PWD revised (March 2013) the|spans during investigation. But as per estimate it is

One of the items of work included in the agreement|

5.

5

26.08.2010. At this juncture the public made hue and
cry to reconstruct the bridge and facilitate smooth

undue benefit of Rs.92.32 lzkh to the contractor. 'considering the urgency in restoring the traffic,
iGovernment accorded Administrative Sanction for the

As per para 2003 of Kerala Public Works Department: construction of diversion road through the river bed.
Manual, works shall normally be awarded through open‘Then the reconstruction of the collapded bridge was!
tenders after getting administrative and technicalithought of by the Government. Considering the!
sancticn and ensuring provisions of funds in the Budget. "demand of the public and urgency pointed out by the|

people's representatives, it was decided to entrust the:

Secretay to Government, PWD sanctioned (December! work to the KSCC which is a Government owned PSU,
2012) reconstruction of the partially collapsed under PWD, without tender. No other bad intentions,

Menonpara bridge across Korayar river in Nattukal-! behind this act of the Government and it was done in‘

Palakkad through M/s. Kerala State Construction|

‘rock strata had been found only at the depth of
119.00mbelow the bed level. Hence fresh bore hole

The Superintending Engineer (Roads and Bridges), Northj details have been taken as directed by the higher
Circle, Kozhikode (SE). awarded (January 2013) the work authority. The abutment and pier positions fixed now

tendering process.

over {January 2013) to the contractor for completion of!taken at investigation time. Proposat was for four 20M

sanction to Rs.18.30 Crore after including road only three 25.32m spans. Hence the positions of
improvement work of nine kms in place of three kms Substructure got changed. The additional depth of
originally estimated. The work was completed in May: piles may lead to additicnal financial commitment

2014. The contractor was paid Rs.17.49 crore up to June, also. Revised Estimate amounting to Rs.1830 Lakhs
2015. P Was sanctioned by Government vide

' G.O(RE)N0.386/2013/PWD dated. 19-3-2013.

schedule for the construction of bridge was 'Boring! Due to scarcity of good river sand M.Sand is used for
through all classes of soil 'for cast in situ bored piles, pile concreting otherwise work will be delayed and willl
with concrete mix M25, 1.20 metre internal diameterihave to be stopped. Also, due to oversight rate,
anchoring of pile in rock for a minimum depth of 50 1rovided in the approved data of boring (ltem No.4)!
centimeters etc. The work involved construction of 28, Higher charges of piling rig and bentonite pump with,
niles, 12 piles for piers eark having an averasae depth of accessories are wrongly entered as 275 per hour




‘Awarding of work to KSCC only without inviting open

.in justification but it was also against manual provisionsi
rwhich advocate transparency in selection of bidders,
“through open competition. |

[

‘Agreement Schedule are treated as Extra items”. In this|
.case, the item "boring cast in situ piles”, was alreadyi
‘existing in the Agreement Schedule. As such, it cannot,

- e
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‘nine metre and 16 piles for abutment each having an'instead of 5126 per hour in the SOR 2012 {MORTH,).
“average depth of 10 metre. The total length of piles wasi As the above work was awarded not on the bask qf
‘estimated to be 270 in and the agreed rate was}competitive tender and there is no contractor's profit
'Rs.16,344 per metre. However, during actual execution,| allowed to the contractor, the data for the above item
‘Chief Engineer PWD Roads and Bridges (CE) revised!was submitted to the Chief Engineer and the rate is
(May 2013) the rate of the above item from Rs.16,344 to! got approved.

Rs.34,017 per metre citing reasons such as increase in, |
average depth of piles from nine to 19 in due to non, rhe above facts may kindly be got convinced and the|
availability of hard rock at the estimated depth, error in: cbjection raised may kindly be dropped. i
calculation of hire charges for piling plant and use of M; |
Sand due to scarcity of river sand. CE sanctioned (May: E
2013) the rate of above item as ‘extra item' and SE’

executed (June 2014) a Supplementary Agreement for a;

1
|
\

‘total length of 549.85 m. An amount of Rs.1.87 Crorei %

was paid (July 2014) to the contractor for the 'extra,
item’. :

Audit scrutiny (February 2014) revealed the following:

*The bridge had coilapsed in August 2010 and the.
Government decided to take up re-construction work!
only after a lapse, of two-and-a-half years of collapse.

tenders after two and-a-half years was lacking not only.

* |tems of work which do not form part of the originalj

be subsequently treated as an "extra item". |

+ The contractor is expected, before quoting his rates,;
to inspect the site of the proposed work and assess the:
availability of specified materiats. He is also expected to’
get himself acquainted with the sanctioned estimate’
approved plans and drawings. Once his rates have heen
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jaccepted and agreement'fin_a'lized and sig'ne'd; he is,‘

'bound by the same and

‘cannot claim its revision on grounds of errors in’
'sanctioned  estimates, un-availability or scarce,
.availability of the specified materials etc. :

* In the name of approving an ‘extra item", the.
Department has resorted to revision of rates and]
specifications, after the award of work, on grounds of
'scarce availability of riversand’, "error in calculation of |
-hire charges of piling plant” and f
made an extra payment of Rs.97.17 lakh to KSCC. The,
action of the departiment was wrong as the ground cited,
for their action were not valid. 1

Thus, undue revision of reate resulted in extra payment;
of Rs.97.17lakh to the contractor !
| i
-Government replied (October 2015) that the work was.
entrusted to KSCC to avoid delay as the tendering
procedure would have taken long time Further, the rates’
for piling were revised as the depth of piling work had to!
‘be increased from 270 m to 549 m during execution.
 Besides due to non availability of good quality of river!
sand, the M sand was substituted -and that there was|
'some mistake in preparation of data. ?
|
‘The reply of the Government was not acceptable.
,because the period of two and a half years between thel
date of coltapse of bridge and award of work  for;
,reconstruction was reasonably Adequate for completing:
-all open tender formalities including invitation of|
‘competitive tenders so that the work could be awarded
without compramising transparency instead of giving to!
KSCC only. Further, the revision of rates for piling was'
also not ‘
accepiable as the rate agreed by the contractor for
siling was por metre and not for castina entire pile for a
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specific length. Besides, rate once concluded in the'
agreement signed by both the parties, !
:was not required to be revised. |
J
Thus, unwarranted revision of rate resulted in extension,
of undue benefit of Rs.92.32 lakh to the sub contractor| .
of KSCC. : i

-

Wasteful Expenditure on construction of tender'In the original design for the construction of
-piles from bridgework | Thadikkaddavu Brldge there was no provision for
' \Fender Piles. It is reported by the then officers that
Department constructed tender piles for protecting a:the proposal for providing Fender Piles for protecting
bridge from the impact collision with bargers even| the pier of the bridge came up during the execution of
though bridge did not have scope for navigation oflwork in view of the alarming incidents of vessel hits to
heavy vessels resulting in wasteful expenditure of Venduruthy Bridge Kochi in the past. The most
'Rs.3.12 Crore. .convenient pier protection system used all over the

~world is the Fender Piles. With the increasing volume
. The Public Works Department (PWD) awarded the work|of water transport, it was a common practice to
of the construction of ‘Thadikkakadavu Bridge' across\protect the bridges from vessel impact with pier
Periyar river by Roads division, Ernakulam for Rs.27.51 protection system. Hence a proposal for providing
crore. The site was handed over (June 2012) to thelfender Piles was included and the estimate for the
contractor for completion of work in 18 months work had been revised. It is also seen from report that!
(December 2013). The work remained incomplete (July the work for the bridge was nearing completion during
12015) and the contractor had been paid Rs.15.71 croreithat lime. The design for the entire bridge had been
{Juty 2015}, ‘completed by DRIQ and it is seen reported that

considering the volume of work of design of other
‘The bridge was designed to rest on a foundation of bridges pending in DRIQ, and as piling work for the
-bored cast-insitu piles. for which 2,650 metres of piles at: bridge was nearing completion, it was necessary to
|a unit rate of Rs.27,056 per metre were planned. Duringj submit the proposal for Fender Pites urgently so that it
execution, the length of piles was increased to 3,220 could be constructed immediately after the piling of
metres of which 729.79 metres were provided as tender the bridge, if the proposal is approved. it is also seen
‘piles in a separate pile group, upstream andreported that since Fender Piles are not an integrated
downstream of the bridge. The department stated that part of the bridge structure and as it is constructed
‘the fender piles were required to protect the bridge from‘ 15m away from the pile cap of the bridge structure,
‘the lmpart of collision from heavily loaded cargo boats: the design of the Fender Piles was made by a reputed
moving from Nedumbassery airport to Kochi city. The structural consultant. The drawing is approved by the:
-cost of nonstructlom of tender piles was Rs.3.12 crore Technical Sanction Authority for the work and the!

proposal is seen included in the revised estimate for:
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!the work. In view of the above facts, the audit!,
! "Objection may please be dropped.
 Audit observed that though the original design of the,
| ‘bridge was approved (March 2012) by the Design| \
‘Research and Investigation Quality Control Wing (DRIQ), :
! under the control of Chief Engineer. (Designs) as
| stipulated in the PWD manual, the design of fender piles|
was approved {November 2012) by the CE himself,
which means that the DRIQ was not involved in the:
-change of design of fender piles. ’

It was further noticed that there was no specific request
. | from various stakeholders/departments (KSINC, SWTD,
i i IND etc.) regarding provision for fender piles. Moreover, |
i : the route identified for connecting Nedumbassery -:
airport with Kachi city passes through the southern arm.
of river Periyar, whereas the bridge was constructed on'
! the northern arm as shown in the sketch attached.

. |
- Further, there was no infrastructure for anchoring ofl
\ cargo boats anywhere near the Nedumbassery airport..
Therefore, the construction of fender piles by adducing.
to safety concerns from barges/cargo boats was not,
tenable. |

‘Audit also observed that the fender piles were made of
concrete with no impact absorbing quality to provide!
protection either to the bridge structure or to thef
vessels in the event of a collision. Further, the top
j j levelof fender piles constructed was much below thei
’ | : Maximum Flood Level (MFL) of the river. The fender piles:
| ; would not be visible during flood, making it likely to’
J ‘Cause damage to the piers of the bridge as well as the
|  barges. Thus, the purpose of protecting the piers with

' the help of fenders was doubtful,

On heing asked. the Secretary, PWD replied {(October:
2015) that on account of cancerns of nolluting the
drinkine water projecte st Chowara and Aluva, Cochin



5.9

rof fender piles.

— ‘S-‘C"
|

International Airport Limited {CIAL) shelved a proposal to!

.deveiop the Southern branch of Periyar river as a

,waterway connecting CIAL to Kochi Seaport for cargo

.movement. An alternative proposal of developing the| l

northern branch was under consideration of CiAL, and

hence, the fender piles were constructed in anticipation |

of movement of heavy cargo vessels through the same. |
|
|

The reply was not tenable in view of the confirmation!
provided by lrrigation Department that there were no!
ptans of developing the Northern branch of Periyar Riveri
over which the Thadikkakadavu bridge is constructed as|
a waterway connecting CIAL with the Kochi Seaport.. |
irrigation Department further confirmed that there were{ j
botttenecks for large scale cargo movement from CIAL: ‘
to Kochi city/seaport through the Northern branch, like ‘

|

insuffictent  vertical clearance of existing cross
structures, insufficient width and depth in a five km
stretch between CIAL and Chengalthode.

Thus, the decision to change the designs for providing| _ ‘
fender piles was taken without assessing actual |
requirement and approval of the DRIQ Board which led
to wasteful expenditure of Rs. 3.12 crore on construction

] F
|

‘Avoidable paymentM of smkmg of “wells for The deta:led estimate of all bridge works under audit

foundation of four bridges, renquiry were prepared adopting PWD standard dataI

rand specification item No.701 to 706 of chapter XV in|
Separate payment amounting to Rs 2.28 Crare waslthe PWD data book were approved for well sinking of
made to the contractors by PWD outside the agreed rate abutment and piers of the bridges. The specification
for removing obstacles encountered during sinking of'of these items is given here under. |

wells for foundation of four bridges. :
'Sinking well in all soils other than rock to lines and

The special conditions or contract stipulate that the rate, levels ad plumb by scooping out from inside and
quated  shall be inclusive of all the operations below the staining inciuding use of dredgers or any!
contemplated in the specification and tender schedule other appliance hire and labour for knetledge, jetting,
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i : ‘dewatering blasting, vibrating or any other method|

;which covers the incidental work necessary for such :
,operations. The conditions further stated that all items including removal of obstacles and dumping the spoils
'should be carried as per the relevant specification in the within a distance of 150m. The size of obstacles,
‘ ‘Madras Detailed Standard Specification (MDSS) which!which were to be removed together with well sinking
‘ _ specifies that when the well has reached the required|operation has not been mentioned in the
' level care should be taken to see that it is seated{Specification. But in the general note 5 given in thej
properly. /chapter XV of standard data book, the size of the’

, | obstacles are clearly mentioned that the unit rate for
I Superintendent Engineer. Reads and Bridges, North{item 701 to 706 includes provision for rePoval of all
§ Circle, Kozhikode (SE), had awarded - (March 2011 to! obstacles except the following. i
: July 2612) four bridge works under PWD Roads Division, |
i Manjeri at an estimated cost of Rs.24.65 crore in|1. Bouiders more than 40dm3 and logs of wood of
| Malappuram district. As per the agreement schedule one|{more than 100dm3 in size which come under the|
. of the items of work was sinking of reinforced cement| cutting edge and inside the weil and which have to be
i concrete circular well in all classes of soil other than|cut down or broken into small pieces for removal. ?
rock. The sinking process includes scooping of earth to[ |
hne, level and plumb from inside and below stemning 2. in the case of obstacles mentioned under note (1)
with dredgers and other appliances including removal of extra shall be paid only for cutting down or breaking’
obstacies. The EE made extra payments of Rs.2.28 crore the obstacles into small pieces. ‘
to the contractors of four bridge works towards charges ‘
for cutting and breaking down boulders having the size! |t i very clear from the specification and general note|
! ot more than 40 dm3 during sinking of wells and for}given in the standard data book that the rate for!
seating of wells as shown below: ‘cutting down obstacles of size above 40dm3, wooden

logs, of size above 100dm3 and sinking well in rocks
have not been included in item No.701 to 706 of well
sinking. And sinking wells through rock if any
lencountered during well sinking operation

Isimultaneously together with well sinking operation,

T 'otherwise the contractor cannot continue well sinking

| operation and complete the work within time as this
Jitem of work is beyond scope of approved
‘ ‘ specification and terms of agreement provisions. This
J general note S in Chapter XV of standard data book
| : was included in the agreement schedule from long
back ago and all contractors are well aware about this

(item and they had considered this during the time of]|

:tender quoting.Copies of the agreement schedule of

bridges constructed during the period of 2013 is.

enclosed '
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‘Name of work

{item as perjEstimate  Extra
'agreement) |d 'payment
: tcost (Rs. {Rs.in

i in takh) “akh)
|
| i
L - . . .
Constructi |5 16.36 96.12
"on of [ :

i Mythrakad |
lavu }

"bridge

.Constructi ' 6.7 15.15 63.49
ioen of i
I'vVallipada |
im 4
I
|
|
]

iAlungalka !
'davu
i bridge

|
;constructi l6.7
;on of ‘
iThayyHaka’
, davu {

I bridge

’Parﬁcubrs of estimated cost and!
jextra payments for well sinking

Details of works showing extra payments made

|
|
Percentage
of extra !
payment

on

restimated

Costj :
L 1511.32 |

a19.08

259 29

P

'The quantity of nature of work to be done of such
Qitems cannot be assessed while preparing either the
lestimate or agreement schedule since these items are
}invisibfe. Lump-sum provision are included in the
i sanctioned estimate and these items are executed on|
jactual DLR basis by the depaitment as and wheni
encountered during well sinking. Approved detailed)
lestimate and other design details etc aré verified by|
the contractors and they are well known about these!
iitems of removal of obstacles other than inciuded in!
;‘well sinking items and considering this while quoting.
lrate for the tender. No contractor's profit or tenden
'variations are allowed for executing these items of;
work. Hence the contractor has no monitory benefit of!
limplementing  these  items and  has not|
lideviated/violated the agreed specifications. :

-
prproved design of bridges insists seating of wellg
W‘foundation upecn a levelled hard rock strata and well!
ikerbes are to be anchored to a minimum 60 cm}
jdepth into hard rock. Undulated, soft and
'unweathered top layers of rock formations found in|
‘[river beds are to be cut and removed to seat the welll
(foundations as insisted in design. It is very clear from!
|the agreed specification of well sinking items that the|
'rate for cutting and removing rock has not beeni
rincluded in these items and these quite essential and|
(inevitable items are to be carried out by thel
'department separately on actual DLR basis!
|simultaneously together with well sinking operation.;
'Though the presence of obstacle can be noticed on|
’core boring during sub soil investigation, exact|
Number, size,quantity and nature of work to be|
!carried out for cutting and breaking down into pieces}
lof these invisible obstacles can not be assessed for.
'including the sanctioned estimate. Hence these items,
‘are being executed on actual DLR basis as and when
encountered curing well sinking. The work actually:
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4 (constructi [6.7 | 15.01 3851 . 256.56

1 lon : 1 :

! 'Umminika
i davu i
' bridge i

i !
i T : :
“Total "aaog l228.12 i474.36

As can be seen from the above table, the percentage of

extra payment comes to nearly four times the estimated
cost of the agreed item of well sinking and this payment
was made without following the usual tender procedure.

I this connection, Audit observed the following;

t

Al works except the extra items were put tc tender on

regularized from the competent authorities before

jdone are often exceeded from nominal lump sum
pravision as there are limitations to include Iump sum
i provision in sanctioned estimate. After preparing the
|DLR it is submitted to higher authorities for according
!sanct:on Revised estimate incorporating all the
\dewated items are prepared and got approved and

final payment. .
After adopting the MORTH data in Kerala PWD, this!
DLR item is changed to rate for sinking in soft rock:
and rate for sinking in hard rock as per MORTH
specification. ‘

In view of the above facts the audit objection rnayw

lplease be dropped,

‘percentage one basis' in which the quoted rate wasi
inclusive  of all operations contemplated in thej
specification and tender schedules including incidentals. |
The workable rate quoted by the bidder was inclusive of !
charges for removing boulders irrespective of their size. |
Therefore, the payment for cutting and breaking downl
boulders of more than 40 cm3size during sinking of
abutments and pier wells and for sealing of wells on|

‘base, over and above the estimated cost was contrary|

toc the provisions contamed in the agreement, |
\

Secietary. PWD stated (Qctober 2015 that the
approved design of bridges insisted seating of We”l
foundation upon a leveled hard rock stratum and well
kerbs were to be anchored to a minimum 690

cm depth into hard rock and that in order to seat the|
well foundations. the top tayers of rock formations were!
t> be cut and removed as menticned in design and that’
the rates ‘or 'ihie abave rock cutting works were not!
micluded 10 the agreed speciboation. Fuither, the reply’

- stated rhat ine gererai note i Standarg DJata Book.



~encountered during well sinking. |

The reply of the Government was not tenable as the’

permitted the payment for cutting down boulders of size!
above 40cm3 and wooden logs of size above 100 cm3|

|
| .

quoted rate was inclusive of all operations contemplated
in the specifications and tender schedules including'
incidentals. The specification in the tender schedule and
agreement schedule for the item of wel| sinking included
removal of obstacles. As notes in the Standard Data
book were not made part of the agreements. extra,
payment for cutting down boulders of size above 40 .
cm3 was not permissible, Thus, due to its fajlure tol i
adhere to the specifications in the tender schedules, the!
Department had extended undue benefit of Rs.2.28‘|
crore to the contractors. ‘
|

- |

Double payment to the contractor for same work; The payment of actual on bridge works was resorted,
through Hand Receipts. ' on the basis of provision in the Data Book. The DLR'

prepared by the Assistant Engineer was submitted to,
Failure to exercise required verification by PWD resulted|the Chief Engineer through proper channel and on the|
the double payment for executing an item of work in the|basis of the proceedings issued by the Chief Engineer: |
construction of Mythrakkadavu bridge across river|an HR would be prepared and recorded in the M Book. |
Chaliyar in Malappuram district. ‘This HR is presented at the Division office for

|payment. Since the item is not included in the!
Article 40 (b) of the Kerala Financial Code provides that' Agreement Schedule(copy enclosed). CC Bill forms,
every Government servant who incurs or authorizes the|cannot be used for this purpose and HR-payment is:

!

incurring of any expenditure from public funds should, resorted to. The genuineness of the claim can be!
see that the expenditure should not be prima facie more,’ensured only by the Assistant Engineer in such HR]
than the occasion demands. He is expected to exercise| claims. !
the same ditigence and care in respect of all' ‘
expenditure from public monevs under his cortrol as it On 31.03.2014 2 Nos. of HR fo1 the actual DLRs for
person of ordinary prudence would exercise i recnect of cutting and breaking down houlders and wooden logs

the expenditize of his own MOy mare than 40 dm3 in size ‘o an amount of




-6/~ | b

fRs.14,92,714/- and Rs. 40,19,740/- were submittedl
'Superintending Engineer, Roads&Bridges, North Circle,lby the PWD Bridges Sub division, Manjeri to the
‘Calicut.(SE) had executed an agreement (March 2011)| Executive Engineer, Manjeri as per No. D2-328/2002/
‘with Shri.V.P.Mohammed Ayub, contractor, Erahikode,| dated 31.03.2014. These HRs were supported by 2|
'Edavana, Malappuram District, for the construction of'sanction letters of the Chief Engineer (No..
Mythrakadavu bridge  across river Chalivar in CE/R&B/MNJ/9986/09 dated 30.01.2013 for|
‘Malappuram District. The work was executed by the Rs.14,92,714.50/-) and No.CE/R&B/MNJ/9986/20091
Executive Engineer, Roads Division, Manjeri {EE). dated 22.03.2014 for Rs. 40,19,740/-). The biHJ'

received from the Sub division is registered*as Bill No.!
Audit  of vouchers (uly  2015) of Public Works[917 dated 31.03.2014. There are eight constituency:
Department transactions (PWD) in the office of the EE'areas coming under Bridges Section, Manjeri. The’
revealed that the EE had made (July 2015) 5 Payment of|staff under Manjeri Bridges Section is very limited!
Rs.14.93 lakh through a Hand Receipt (HR) prepared by with 2 Overseers and Assistant Engineer. Also the,
the Assistant Engineer, Bridges Section, Manjeri (AEE) number of works are very high during that period (7,
and verified by the Assistant Executive Engineer, ongoing works) and the whole works are scatteredi
Bridges Sub Division, Manjeri (AEE) for an item of work: through out the nook and carner of Malappuram.
‘cutting and breaking into small pieces of boulders size ! district. Hence supervising and monitoring under this!
during sinking of wells and seating of well pier-2". The Section and traveling from one site to another wifli
payment recorded at page 35 of Measurement Book require a lot of time. So as g result the time available;
N0.7732, was made through the Biil Discounting System|for the preparation of bills and the scrutiny of the!
(BDS) and adjusted in the Monthly Account of fuly 2015isame was done in an urgent manner which lead to thei
‘through a Transfer Entry (fuly 2015), The Fg made (July'duplication of the payments which was later'
2015) payment based an the sancticn accorded in!corrected. }
respect of an item of work in the Daily Labaour Report by! :
the  Chief Engineer, Roads & Bridges  (CE),|As the Bill is prepared by a responsible Assistant
Thiruvananthapurarm. Engineer who Supervised the work the genuineness|

|was not suspected. More oaver nog evidence of
As the sanction was more than two years old, & further| previous Payment is seen in the audit file. The’
SCrutiny in Audit revealed that a tctal amount of‘ldetalled scrutiny of HR payment wouid be conducted.
Rs.55.12 lakh (including the amount of Rs 1493 lakhiat the time of final payment in work slip. Hence the|
related to the work) was paid during July 2015 forlamount of Rs.55,12,454/. was passed under good:
executing the item and that the amount of Rs 14.93 lakh| faith from the Division office in June 2014, It is true,,
had already been paid earlier during May 2013 (CBV 150|that the work register was not and action in the[
of May 2013} based on the same sanction for executing' Division for a long period. But a new Register was:
the same item. Both the payments. i.e. May 2013 and opened in 2014-15 taken to the inspection furnish the;
July 2015 were made threcugh HR prepared by the then:details of previous payments on all engoing works
AE and verified by the then AEE and recordec 4n Page 6' After the inspection of Accountant General the work
of Measurement Book No.G260. Register is maintained properly The miscellaneons.

‘Sanction register i< alsg maintained,
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|

}Further Audit investigation revealed that only one Daily! During the special inspection conducted by the
Labour Report (DLR) was sanctioned in the Divisionaiv‘Accountant General in December 2015, the duplication|
.records to support the payment of Rs.14.93 iakh (May|in payment was detected. Immediately the Division
2013}, No DLR was available to support the second!issued order to recover the excess amount paid as per|

payment of July 2015 which confirmed that payment ofi Order No.E4/A3/3255/2011 dated 31.12.2015 and theJ
Rs.14.93 lakh made to the contractor during July 2015)contractor remitted the excess payment of Rs.|
through the BDS was double payment. On this being‘ 14,92,714, on the same day. Hence no fingncial loss is!
peinted out by Audit (December 2015), the EE admitted! sustained by Government at present. At that time the!
the double payment and got the amount remitted from|Contractor had completed 85% of work and ani
the contractor in December 2015. ‘approximate amount of One Crore was to be Eilled. |

' fThe completion and final payment was still pending at,
Audit of internal Control Mechanism of the office of the[that time. Now the finai bill amount of Rs.1.84 Crore is;

-EE, iurther revealed that the office was  neither; still pending for payment. ;
‘maintaining  nor monitoring the requisite Control |

Registers as stipulated in Kerala Public Works Account‘NormaHy all’ major bridge Works require revised|

‘Code Para No.10.5 (Works Abstract}, pars Nos. 10.6 and:estimate. At the time of preparation of Revtsed:
'5.3.3 (Works register), Para No0.10.7 {Contractors'fEstimate the actual paid through HR would also be!

Ledger) and Para N0.22.2.7 (Miscellanecus Sanction!included and the duplicate payment would be surely
Register). The AE was, thus, not exercising anyfdetectec_i. The detailed Scrutiny on ali payments wouldf
preliminary checks on the contractors claims. Thus,|be conducted at the time of final payment. Hence the[
disregard for the mandatory checks of consulting[discrepancy will surely be detected at the time of final,
previocus records by the EE led to double paymaent of payment. Now, the registers are maintained properly|
Rs.14.93 iakh for the same work. -and will be more vigilant in auditing work. bills. ,

‘Further, the double payment of july 2015 was made[

through the newly introduced Bill Discounting System| With regard to this suggestion to modify the softwareJ
(BDS). The Finance Department {FD} transfers theiEMLI, the FD has been requested to do the same in;
details of only those Bills into the BDS database which|accordance with the reccmmendation of the C&AG. in,
are processed and recommended by the CE in EMLI|view of the ahbove facts, the audit objection may be|
software and for which the FD had agreed to issue ajdropped. f
letter of Credit (LoC). The fact that the LoC for the| _f

‘payment of Rs.14.93 lakh was issued by the FD in July; [
2015 and that the payment of july 2015 occurred

through BDS, confirmed that the claim of the contractor, !
was processed and recommended throughout the entire:
chain of authorities from the AE level to the CE level and:
that none of the autnorities could detect the double,
Paviment heing attempion Thus reveaiod se wunder:
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¥ weak internal Control Mechanism in the Roads andj
Bridges wing of the PWD; :

|
. *recovery of double payment in this case was at the|
instance of Audit byt No action has been taken against!
‘the officials responsible for this. Besides, the present,

i |
‘ r

*the software EMLI was gt able to detect the fact that
a Letter of Credit had already been generated against!
‘the same sanction at an earlier date, |

‘In this respect, Audit recommends as under:

2. The software 'EML| may be modified so that only one;
Letter of credit is generated against a sanction and any|
further attempt to generate Letter of Credit on the
'same sanction would be rejected by the system
rautomatically;

3. The payment of huge amounts through HRs (KPW’

Form 24), instead of the Forms KPW 22 (for making first
.and final payment to contractor) or KPW 23 (for making
running payments), may be discouraged as the HRs lack
the basic control measure: and accountability provisions;

Duning Ex Lonference, riw 0t Engineer stated that
. g
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this was the first instance and no other Case or doublef
payment was currently known to the Department. As!
regards enquiry about such instances taken place inj
other Divisions also, the Secretary to Government stated[
that assurance could be furnished only after an'
investigation in the matter. Thus, thoroughl
investigation is required in the matter to guard againstj

the recurrence of such serious fapses - in future,

1
I
IR




Attachiment No. 1 — Related to Para No.5.5

“fo- 553/1 28
]

1400534/2017/0S-PWD
N . ' \
,?
‘ 4
' ; 5
No. CE/R&B/KNR/16956: 2009 Oftice of the Cluet Engineer. 1
RN "W Roads & Bridges ;
' [luruvananthapuram !
Dated }01.10.2009.
From ' f
!
!
f
i

‘I'he Chuef Engineer

The Superintending Engineer,
R&E Nosth Cirele,
kozhikode.

Sir, :
Sub:- NABARD RIDF XI!- Construction of bridge at Varamkadavs in
(helora Grama Panchayat in Kannur district. -

Ref- ‘['hat office Letter No. DC2/2526/9% dated 15.09.2009

Under the circumstances explained by you vide your letter cited. the proposal

is approved (About 25% of carth as mentionéd as extra itewms). Necessary data

incorporating the item may be submitted immediately.

-t

:
g;f
E

(9'\\( o

For CHIEF ENGINEER

P '
. . P k— - -
Copy to the l:;xecuiwg Engineer, Roads Division, Kannur \ / ‘
. ‘ |

Fec3

of
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Attachment No. 2 — Related to Para No.5.5
)

Office of the Chief -ngineer,
PWD Roads & Bridges & IT,
Thiruvananhapuram,

Dated 09410-2009.

From
o \9) .

The Chief Engineer.

To

he Superintendr’ng Engineer,

Roads & Bridges North Circle,
Kozhikode.

Sir,

Sub:- NABARD RIDF X/ij Construction of a bridge at’

Varamkadawu in Chelora Grama Panchayat in Kannur District
(Balance work) '

Ref-1. Lr. No. DC2-2526/98 dated 22-09-2009 of SE, R&B North Circle,
Kozhikade.

Under the circumstances éxplaincd by you vide your letter cited sinck there is
change of specification the item of work™ Installing WD can be treated as ekira items
(as per agreement conditions). The rate of Rs.85/M of as PEr agreement scheddlc can be
allowed in this case. Regarding the application of tender variation, It is presunied that in

- the tender schedule the rate of §5/M i< based op market rate. Hence in this cae for the

Yours faithfully,

. g
——
e e

For Chicr__f:.’lgincer‘——-lz-*"“ .

Copy to the Eﬁg;ﬁu/tive Engineer, pwp Roads Division, Kannur,

v

L4




Attachment No. 3 — Related to Para No.5.5

| 3 ’ ~ :,7&1
14('}0&:‘201 7/0S-PWD

o

® 1
No. CE/R&B/KNR/16956/02

From

: The Chief Engineer
To
The Superintending Engineer,

R &B North Circle,
Kozhikode.

%vw Sir,
| »/ Sub:- PWD - NABARD RIDF XII - Construction of Bridge at Varamkadavu |

Office of the Chief Engineer,
PWD Roads & Bridges

Thiravananthapuram
Dated : 18.03.2010.

- Chelora Panchayat at Kannur District (Balance work)

Ref:- Letter No. DC 14/2526/09 dated 15.03.2010 of Suptdg. Engineer,
R&B North Circel, Kozhikode

i

e r—— e
—— e ———

Under the circumstances explained by you vide letter cited, the following

|
Extra ltéems
BC’U{ 1. Providingand laying non wooven
Geo Textile fabrics

2. Providing and laying non wooven
Geo Textile under water

i 3. Providing and laying wooven
Geo Textile fabrics (Polyster or
Proplylen materials of minimum
3 m width excess directed by the
deptl. officers at site.
4. Providing and installing of flexible
pre fabricated vertical drain etc as

directed by the deptl. officers at site.

Feld

: BB/m2
(Rupees Eighty eight only)

: 88/m2
(Rupees Eighty eight only)

:89.78 /m2
(Rupees Eighty nine and
seventy eight paise only)

: 109.92/m
(Rs. One hundred nine and
Ninety two paise only]

Yours faithfyfly,

i
for CHIEF ENGINEER|

/\\,/'

: extra items and rates are approved. You are requested to limit the tota]
| 1P expenditure with the A.S. amount |

1

I
!

|
|
|
|
|
i
J
1
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TR EIRS Sorons Kagamndi rver In Malappuram District R

TROSRWID RIDF XVII- Constrae

Bidde. [is Eranad Enginsering Enterprises, Kodur PO, Malappuram o S 'VH . . S 7-90[9.‘ o i

Name: I ] . . _ AR ‘ R ‘ Lm_ ] ) ) . o ]
L e ' — s '
‘ SCHEDULE OF WORKS , o . o ]
. | _ _ . ——r— = AMOUNT |-

Sl ' : — - No.ot Unit Estimated Ratev.- o

‘No. 7 IDescnp. honorwom. . | . | ay. o S | Rs- | P !
Figwe l Words ..:
Appendix A: Bridge Proper .

 |Forming istand of size 16.5 mx10.5m outer side for an average height of 3 m _ . ' ' o ¥
With 75cm above water level by driving down teak wood posts ciass il of girth ' - -
41 to 52cm 10 an average dapth of 2m below bed levet at 60cm c/c for posts ) :
306 2m c/C for struts and tying with teak wood posts 50cm c/e to vertical psts ' ‘ - en e
aiready driven down and screening with double bamboo mat with necessary 3 Nos 460014.00. m‘:ﬂ; ‘;‘gmtlae‘e':" (s)':g 1380042 2t A
bamboo reaper pravided at reqsired intervals and filfing inside with earth o : . -
including ail cost, conveyance hire and tabour charges and ail other incidental _ ~ ' - ST | ' /

-

! - {kpenses elc complete inchuding maintaining the the istand till the completion .- R |

0i wor« &nd demolition and Clearing the same after completion of work as per
siancsid specifications and as directed by the departmenital officers ‘ ' o S '
Bart: work excavation in all classes of soil except hard and medium rock, IR B 5 : ' , 'R e/
which require biasting for and depositing with all leads and lifts for abutments _ ‘ : ’ - o -
and using the spoil for filling and forming of road wherever necessary including , N B : )
breaking clods, watering, ramming ah labour charges,incidental expenses elc .

|compiete as per stangarg Specification and as direcied by the departmantal _

. —— et 8 en o
h

I

officars g : - T A
2a) Initial depth 1.50m ‘ 54Q M3 9400 - ]Rupees Nwnely Four Only S3078C . .7
S : . - _ 70 - [Rupees-One Hundred & Six 49265 27 .°
L 2 bFirst depth 1.50m : 462 M3 106 - Paise Seventy Only 3 :
] ‘ : ‘ . ' , {Rupees Cne Hundrec &) .
, o _ , 286 | M3 11940 INingleen - Pase Fourty T
2cjBecond depth 1,50m : , ‘ _ , : 86 C {Oniy : . —
Supplying and fixing MS angies of size 150 x 150 x 12 mm for cutting edge _ E o
.- {well curb inciuding cost ang conveyance of maienals: cutting bending for _ - s Rupees Scven  Thousand pgimm e e N
3 {réquired shade welded and bonded to concrelé using 12mm dowe! bars| - 32 .o | 716200  |One Hundrud & Eghty Two| 8l
weiding, drilling and fixing charges, incidental expenses elc, complete as per . |Ony -

standard specifications and as ditected by the departmental officers.

Signawire of Tenderer with seal
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L";\‘-e v work NABARD RIDF XVIi- Construction of Thawilakkadav Brldge ACross Kadalundl river in Malappunm Dislr

14@34!20%&”&5 desigr. mix for moulding well kerd

Oregate and river sand as fine aggreg?te“ 3 a
mixmng , laying in pesition and compa including cost and conveyance of all| ; : P S - "

} '... mazrials.ali fabour charges, walenr?g?g curing, formwork charges,. incidental]. - 108.25 M3 885000 E;ﬁumerfgjg?ﬂfngﬁnhn = 9#0312 50"
expenses etc. comple bul excluding the cost of reinforcement as per standard o " ot omoen
-..oecrﬁcauons and as directed by the dapartmental olﬁcers : BIAL . PR

e
VRCC M 20 deslgn mix for mouldlng well sleining using 20mm hard gramte AU SR S
graded broken stone as coarse aggregate and river sand as fine aggrego?te o L IR AL
fmixing , laying in position and compacting including cost and conveyance of allf . - _ AT SN
5 materiais all labour charges, watering. curing. formwork charges, incidentall | 574.48 | M3 7050.00 ’:‘;m ndsemd“‘a" f:rm""“wsa""{ -4557116 oo_,
expenses eic, complete but exciuding the cost 'of reinforcament as per : ' ‘ ES :
standard specificalions and as per the direction of departmental officers ‘e e
Sinking of RCC circular well 8.5 m outer dia 6.5m inner dia (M25 mix) for R
foundation of abutmenis in all classes of soil other than rock to lines and fevels o
_ and plumb by scooping out earth from inside and below steining with dredgers
8 or any other appliances inciuding hire charges, labour charges, dewatering,
casling, vibrating, removal of obstacles, dumping the spoil at suitable places]
Iwith ali leads and lifis, incidental expenses et¢, complele as per standard|
specifications and as directed by the departmental officers -
: ' Rupees = Twenlty Four '
lﬁa}mnial depth 3m 6 M 24372.00  |Thousand Eight Hundred &  149232.00 /
e ___|Seventy Two Oniy -
- Rupees  Twenly  Eight
6b) First depth 3.00m 10 4.50m 3 M /2817500 |Thousand One Hundred &| 84525.00 ,
—— ). - Seventy Five Only
, | - Rupees Thitty One
6c) Second depth 4.50m 10 6.0m 3 M 3147800  [Thousand Four Hindred 8|  94434.00 /
e ' . Seventy Exght Only . I
Rupees Thirty Four| .
1 8d) Third depih 6.0 m to 7.50m ! M 34781.00  {Thousand SevéA Hundred| 104343.00 /
S ‘ _|& Eighty One Only ‘
‘ : ‘ B Rupees = Thirly = Eight B
§e) Fourth depth 7.50m to 5.0m 3 M 38064.00 Thousand  &Eighty Fourl 114252.00 _.
Onty -
) i ; . - Rupees Fourty - One o,
of) Fifth depth 5.0m to 10.50m 23 M 41387.00 Thousand Thrge.  Hundred 95190.10 .~
S ¥ & Eighly Ssven Only :
. o : " jRupees Fourty Four _ "
e 69) Sixth depth 10.5m 10 12.0m 0.4 M  44600.00  [Thousand Six J:lundred &] 17876.00 /
- Sifnatuce of Tenderer with seal - - INinety Onty - cx SE
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. - -.7_5“-—.‘_-:”!" )
I.'.ia“‘“ Of worn:-NABARD RIDF XVil- Construction of Thayyllakkadav Bridge across Kadalundi river in Malappuram Distr

a ArENEoL KW o wyE we & varwereo- aeareryomom 3

{ 1406534!2017]&&ch6 circuiar well 6.5 m outer diz 4 D BL i3 (M2E-mix)-fon
- @ » - ltoundation Gl abulmenta-in-sicizTEss o s0il other than rock to lines and levels
: = I and plumb by scooping out earth from inside and below steining with dredgers
N or any other appliances including hire charges. labour charges, dewatering,
. casling, vibrating, removal of obstaciés, dumping the spoil at suitable places
i jwith all leads and Wfts, incidental expenses etc, complete as per standard]
1 - specifications and as directed by the deparimentat officars . _
P—— | - - , . B ) " j
‘ o . 1 . Rupees ~ Twenty Onej” -~
Ta)initiat depth 3 m ’ _ 9 - M 29673.00 Thousand Six HWundred &|  195057.00 -
: ‘ ‘ . : Rupees  Twenly Four, ‘
7b) First depth 3.00m 10 4.50m 45 M 2470800  |Thousand Seven HundredL 111186.00 .~
. Rupoes Twenly Seven o
[ 7c) Second depth 4.50m to 6.0m 19 M 2774300  [Thousand Seven Hundred| 5271170
T ‘ . : . : & Fourty Three Only
! . ' , - - Rupees’ Thity Thousand
b 7dj Third depth 6.0 m to 7.50m ' 45" M 30778.00  [Seven Hundred & Seventy] 138501 00 A
- : : e {Eight Oniy
Providing MS dowall bars with 25 mm M.S rods 2.50 t long plugging 1.0m in| - ' C
l‘ lhehardrockand1.50minto’ooncrete_o1mdc'afterdrilﬂngﬁﬂmm’dia _ B
; 8 roles in granile rock including cost and conveyance of all materials, all labour _ ' _ ' Rupees Nine Huridred &
| . charges including cutling thie rods in 10 required length and fixing the rod in to] 223 Nos 907.00 Seven Only 20226100 4
' PGsiton, incidental expenses etc, completa as per siandard specifications and : _ : '
: as directed by the departmental off; ; '
= . ‘ . .
: EC M15 Grade mix for bottom plugging of well using 20mm hard granitre] . ‘
¢ roken stons including cost and conveyance of alt materials, labour for] . - : .
3 joumoing .concrete, hire of mixer and vibraior and finshing the sarface o] 348 M3 6500.00 z:ﬁ'r:ds”‘o:m““"d Fivel  2262000.00 A
i fequwed lovels wilh ali charges etc. complete as per Std. Specification and as - Iy ’
direcied by lhe departmental officars . .
! Chipping and ramoving extra projection of well steining without damaging the| : ‘ : -
! 0 ‘émaning portion including all labour charges, hire charges, incidental e : Rupees Five Thousand - : .
oxpenses etc complete a?per Std. Specification and as directed by the 35 M3 5900.00 Nine Hundred Only 20650000/
Tee———_|8eparimentat officers | ‘ ‘ : .
. Filling mside the wells with clean Ory fiver sand inckiding ail 1eads and s, Gost ‘ - '
I “nd conveyance of sand, consofidating and finishing the top to the required ) “|Rupees One Thousand| _
] -|levels. all labour charges, incidental expenses eic, complete ay per standard 867 - M3 1264.00  |Two Hundrad & Sixty Four] 1095888.00 /
I ] Speciiications and as directed by the departmental officers lOnly :
Sig nature of Tenderer with seal o - SE




1400548201 FIOSPWD - ~ur Avu- vonstrucuon of Thayyilakksday Bridge across Kadalundlever i MalaBpuram Datier——— . T
g - . - . - " . - . - .
( : C. is8i en stones Grade mix for fop : _
j of all materials, lsbour for , o R :
' T S
dumping concrete, hire of mixar and vibraior and finishing the surface to ar M3 | 825000 zz::r:ds&""_.m"‘g:;d wol 23125 s
required levels with all charges etc. compiete as per Std. Specification and the o ; ,
— diraction of the depl. officers. o - : — ———
VRCC M 30 design mix for moulding well cap using 20mm hard granite| = ‘ : _ ‘ ;
' wsraded broken stone as coarse aggregate and river sand as fine aggregute, ' . ,
mixing , laying in position and compacting including cost and conveyance of at _ _ '
'3 [materiais.ail labour charges, walering, curing, formwork charges, incidental] 430 M3 7150 00 2:2‘:: msgfgﬁz’;’g?;" 307230
' expenses alc. comple but-excluding the cost of reinforcement as per standard| . , : :
Specifications and as directed by the departmiental officers : :

VRCC M 20 design mix for moulding abutment and solid wing wall using

20mm hard granite graded broken stone as coarse aggregate and river sand

as tine aggregate, mixing , faying in position and compacting including cost _ _

14 [and conveyance of al materials,all iabour charges, watering, curing, formwork] 377 | - M3 730 50 ?:ﬁz;wm (T)':"y“s"“’ 2°52:50%9-~
Charges, incidental expenses etc. complele but excluding -the cost of

\\”vacc M 30 design mix for moukiing pier and pier cap Using Z0m Tard

'Qrﬂhitegradedbmkenslone‘asooarseasaféﬁa!eandﬁversandasm ,

agoregate, mixing , ing in position and compacti Including cost and ) - e 1

18 lconveyance of :?l mlaat:'riais.all labour charges, wat;nngng. curing, formwork 228 | w3 760590 :;p:::dr::“"on;"m"a"d 1710000 0C .

charges, incidental expenses oic. complete but excluding the cost of :

: reinforcement as per standard specifications and as directed by the = . : :

———_Jdeparimental officers , . : : - . ~ -y
VRCC M 25 design mix for moulding abutment cap using 20mm hard granite ‘ s

ngaded broken stone as coarse aggregate and river sand as fine aggregate, _ , _ |

. mixing , laying in position ang compacting including cost and conveyance of ail - <

"6 lmaterials.al tabour charges, watering, curing. formwork charges, incidental 8 M3 75C< 90 zi‘:“ff; ";:":"OLV"""“““"‘ 63200 OO0

€xpenses etc. compiete byt excluding the cost of reinforcement as per| '

standard specifications ang as direcled by the departmental officers

. : e
VRCC M 25 design mix for mouiding dirt wal using 20mm hard granite graded ‘ ‘ o
broken stone as coarse aggregate and river sand as fine aggregate, mixing , '

laying in position and compacting inciuding cost and conveyance of ali ‘ . - Ri . Nine ‘ .
"7 |meterat.an atour charges, watering, Guring, e charges, incidental] 22 M3 MO Hundiea ome ™| 2088000 0 ]
éxpenses etc. complete byt excluding the cost of reinforcement as per| N R : . '
Standard specifications and as direcied by the departmental officers ' .

Signature of Tenderer with seal -
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47

\_

materials,all labour charges, watering, curing, formwork charges, incidental
expenses elc. complete but excluding the cost of reinforcement as per
{standard specifications and as directed by the depanmental officers

| 30kiing. pedestal using 20mm Rard granie]
dD|oraded broken stone as coarse sggregate and river sand as fine aggregate,
mixing , laying in position and compacting including cost and conveyance of afi]

- 8550.00

Rupees ~Eight ‘I’housandk
Five Hundred & Fifty Only

25650 00 /]

18

20

21

'\_‘d_epartmenta! officers

VRCC M 25 design mix for moulding T beam, deck siab, kerb etc using 20mm
fhard granite graded broken stone as coarse aggregate and river sand as fine
aggregate. mixing , faying in position and g including cost and
conveyance of all materials,all iabour charges, watering, curing, formwork
[charges, incidental expenses elc. complete but excluding the cost of
Jreinforcement as per standard specifications and as directed by the

468

M3

21300.00 -

Rupees Twenty. One J
Thousane Three Hundred
Only

9968400 00

VRCC M 20 design mix for moulding handrail using 20mm hard granite graded
broken stone as coarse aggregate and river sand as fine aggregate, mixing ,
laying in position and compacting including cost and conveyance of all
materiais,all labour charges, watering, curing, formwork charges, incidental

. [expenses eic. complete but excluding the cost of reinforcement as per|
\

standard specifications and as directed by the departmental officars

20.001

M3

12400.60

Rupees Twelve Thousand
Four Humired Only

248012 40 /]

broken slone as coarse aggregate and river sand as fine aggregate, mixing |,
laying in position and compacting including cost and conveyance of anl
materials.all labour charges, watering, curing, formwork charges, incidental
expenses etc. complete but excluding the cost of reinforcemenlt as per
standard spacifications and as directed by the departmental officers

VIRCC M 20 design mix for moulding footpath using 20mm hard granite graded|

27,888

7450.00

Rupees Seven Thousand
Four Hundred & Fifty Only

™

207765 60/

22

23°

e

Supplying and fixing draingae spouts with 63 mm dia PVC pipe 60 cm long with
Gl gratings of 150x150 mm size for deck slab including cost and conveyance of
all materigls, al labour charges, incidental expenses etc. comiplele as per
standard specifications and as directéed by the departmental officers

Nos

92.50

Rupees Ninety Two - Paise
Fifty Only

8880 00 /

Proyiding reinforcement for RCC work using TMT sieel, fusion bonded and
©poxy coated bend, tied and placed in position including cost and conveyance
of all materials, all tabour charges, incidental expenses, complete as per
Standard specifications and as directed by the departmental officers

o S

1768

8855.00

Rupees Six Thousdnd Eight
Hundred & Fifty Five Only

~

12105930 00/

S -
'S nature of Tenderer with seal
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24

Providing,axpansien-joint ETWeen spans with Aluminium sheel 16 gauge 7.60

49/128

MU AVH- LONSTTUCUION OFf M@deﬂmndl river in Malappuram District

cm long and G5 cm wids{weight of sheet 7.50x0.5xx3.40 kg/m2)packing in
position, culting the same in position with slot and 10x6mm al 30cm centre to
centre and filling the joints with. mixture of bitumen, sand and saw dust

expenses etc complete as per standard specifications and as directed by the
departmental officers

including cost and conveyance of all materials, all labour charges, incidenlali :

-

1182.00

‘|One Hundgred & Eghly Two

Rupees One Thousand

Onily

6619200 ]

25

Providing 20mm pre mixed chipping carpet over the new melalled surface with
departmental broken stone after thoroughly cleaning the base with wirel
brushes, brass brooms and applying a priming coat of 7.50Kg of bitumen/10
M2 and spreading the premix(formed of 0.27m3 of 12mm metal and 12.96kg of
bitumen/ 10m2) rofling 1o a dense surface then spreading the seal coat
(comprising of a hot premix of 0.09m3 of 6mm departmental metal and 8.64 kg
of bitumen 7 10 m2) again solling including cost and conveyance of bitumen, oil,
fuel elc, all iabour charges, hire charges of brass brooms , camber board ,
roller and other machineries, watching, lighting, incidental expenses eic,
complete {total usage of bitumen 29.10 Kg/f10 m2,) as per IRC specification
and as directad by the departmental officers

670

2

162.00

Rupees One Hundred &
Sixty Two Only

L

108540.00

26

Providing and erecting retro-reflectorised cautionary, mandatory and
informalory sign as per IRC: 67-2001 made of high intensity prismatc lens
reflective sheeting with 7 years gurantee mounted over hard and corrosion
resistant aluminium alloy sheet, 2mm thick confwming to IS: 736 and clause
1:2:5 of approved specification supporied by frames made of mild steel angle
iron of designed size and supporied on two posts of mild steel angle iron
75mm x 75mm x 6mm, firmiy fixed to the ground by means of foundation with|
M15 grade cement concrete 45¢m X 45cm X 60cm, 60cm below ground level
as per approved drawing atc.complele including cost and conveyance of all
materials, all kabour charges, hire charges, incidental expenses etc compie
as directed by the departmenta! officers. ( 30°80 cm rectangular) o

"Nos

3777.00

Rupees Three Thousand
Seven Hindred & Seventy
Seven Only

27

Providing and. erecting retro-reflectorised cautionary, mandatory and
informatory sign as per IRC: 67-2001 made of high intensity prismatic lens
reflective sheeting with 7 years gurantee mounted over hard and corrosion
resistant aluminium alloy sheet, 2mm thick confirming to 1S; 736 and clause
1:2:5 of approved specification supported by frames made of mild steel angle
iron of designed size and supported on two posts of mild steel angle iron
75mem x 75mm x 6mm, firmly fixed to the ground by means. of foundation with
M15 grade cement concrete 45¢cm X 45¢m X 60em, 80cm below ground level

malerials, all labour charges, hire charges, incidental expenses etc complete

1as directeg Ez thﬁ departmental officers. { 60"80 ¢m rectangular)

as per approved drawing eic.complete including cost and conveyance of al

Nos

5181.00

Rupees Five Thousand

One Hundred & Eighty On
Oniy .

1036200 /|




28 -

Providiig and erecting retro-reflectorised direction and place identification sign
with size more than 0.9 Sqm as per IRC: 67-2001 made of high intensity
prismatic lens reflective sheeting with 7 years gurantee mounted over hard and
cofrosion resistant aluminium afloy sheet, 2mm thick confirming to 1S: 736 and
clause 1:2:5 of approved specification suppocted by frames made of mikl steel
angle iron of designed size and supparted on two posis of mild steel angle iron
75mm x 75mm x 6mm, firmly fixed to the ground by means of foundation with

as per approved drawing etc.complate ncluding cost and conveyance of all'
materials, all labour charges, hire charges, incidental axpenses etc complete
as directed by the departmental officers. ‘

M15 grade cement concrete 45cm X 45cm X 60cm, 60cm below ground fevel|-

1WM RIDF XVii- Construction of Thayyllakka 5Foss Kadalundi river in Ma
————— At -

M2

!abpurm District

9263.00

Rupess ' Nine Thousand
Two Humdred & Sixty Three
Oniy : :

29

[incidental expenses etc complete as per standard speciiications and as_l

coats including cost and conveyance of all materials, ail labour charges,
directed by the departmental officers

Painting with synthetic enamei bainl of suitable colour with approved quality twol

500

M2

86.60

. {Sixty Only

Rupees Eighty Six - Paise

Bailing out water in trenches using 5 HP pump including cost and conveyamé'

as per standard specifications and as directed by the deparimental officers

of fuel, oil all labour charges, hire charges, incidental expenses etc complete|

10000

HP hr

3050

Rupees Thirty - Paise Fifty
Only

Total for Appendix A= 43374469.10
A -

lpproach

lcompaction tests, including trimming slopes to lines and levels including cost

Earth work filling with contractor's own earth cut and conveyed from sources of

the case may be, scarfying to get uniform OMC compacting the filled earth
using power roller in layers not exceeding 25cm (loose thickness) satisfying

of ol . fuel etc, hire charges of rolier Including cost and conveyance of all
materiais, all labour tharges, incidental expenses etc complete as per standard
specifications and as directed by the departmental officers

availability and forming embankment with all. leads-and lifts by spreading in}
horizontal layers of uniform thickness over the fulf width, drying or watering as| -

5000

- M3

31280

Rupees Three Hundred &
Twelve - iPaise Exghty Only

y
1564000 00

Collection and supply of quarry Mk Including stacking on the 7oad Sides in
standard heaps for measurement for filling the low lying partions of the road
and compacting with power roller including cost and conveyance, ali labour

charges,incidental expenses etc complete as per standard spacification and as
directed by the departmental officers L

778

M3

843.30

Rupees S Hundred &

Fourty Three - Paise Thirty
ony

500487 40 //

Signature of Tenderer with sé_al

e




ct

94.00

wherever necessary  including breaking clods, watering, ramming and 820 M3 Rupees Ninety Four Onty 77080.00 /
sectioning of spodl bank including al conveyance charges, labour : . .
charges,incidental expenses eic Complets as per standard specifications and
as directed by the de, ntal officers : .
Cement concrele1:4:8{One cement.Four sand and Eight Metal) using 40mi :
hard granfie broken stones,mixing, laying properly and compacting - for _ ‘ iRupees Four Thousand
ioundation of retaining wal including cost and conveyance of all materials, alll .0 | . 21300 |Two Hunded & Thineen| 1554597 00
labour charges, watering, cuning, formwork éharges, incidental expenses etc, ‘ Only
{complete as per standard specifications and as directed by the deparimentail -
officers :
Cement Concrete 1:3:6( One Cement, Three Sand and Six Metal) using 60 %
of 40mm and 40% 20mm hard granite broken sione, mixing, laying properly
and compacting for redaining wall and drain including cost and conveyance of| i
all materiats, ail labour Charges, form work charges, watering, curing, incidentall -
expenses elc.complele as per standard specifications and as directed by the
departmental officers . . : : :
] . - Rupces Five Thousand : |
5a) For footing and super structure of quadrant wall §75 M3 5153.00 m Hund-ed & Fifty Three| 3¢78275 GO e
; . : Rupees Five Thousand . .
3b) For facting and Super structure of retaining wall -t 536 M3 5465.00 gz?; Hunared & Sixty Five] 2029240 5C /r
Dry rubble masonry using hard blasted quarry rubble for foundation and super , _ Rupeés One Thousand _ :
structure of retaining walls including cost and Conveyance of all mal_eriais.. all 806 . M3 1328.00 Three Hundred & Twenly] 106240 0C /r
labour charges, incidenta expenses etc, complete as per 'standard‘ ' Eight Ony l
Specifications and as directed by the de nial officers : 1
Cement concrele1:2:4{One cement,Two sand and Four Metal) using 20mm ;
hard granite broken Stones, mixing, laying properly and ‘compacting for top beft _ ‘ , .
lincluding cost and Conveyance of all materials, all laboyr charges.formwork 10 M3 6450.00 R_upees Sin .Thousand:Fom 84500 00 /}/
charges.watering, curing, incidental expenses eic, complete, exciuding cost of] Hundred & Fitty Only T
reinforcement as per standard specifications and as directed by the ' :
de ental officers \ i
Collection and supply of 60 mm hard granite graded metal in the ratio of 7:33?%‘ o )
60mm and 36 mm metat by volume respectively and stacking an the sides of Rupees N Hundred & ‘
road in standard heaps for pre-measurement including cost, conveyance, aii 162 M3 851.00 Fifty One Cinky | 15406200
labour charges, incidental expenses eic compiete as directed by lhai _|
Idepartmental officers :

Signature of Tenderer with seal
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S —

the

and supply of 36 mm hard granite broken stone and stacking on the .

road in standard heaps - for pre-measurement including cost,

conveyance, all labour charges, incidental expenses eic complete as directed
ental officers. '

158"

‘M3

104300

&Fourty Taree Only

Rupees One Thousand|

Supplying and ‘stacking good gravefly red earth for binding and stacking on the
sides of road in stendard
conveyance, all labour charges, incidental expenses eic compiete as directed
by the departmental officers :

heaps for pre-measurement inciuding cosl,

57

M3

374.00

{Rupees Three Hundrec &

Seventy Four Only -

215785 /

11

12

13

—— ]

10 m2, bed rolling, spreading broken siones to ternplate, roling dry {0
compaction from sides to centre untl the movement of broken stone cease.
watering profusely and re rolling until the fines cream up and fill the voids of the
stone.then spreading the gravally earth and sweeping in 10 the joints, watering
and re rolling until the gravelly earth has worked in-to-all crevices and-a thin
coat of slurry remains, then take off the rofler and alow the surface to set to
harden for 24 hours and re foling next day until any deformity is reciified
including fencing lighting, watching, hire charges, cost and conveysnce of -all}-
materials, afl labour charges, incidental expanses etc compiete andf -
maintaining the surface free fronn-sats for 15 days after completion as per}
standard specification and as dlseted by the deparimental officers( for sub

Metalling the roadway 100 mm thickness compacied fo 75 mm using broken| -
stone{ graded granite stone in the ratio 7:3 of 60 mm and 36 mm size| -
respecively) 1m3 per 10m2 and departmental binding mateciat at 0.20m3 per|

M2

g2¢el

RQpaas Sixty Two - Paise
Ninety Onty’ .

-
"

~

base course)

Metalling the roadway 100 mm thickness compacted fo 75 mm using broken
stone 36 mm size, 1m3 per 10m2 and departmental binding malerial at 0,15m3
per 10 m2, bed roling, spreading broken stones to template, rolling dry to
compaction from sides 1o centre untit the movement of broken stone cease.}
wattering profusely and re roiling until the fines cream up and fill the voids of the
stone then spreading the gravelly earth and sweeping in 10 the joints, watering
and re roling until the gravelly earth has workad in to ali crevices and. a thin
coat of siurry remains, then take off the rolier and atiow the surface o set o
|tiarden for 24 hours and re roling next day until any deformity is rectified
including fencing,lighting, watching. hire charges,cost and conveyance of ail
incidental expenses -elc complele and)
mantaining the surface free from ruts for 15 days after completion for sub base
as per standard speci

matariats, al tabour charges,

fication and as diracted by the deparntmental officars(for

1575 _/

g

Rupees Sixty Two - Paise
Ninety Only

P i

Collection and supply of 12 mm size hand granite broken stone and siackingf
on the sides of road in standard heaps for pre-measurement including cost,
conveyance, all labour charges, incidental expenses eic complete as directed

by the departmental officers — A

43

M3

‘ R'upaés One Thousand Six
Hundred & Tweny Four

b}

'sﬁgﬁé uc/ |

| Signalure of Tenderer with seal

Only -




by the departmental officers

15

M3

- m FTIOSOBINAD RIDF XVii- Construction of T Tose Kadalundi river in Malappuram Districi
- mm size hard, granite broken stone and stacking on 7
the sides of road in standard ‘heaps for pre-measurement including cost,|.

1333,
conveyance, all labour charges incidental expenses eic oompleta as darected . 00

Rupees One - Thousand
Three Hundred & Thirty

~ |Three Only

15

{fuel etc, ail labour charges, hire charges of brass brooms , camber board |,
roller and other machineries, watching, lighting, inademal expenses eic,|
complete (total usage of bitumen 29.10 Kgno m2) as per IRC specification|

Providmg 20mm ' pre mixed chipping carpet over WBM surface with
deparimental broken' stone after thoroughly cleaning .the base with wire

m2 and spreading the premix{formed of 0.27m3 of 12mm metat and 12.96kg of
bitumen/ 10m2) rolling to a dense surface then spreading the seal coat
{comprising of a hot premix of 0.09m3 of Smin departmental metal and 8.64 kg
of bitumen / 10 m2) again rolling including cost and conveyance of bitumen, oil,

and as directed . w the departmental ofﬁcets

brushes, brass brooms and applying a priming coat of 7.50Kg of bitumennOH

1575

M2

162CC

JRupees One Hundred &
Sixty Twe Only

[£%)
t)
-

16

{complete as per slandard spesifisaliesss and as direcled by the deparimental

@15¢m ce for reinforcement and fixing in line and levels 60 cm below the
ground level with CC 1:4:8 (45cm x 45cm x 60cm) including cost and
conveyance of all materials, all. labaur charges, incidenial expenses eic,

officers

Provding precast guard stones of 20x20%90 ¢m made of CC-M 20 using 20mm| -
hard granite broken stone with 4nos HYSD bars 10mm dia and 6mm stirrups

114

Nos

1023 22

Rupees One Thou
&Fourty Three Only

17

Providing road markings with hot applied therma platstic compound 2.50 mm
thick including refleciorising glass beads@250 grams per square melre area at
the centre line and pedestrian crossings of road ,(thickness of 2.50mm is
exclusive of surface applied glass beads) and finishing ths surface levet and
uniform free from streaks and holes including cost and conveyance of ak
materials all labour charges, incidental expenses elc compite as per standard
MORTH specifications and as directed by the depamnenlal officers.

M2

362 %

Rupeés Three Hundred &
Eighty Four Oniy '

2457500

Totai for Appondlx B= 11303951

"|bank including all conveyance charges, Iabour charges,incidentat expenses etc

Aggendix C-Construction of culverts

which require blasting for foundation of cuivert and depositing on tank with alt
lead and lifts and -using the spoil for filling and forming of road wherever
necessary. including breaking clods, watering, ramming and sectioning of spoil

complete as per standsrd specifications and as dlucted by the departmental

Earth work excavation in all classes of soit except hard and medium rock,)

108

M3

»*

Rupees Ninety Four Only

10152 00

' Iofﬁcers

 Signature of Tenderer with seal
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snienl conorete1:4:6(0ne cement Four sgnd and_Eight-Mets FSirgy-40mm
S AR heokon—ats SSMixing, laying properly and compacting for
foundation of cutvert including cost ang conveyance of all materials, all labour,
charges,watering, curing, formwork charges, incidental expenses elc, complate

as pex standard specifications and as directed by the departmental officers

46

onsc Tfayyllal:kadav Bﬂdga across dalun_di or in MV fappirs

M3

Rupess Four Thousand
Two Hundred & Thirdleen
Oniy

183798.00

Cement Concrete 1:3:6( One Cemen, Three Sand and S Mol usng 50Tl

of 40mm and 40% 20mm hard granite broken stone, mixing, faying property
and compacting for footing and abutmeni of culvert including cost and
conveyance of all materials, all labour charges, form work charges, watering,

directed by the departmental officers

curing, incidental expenses &tc.complets as per standard specifications and as

118

M3

5191.00

Rupees Five Thousand
One Hundred & Ninety One
Only

612538 00

Reinforced cement concrete1 11/2:3(One cementOne and half sand and
Three Metal) using 20mm hard granite broken stones,mixing, laying properly
ana compacting for culvert including cost and conveyance of all materials, ali|
labour charges. formwork charges,watering, curing, incidental expenses ete,
somplete bul excluding the cost of reinforcement, -as per standard
Specifications and as directed by the deparimental officers

42

M3

£650.00

Rupees Six Thousand Six
Hundred & Fifty Only

279300.00

Providing reinforcement for RGC work using TMT steel, fusion bonded and
epoxy coated bend, tied and placed in position including cost and conveyance
of all materials, ali tabour charges, incidental expenses, complete as per
standard specifications and as directed by the departmentat officers

54

Qti

6855.00

Rupees S Thousand Eight
Hundred & Fifty Five Only

370170.00

Total for Appendix C= 1465058

Appandix D-River Side Protection t

e —— e ]

Earth work excavation in all classes of soil except hard and medium rock,
which require blasting for foundation of retaining wail ang dapositing on bank
with alt lead and lifts and using the spoil for filing and forming' of road
wherever necessary including breaking clods, watering, ramming and
sectioning of spoil bank including all conveyance charges, labour
charges,incidental expenses etc compiete as per standard specifications and
as dirgcted by the departmental officers

1600

94.00

Rupees Ninety Four Only

150400 00

Cement concretet.4:8(One cement,Four sand
hard granite broken stones,mixing, laying properly and compacting for
toundation of retaining wall including cost and conveyance of an materials, all
iabour charges, watering, curing, formwork charges, incidenta! axpenses elc,

and Eight Metai) using 40mm

officers

complete as per standard specifications. and as directed by the departmenal

141

M3

4213.00

Rupees Four Thpusandb
Two Huncred & Thirteen
Only

584033.00

Signature of Tenderer with sea!
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[Rupees Five Thousaad
One Hundred & Eleven| 5519880 o
Only - -

5111.00

‘ position including cost and conveyance _ ‘ : L L
4 iof A aterials, il labour charges, incidental expenses, Complete. o perll 193 Qu 685500 Ems;";n"::‘.‘::"oig“‘ 1323015 00
standard specifications and as directed by the departmental efficers ' : ; :

eic. complete o per standard specifications ang as directed by the 160 M 74‘.00' RupeesSevemyFourOnly 11820 00
officers .

Bailing out water in trenchies using 5 HP pump inciuding cost and conveyanve, o :
g |of fuel, ok am iabour charges, hire charges, incidental expensas etc complete| 10000 HP hr 30.50 Rupees Thirty - Paise Fifiy 305006 0L
* |8s per standard specifications and as directed by the departmental officers \ T oy

{Total for Appendix D= 7604168 _ —
DEDUCTION FOR DEPARTMENTAL MATERIALS ARG HIRE CHARGES OF
D ! ,

8.539M1 Biumen VG 10 @ Rs 37073 TSR3 392155.50
23 Days Roller @ Ry 7392/ Day =Rs 5507800~

3 Days Boller & Spraver @ Rs 35,68/ Day " =Rs 10755 — R Y A ' 3
9 Days Wheel Barrow @ Rs 3.45/ Day =Rz 31.00 ' o y —
3 Days HM plant @ Rs 830!%! =Rs 2490.00 B ) L :
Total Amount =Rs 299842.00 . | ' : - —
_|Deduct Cost of Department Materials and Hire Charges for De, artmeni Machineries s . 299842.00
Net PAC - - ) ' - __83743704.1¢
Total estimated cost in Fiqures . ; - _ -_64043546.10
' ~ NetPAC- ' . R T 63748704 -
Deduct tend percentage _ :
7.90% below est rate---- Re 5036148
W
‘ Add deptl materials and - '
' . ~ hire of T&P-mieeee . Rs 299842
AGREED PAC—... _____Rs e 59012308

R

Signature of Tenderer with seal




2 " .
14.00 IHEHIE‘UI Mikm-xv-_r:ongtmcum ccmmmam Btldge acrogs x.munai. tivor tn o
— : m.:»puram Datrict :

RO\ IRLRBRSUR B R RYSs P-0. Fodkr, m.pg;u Dletrict

@ t té

() e e s ra s essssesnemente -”lbelow ......................................................... erssisse e resrnastsenreene % below estimate rate.
(©) et i veesssassarecessransserssares e ssassranens ' rnsmtresasasssase st as s sasdares 1: above estimate rate,

IessoustofDepartneﬂalhutefialswﬁmmwmwmwmmmhswwmmmmmhhomdlions-
enciosed”

Ilmalsoagmomatmmduwm mwmmmmmmmmuduwmwmmammw
fcudepaﬂmenlailoolsandpmﬁa..ﬁﬂmﬂdlmmmmmmofmwhmmmbmm S

NGTE: 1.  “Strike out which is not applicable.
2. The rale may be quoted in words and ligures.

No. ol Comrection ; C :
No.of Overwrit : o ‘ §d/ T e rorwarded/ by order
Coractor - - , SUPERINTENDING ENGINEER, _ pergma N&gmt
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57128
. of Work- Copstruction of Vallippadam-Al gaikadavg__a_g:d .¢ across Kadalundi river in_Malappuram District _ |
”me“"""'ii’é%ii?ﬂi" !L%!..,,.,._..,,,...__,..QE.'_.__..‘_ - ; s T . o Unit  iniAmount
Quantity iDescription of Work - . L ‘ o . . Ratein _{Words_|(Rupees)
", ' . . o ' oL Figures _ . _
| . : ‘ . . e l{Rupees) Words
Forming isiand of Size 16.5 mx10.5m outer side for an average height of 2 m with 30cm above water; _ .
i level by driving down teak.wood posts to an average depth of 2m below bed level altm cfc for’ g Re Five Lakhs|
{ mzmmwemmmmwmmmmmmﬁaw&mm_ . A
P screening with ‘double bamboo mat with necessary bamboo reaper provided at required in _ =Y ‘ .
11 3NoS i ingide with earth including s cost; conveyance hice and 130wt charges and @il other wdam."‘""_s'““iﬂ' ! undmwred‘d ";‘g Each | 1652488
' e:pensesetcoomplelaeindudmmamtainiugtheme_is!andtiﬂthécomphﬁonofmrk_and nofitionf, " ivinety Six only
ang clearing the same after completion of work as per standard specifications and as dicecjed by.
deparmentl officars _____ g e ]
€arth work excavalion in all classes of sdil except hard and medium rock, which require blasting for and
. : deposiﬁnguﬁth_aﬂleads'andﬁﬁsfotabmm:nd using the spoil for filing and forming of
b2 wherever necessary including breaking clods, watening, ramming all iabour charges,incidental expen
P etccomplemaspersmndamspedﬁcatbnm.asduebwabymégepammaldﬁum :
N . ‘ . ‘ S - iRs Onei Ten,
20 | HOC nital depth 1.50m : - 1083.00 {Thousand  and! Cubic | 57402
: . T ' Sixty Thees only, | metre
i - " ' ‘ . . g One! 1o '
poon | 20U lnggepntsom | S| e Thousard  Ofel Cubic | 54978
............ o g . e Nioetyorty i Moel
L T | - - = : TR T Gne
: 26 33:\3:‘:‘ Second depth 1.50m 1'»317.00- m Th:: ‘Cubic i 44515
Lo | ©lgeventesnonly | T
Supplying and fodng MS angles of size 150 x 150 x 12 mm for cutiing edge of well curb including Rs Six Thousand;
: 3 i 32 Quintals and conveyance of materials cutting bending for requited shade welded and bonded-to concrete using! ccer o Five  Hundredi One 209684 -
i ’ 12mm dowel bars welding, driling and fixing charges, incidental expenses elc, complete 83 per: ¥ iand Sidy Twoi Quintal;
A ....,,..,....,-.,..__....‘.ﬁmmzamﬁ_@ﬁsmamwmﬂmeﬁmL..._....;._.....__...._.___.,,.,,._...-«....,,.,.,zi only
i VRCCE M 25 design mix for moulkding well kerb using 20mm hard granile graded broken Sione” ; : ‘ —
: ! 107000 Cubic | S0se aggregate and river sand as fine aggregate, mixing , laying in position and compacting including Rs Eighty Two, Cubic
FA T i melre cosl and convéyance of all malerials.afl iabour charges, watering, curing, formwork charges, mcldemag .82.00 only deci - 877400
g : expenses eic. compis but excluding the cost of reinforcement as per standard specifications and as: P .
i ... idrected bythe depanmentaioficers o : | : ! metre

+

e ‘ ' - ' , : ) , I _Superintending Enginest ’
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page 2
- cti ofValli adam adavu Bridge across Kadalundi river in Hallppuram District e
T e o oo of Velippadar: gl dars Bde S
Quantity {Description of Work Rate in_ {Words (Rup'-uj .
i _ VRCC M 20 design mix for mouiding well steining using 20mm hard granite graded bmken slone as) o Ten
796000 Cubic |C087se 2ggregate and river sand as finé aggregate. mixing , laying in position and compacting m"d - kRS Sevenly Nme' Cubic 6200
: 5 1 gecimetre . (S0t and conveyance of all materiais.afl Iabour charges, walering, cufing, formwork charges, | 79.50. fshd paise Fiftyl: [ | 632
" lexpenses etc. complete but excluding the cost of reinfarcement as per standard speciﬁcalions and o, lonly - metre
. per the direction of deparimental officers . i ' '
: Sinking of RCC circular well 8.5 m outer dia 8.5m inner dia {M25 mix) for foundation of abutmems in '"3
: jciasses of soil other than rock to lines and levels and plumb by ‘scooping-out-earth from inside and;
6 below steining with dredgers or any olher appiiances’ Including ‘hire charges; labour chargesl
dewatering, casting, vibrating, removal of obslacies, dumping the spoil at suitable places with al leads:
: na iifts, incidental expenses elc, complele as per standard speclrbcaaons and a3 directed by thel . .
g depadmental omcers Wt o -
; T Re Twenty Four] -
' Ga i Bmelre  lnibal depth 3m 24701.00 ;m S‘;‘“. n?ent:e 148206
Oneonly . i
' . ~IRs Twenty ‘Eightf - ! -
6b | 3metre |Sacond depth 3.00m to 4.50m 26004.00 {Thousand anct metre | 29012
i - Fouronly !L :
. " iRs. Thisty | Onel
G | 3mewe  IThird depth 4.50m 1o 6.0m ' 31306.00 L'l‘:’n:';:'a‘danz“‘;:‘ s | 93918
. only .
! _ Rs Thity Fourt | .
L. Thousand  Sixi One
Lohd 3 metre Fourth depth 6.0 m 10 7.50m 34609.00 Hundred andl metre - 10?8_27
- - : Nine only ‘
: _ Rs Thiny Seven; - -
{ 6o | 26metre IFith depth 7.50m t0.9.0m 37912.00 :huf‘:’r:d“" Na"n‘:* one | 88871
' Twehveonly |
] iRs Forty Onej -
. Bt i 1.5mewre  iSixth depin 9.0m to 10.50m ’ . A441215.00 ;:::::d“" Lﬁi &";e- 61623
. Fiftesnonty !
Re” Forly Fourl :
: 6g 1.5 matre Sevenlhlt_jepth 10,5m to 12.00m ‘ 4.4.51_8.00 L:z:s;::d Fa'::; 'mo‘;!ee_ 66777 :
......... ' ‘ ' Eigheenonly _ f- =

Conlracior

‘Suderintending Enainaar
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- ( 140053412017/08-pwp :
mre of Work- Construction of Vallippadam-Alungalkadavu Bridge across Kadalundi river in Malappuram District Unit infAmount
F"Pq:&u; Des | oﬁv ok ) I o : Rate in Words :(Rupees) :-
n cription of Wo, . : c =
' Irs Forty Seven oné ;
. " . ) ‘ Thousand Eight Oné 43039 .
6h [ 0.9 mestre Eighth depth 12.00m 1o 13.50m 47821.00 Hundred and. metre 40
s a | . Twenty One onty _—
. - ' i : - of piers in aib
'{Sinking of RCCcircular weil 6.5 m outer dia 4.9m inner dia (M25 mix) for foundation of plers in alf :
: icrassesofsoagmermanwm@mmmm'pﬂumbbymmgmuﬂhmmd'g'N] | 5
7 mmmdmmmmammmm'mmes._hmw_ | l’Q&'I: :
: dewalering, casting, vibrating, removal of obstacles, dumping ﬁ?-spdatsutabbmma“'ﬂﬁg:; - :
f‘ and Kfis, incidental expenses etc, complete as per standard specifications and as directed by o : :
- deparimental officers = . - : Rs Twenty Onal
! - Thousand  Six o, |
‘ vy 870.00 {Hundred  andl Potes1
} 78! Gmetre initial depth 3 m 2 iHundre Nm} melre : :
o only — ;
i Rs Twenly Fou o i
" - prousend Sever One L 114213
I 76 | 45metre ISecond depth 3.00m to 4.50m 24714.00 Hundred =nd]‘ metre
f : . . Fortesnonly . S
Rs Twenty Seven| | :
| ‘ 4.50r 2774900 ; 10US3Nd Seven: One - o o7,
7¢ | 4.5 metre Third depth 4.50m 1o 6.0m L jHundred  mngl mewe | )
: ;Fory Nine only
| , . Dt
| . ' Thousand Seven One -‘
i Td i 4.5metre [Fourth depth 6.0 m to 7.50m 307849 lHundres  ana] mewe | *3852° -
" Eighty Fouronly | ;
— R iy Sl
i Thousand Eighti One | .. .. °
7e [ 45metre [Fifh depth 7.50m 10 9.0m - 3381900 |, s ndred mt! meve  '5270° -
S— .y ' ' : Re -~ Thiny &
i . . iRl :
, : I ss.oojihousand Eighti One : ...
I f 220 metra ISixth depth 2.0m to 10.50m 3888590 | undred and; metre .
40 L | 5 FiyFveony : 1
Ral TE TRt S, wt - - -’/ o - -

Contractor

Suparintending Enginaer

b 13
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1w1 7/108-PWD L  Dane 4 .
of Work- constmcﬂon of Vllﬁppadam-Alung! dlw‘Brldge across Kndalundi river in Malappuram District :
Probable - , ' _ T TTURIE TnfAmount
Quantity _ |Description of. Work Rate in Words :{Rupees) :
= . . Rs Thity Ninej . R
‘ . L ' . o S . Thousand Eight One |, .
79 | 0.30 metre |Seventh depth 10.6mto 12.00m = = B 398B0.00 1, i od . andi et 1967 ¢
: o . : o : _ . 1 . iNinety oniy "
ProvidmgMSdoweﬂbarswichSmmMSmdsZﬁOmlonqplugbmgTDminmeh‘ardrockand150rn : =y ,
i . in fo concrete @ 1 m c/c aRter deilling 50 mm dia holes in granite rock including cost and conveyznce of; iRs Sever ; :
i 8 223 Nos  jali materials, all labour charges including cutting the rods in to required length and fixing the rod into; 737.00 iHundred = andi Each : 164331 ~
T position, incidenial expenses etc, complete as per standard specifications and as dnrected by thel - Thirty Seven onty S
departmental officers i
i C.C. M15 Grade mix for bottom pluggmg of well using 20mm hard gramhe broken stone including cost Ten
i g 1350000 Cubiciand conveyance of all materiais, labour for dumping concrete, hire of mixer and vibrator and fnishing o0 oo irs Sixty Six onl Cubic | 5210000 :
. decimetre jthe surface to required levels wrth all charges etc. completa as per Std. Specuﬁoahon and as dlrected by 0 & Wi deci .
the officers . - metre .
i o Chipping- and removing - extfa projection of well steining without damaging the nemalnlng portlon' - T Ten
i0 28000 Cu_bic including -all labour charges, hire charges, incidental expen~~- af" complete as per S&d Speclﬁcauon 38.00 Rs Thirty Eight Cubic 106400
’ decimgtre andasdireaedbymedepanmntalofﬂeers . T only deci
metre
, Filfing inside the wells with ciean dry river sand mcludmg all leads and lifts, cost andummweyance o Rs . One; One _ .
1 1269 Cubic jsand, consolidating and finishing the top to the required ievels, all labour charges, incidental expensest 12” 00 Thousand Two; Cubic : 1544373 :
metre . lelc, complete as per standard speaﬁeauons and as directed by the depanmental officers Hundred  and metre '
- : Seventeen only : ‘
C.C 124 One Cement, Two sand, Four metal) using 20mm hard granite broken stones Grade mix for : Ten !
12 37000 Cubic itop pIugging of weil . Including cost and conveyance of all materials, labour for dumping concrete, hire; o, ¢4 Rs Sixty Two and! Cubic 231250
deci metre iof mixer and vibrator and finishing the surface o required levels with all charges efc. complele as pef; " ipsise Fifty only deci !
Std. Speqﬂcauonandtnedtrechonofmedepﬂofﬁoers ) metre |
VRCC'M 30 design mix for moulding well cap using 20mm hard gramte graded broken stone as; Ten
600'.0 ._ lcoarse aggregate and river sand as fine aggregate, mixing , faying in position and compacting mciudmg- - ! R i
13 f dooi x;:‘c cost and conveyance of all materials,all labour charges, watering, curing, formwork cherges, incidental  71.00 ::wSeventy O"°§ (z;;',c 3266000 |
expenses eic. comple but excludmg the cost of reinforcement as per standard specifications and as! : - i melre
3 directed by the dapartmentd officers’ S ~
VREC M 20 design - mix for moulding abutment and solid wing wall us:ng 20mm hard granite graded Ten'
e (BrOKEN stone as coarse aggregate and river sand as fine aggregate, mixing , laying in position and P o
14 321%??‘3::“: compacting including cost and conveyance of all materisls,all labour charges, watering, ‘curing,; 68.00 s:ly Sixty Elght' Cdﬁ':: 12563600 ;
v T (formwork charges, incidental ‘expenses ete. comphte but excludmg the cost of ramforcement as per . ' L metre
b standard speclﬂcations and as directed by the departmentat officers £ i T
.
.‘. "3 eEr

 Contractor

Superm efn~g
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2 of Work- Construction of Vallippadam-Alung vu Bridge across Kadalundi river in_Malappuram District )
Jhe of Work: Construction of VallippadamAlungafkadays BId9 ‘ ~- A . Uit TAmGURT 3
1 Quantity IDescription of Work - : X ' o Rate In Words ' :(Rupees):
- IVRCC M 30 design mix for moulding pieF and hammer head using 20mm hard granite graded broken; _ Ten | :
203000 Cubic |S1O"€ 28 Coarse aggregate 4 tiver sand-as fife aggregaie, mixing , laying in position and compactingg - |Rs Eighly Sevem: ., . :
15 daci metre including tost.and conveyance of al malerials,all labour charges. watering.. curing, formwork chargeg'i' 87.50 jend ‘paise Fiftyy L. P 4776250
Co. incidental expenses efc. complete but excluding e cost of reinforcement a3 per standarg! only melre Cod
specifications and as directed by the departmaental officers 3 . i . !
T TVRGC M 25 design mummammmmzmmmmmgmmmmsi fen | :
8000 Cubic |c08rse aggregale and river sand as fine aggregate, mixing , laying in position and compacting including; Rs Seventy Nine! cu.t;;c i )
16 | decimetre |COSt 8Nd-Conveyance of ail materiais,all labour charges, watering, curing, formwork charges, incidentak  79.00 B . 1 63200 :
, expense’ efc. complete. but'excluding the cost of reinforcement s per standard specifications and o3 only rgfﬁ'. '
directed by the departmental officers — ' ] : :
. ) VRCC M 25 design .mix for mouiding dirt waj) using 20mm hard granite graded broken stone 25 ' . q Ten :
1 22000 Cubic |98regete and river sand as firie aggregaty.imixing , Jaying in posiion and compacting including cost Rs Ninely Four Cubi :
17 deci metre and conveyance of alt materials,ai 18 tharges, watering, curing, formwork charges, sne.immr 94.00 o'::y inely Fou d'i c'f 208800
' . jexpenses efc. complete but excluding the tost of reinforcement as per standacd specifications and as: ' ;
dicected by ite deparimental officers %, . . e i | matre |
_ VRCC M 30 design mb(fwnmuuhgpedéstalsusingzothardgranite’gradedbmkansma;? I B
6000 Cubic {“02rSe aggregate and river sand as fine aggrisghte, mixing , laying in position and compacting m"""x, Rs Sevantyl c‘g} c
18 | Gacimeie |COSt and conveyance of all materiais,all labour charges, watering, curing, formwork charges; incidental  77.00 Sev . i 46200
T, iexpenses etc. complete but excluding the cost of reipforcement as per standard spacifications and s} ven only "d:g'.
directed by the depattmental officers’ ' . e
VRCC M 25 design mix for moulding deck slab, girders. and kerb using 20mm hard granite gm , ” " rom
468000 Cubic |Proken stone as coarse aggregate and river sand as fine aggregate, mixing , laying in.position and: Rs Two Hundred Cubic :
13 deci metre compacting including cost and conveyance of all materiels,all labour charges, watering, curing,i 22300 |and Twenty] au.tq):lf j10438c]
formwork charges, incidental expenses etc. complete but exciuding the cost of reinforcement as pef: Three only ,
standard specifications and as directed by the departmentai officers i o - melre |
VRCC M 20 design mix for moulding handrails using 20mm hard granile graded broken stone as) Ton {
20000 Cubic /c08rse aggregate and river sand a3 fine aggregate, mixing , laying in-position and compacling including; Rs One Hundred: i :
20 deci matre [0St and conveyance of ail miaterials,alt labour charges, watering, curing, formwork charges, incidentalj 15200 |and  Fitty Two %‘:E'f | 304000
expenses etc. complaté but exciuding the cost of reinforcement aé per standard specifications and as only i
directed by the departmental officers . . L i Melre |
VRGC M 20 design mix for mouiding footpaih Using 20mm hard granite graded broken sione as coarse; ' T e
28000 Cubic aggregate and river sand as-fine aggregate, miixing , laying in position and compacting including oosﬁ _ _ cuTw i
21 [ " gecimetre | 2Nd conveyance of all materigis.all labour ¢ , watering, curing, formwork charges, incldentat 80.00 :Rs Eighty only A A
expenses ple. complete but excbdmg the cost of reinforcemant as per standard specifications and OSE ' ﬂd,fgl, i
directed by the deparimental officers . . A i {
Supplying and fixing draingae spouts with 63 mm dia BVC pipe 60 cm long with Gl gratings of 150,,1% _ - L
22 96 Nos  mm-size for deck siab including cos{ and conveyance of ail materials, al labour Gharges, incidentak | o oo (RS Fiy Seven . . . ...
‘ expenses etc. complete as per standard specifications and as dicected by the deparimental officers /i’ 7 lonly act . = -
Contracior ) Superintending -7 - -2




62/128

.Conltactpr

 1404.34/2017/0S-PWD :
' ¢ D _ | ; -
e of Work- :'::nstruction of Vallippadam-Almgplkadam Bridge a¢ 3Cross, Kadalundi river in Mala_ggy_ggm_ Qi_g_gjct : e T i‘ AR |
 Quantity _{Description of Work ' : O Rate in Words_ :(Rupees)
- ~ {Providing reinforcement for RCC work usinq TMT steel, fusion bonded and spoxy coatad Rs Six Thousandi - . :
21 | 1893 Quintal and placed in position mdudmg cost and donveyance of gl materials; all iabour charges, incmnlﬁﬁ {Eigt Hundred; One 1 ,0u0c15
. . {expenses, complete a5 . per standard speciﬁcitions and as'directed by the departmental officars. i jeng Fifty F'Ve' Quintal
; only ) i
Promdtng expansion joint beMeen spans with Aluminium sheet 16 gauge 7.50 cm long and 55 cm, i : .
_ iwide(weight of sheet 7.50x0.5%x3.40 kg/m2)packing in position, cutting the serme in position with siot - : Rs One; - . :
24 | semere 18Nd:10x6MM at 30cm centre’io centre and filing the joints with mixture of bitumen, sand and saw dust; 00 Thousand  One; One | 66608 °
1including cost and conveyance of all materials, all iabour charges, incidental expenses eic complete P 193 Hundred aﬂdt metre i
" iper standard spectﬁcatlons and as directed by the departmemal officers - . § [Ninety Three °"'Y’
: Pmmdng and lgying 60mm average thick bituminpus ooncuto wearing coat over the camageway wnhi ':m - h X )
~ jheavy seal coat using 24mm broken stone '0.36 m3, 18mm broken stone 0.245 m3. 6mm broken Rs Fout: Ten |
5 | 670 Square }.09 m3premixed with hot bitumen (48Kg/m?3) 71.86Kg/m2 including a tack coat of 2.95Kg 110m2, roffn 46700 Thousand . Sw Square | 312957
metre to a dense surface including cost and conveyance of all materials, al! labour charges, hire charges of} iHundred and: meve |
~ jrolier, mixer, wheel barrows , incidental expenses efc, oomplete as per standard specifications and hsl Seventy One on" %
._ldirecled by the departmental.officers .
1 Painting ‘with synthetic enamel paint of suitable colour with approved quaity two coats including oosl, i :
26 mmig;are and conveyance -of ali materials, ‘ali labour charges, incidentsl expenses etc complete wsper standardi 00 5:1 mee Humree{ Squara '_ §7600
~ ___ispecifications and as directed by the-departmental officers — e meve . ,
: Baillng out water in trenches using 5 HP pump including cost and conveyanve of fuel, ofl al labour; .~ o Thirty One One
27 ; 10000 HP/Hr icharges, hire.charges, incidental expenses elc complete as per standard specifications and as directed: 300 anly -~ Mpihr 310000
: by the departmental oﬁicars - . :
_ _TOTAL PAC — _Rs; 47612273
osoucﬂou EOR DEPTL MATERIALS & HIRE CHARGES OF 1&P T TRs
' NET PAC R 47512273
Dedut §. 3 % Delow esimate rate 2523450
Agre PAC Rs 45088823
Suoer~Ens G E.’_: g

e




14005

SFHASFIGN: Conetruction of v.mm.u- m-wm
T maléppurae Disscict = ' 0

W/* sramad Eogtneering terprinem, YWD conum _—
‘quagmlnunderuhmemutemeworkat(') o % ¥odure 000 mmm ahttlﬂt

‘ ‘ \
(a) ~poimaiepio
(a) ‘-mmwm Shzon--gero-PETOSRNADY- Mw: ...% balow estimate rate.
© i SEP—— TR J— ' rate

‘ Iossooeto!Dépanmmmmmmdamrwhmeslordmmmummmwumwmwlﬂhmmhﬂnm
enclosed”

Uweaisomammmmsnmmuwmmmmmmmuwdnwmmdmw
ior depmmmtalloolsandplanmom!homulmoumoﬂheworkworkodﬂnllmmegivmthmduleatuchadtomam

NOTE: 1. *Strike out which is not appiicable.
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. Page 1 K
: - , SCHEDULE C
~ Name'of Work- Stimulus Packagae- Construction of Mythrakkadavu bridge across Chaliyar river in Malappuram District .
ltem Probable v : ‘ ' ' ' : Unit iniAmount -
' iNo Quantity |Description of Work K ” o Rate in Words [(Rupees)
o _ . - - . iFigures : '
S— o . ' __.j([Rupees) iWords
APPENDIX A - BRIDGE PROPER - ' : i
' {Forming isiand of size 16.50x 10.50 m outer side for an average height of 5'm with 30cm above water:
‘lavel by driving down teak wood poles 150 mm dia at 50 cm ¢/c horizontally to the vertical posis RS Three lakhs!
miged allt mm boc;c and provide teak wood struts 150mm g:d at 180cm ec‘:c al rcuimd :dnglus;;m::g . Ninateen -
ith double mat with nacessary bamboo réaper prov at required intervals a inside;
,1 . BNos with earth including alt cost, conveyance hire and labour charges and ali other incidental expenses etc; 319150.00 Lton';::d"d g:z Each 1914900
complete including maintaining the the island tiﬂ‘the completion of work and demolition and clearing the; IFify only .
same after completion of work as per standard specifications and as directed by the departmentalj .
iofficers : - H -
Supplying -and fixing MS angles of size 150 x 150 x 12 mm for cutting edge of well curb including costi Rs Fivet o
2. | 34 Quintals and conveyance of materials cutting bending for required shade weided and bonded 1o concrete using; 5511.00 Thousand  Five! One. : ,oza7,
_ 12mm dowel bars welding, drilling and fixing charges, incidental expenses etc. complele as per; ) Hundred and; Ouintal | :
standard specifications and-asdirected by the deparimental officers. ' : i " iEleven only -
VRGC M 25 design mix for moulding well curb using 20mm hard granite graded broken stone as-; ‘ Ten d
.. icoarse aggregate and river sand as fine aggregate, mixing , |aying in position and compacling: including! —_— 2 . :
3 g&?%gf:: cost and conveyance of all materials,all labour charges, watering, curing, formwork charges, incidentali  55.50 g:':;'ﬁr_?i ﬁ';':: ;ndz Cl;;c | 538350 -
expenses etc. completeas per standard specifications and as per the direction of departmental ofﬁcers§ ‘ Metres
but excluding the cost of reinforcement - i ; '
VRCGC M 20 design mix for moulding well steining using. 20mm hard granite graded broken Stone as; Y Ten
. 496000 Cubic [002rse aggregate and river sand as fine aggregate, mixing , laying in position and compacting mcludmgi Rs Flfty Th(ee= Cubic :
4 | DeciMetres (508t and conveyance of alt materiais,all labour charges, walering. curing, formwork chatges, incidentalj 53.50 jand paise Fiftyj . 2653600
expenses eic, completeas per standard specifications and as per the direction of deparimental officers! only Metras
bui excluding the cost of reinforcement . : -
Sinking of RCC circular well 6.50 m outer dia 4.90m inner dia (M25 mix) in ail classes of soil other than i ‘
rock 1o lines and levels and plumb by scooping out sarth from inside and below steining with drecigerst :
_i.§ or any other appliances including hire charges, labour charges. dewatering, casling, vibraling, R
‘ Lot obstacies. dumping the spoil at suitable places with ail ieads and lifts, incidental expenses elc,
complete as per standard spacifications 8nd as directed by the deparimental officers
a) initiail depth 3 m . ?: j,Th.irr:‘een o i 3
- . ousand Theea! ne | :
a) 18 Metras 133?2.00 Hundred and Merre | 241056
Ninety Two only _: : L

- Contractor

Qiimmrintanaime Fa-lsaas
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. : : Page 2
Name °'.V_'s,.r!:,‘-i!!mv_'.u_s_l;'._-s.k,ea!.:Esngt:ycu-_..;.e_ez,m@_mmamaﬂs&sms_srﬂwmﬂmm&gmm District — .. : '
jtem | Probs - ‘ ' o T _ ' T ‘ : e Unit injAmount
No Quantity _{Description of Work . R } Ratein Words i(Rupees)
, ' : iFigures : - . '
: : — R [{Rupees) iWords ... N R
b) 2nd depth 3.00m t04.50m - ' Rs. Fifteen: ' i
- . * , Thousand One{ One
9 Metres ' : ' 15162.00 : yyndred and:- Metre 138458
, | ity Twoonly_| o
<} 3rd depth 4.50m to 6.0m _ : Rs. sw»{:‘i _
. ,  irnousand Ninel One |
8 Matres _ , . 116901001 e andi Metre 152109
_— : , ; One o...gy...'._.............:%..._.........m.. J—
d) 4th deptin 6.0 m to 7.50m _ Rs Eighteen|
2 - ‘ Thousand  Six} One ,
4.6 Metres | o 18640.001, ued  andi Metre 85744
o - . FortyOnly . i e e
&) 5t depih 7.50m to 9.0m - | - Rs  Twenly; 3
: L : . Thousand Threei One
1 Metres , - 20380.00 {fy nqreq  andi Metre 20380
: Eighty only i .
~iProviding MS dowell bars with 25 mm M.S rods 3.50 m long plugging 1.0m in the hard rock and 150m T :
in to concrete @ ' M cic after drilirig 50 mm dia notes in granite rock inciuding cost and conveyance of _iRs Four Hunderd; T
8 186 Nos il materials, all fabour charges including cutling the rods in to required jength and fixing the rod in 10! 484,00 jand Eighty Four; Each 90024 .
ition, incidental expenses etc, complete as per standard specifications and as directed by thel only i ,
epartments) officerS ... L. R
_ C.C. W20 Grade mix for bottom plugging of well using 20mm hard granire broken stoné inciuding cost . Ten
7 308000 Cubic iand conveyance of all materials. labour for dumping concrete, hire of mixer and vibrator and finishindi 5 60 Re Fify andi Cubk | 4555400 i
- Daci Metres lhesutface\orequiredIew!lswilha“d\argesatc.com‘pleteasperStd.s;'net':iﬂcaticmand1;t'|e<f're_<:®ns S0 inaise Fittyonly § Deci §
. of the depll. officerS. ‘ : VS - Mewres ! ...
) ' Chipping and ramoving excess length of RCC well steining without damaging the remaining portion upi Rs Thiny Four Ten
g | 46000 Cubic ito the point where clear and fine oncrete is visibie and upto cut off level o the pile including ail 1abouft 2450 iand paisye oyl B | 158700
Deci Metres ichacges, ak hice charges for equipments required, incidentat expenses etc complete as per standard ) only g Deci
. specilica .mg_amwmﬂm_% tartmentst officers. . ' N B— Metras ;.-
Filing mside the welis with clear ary iver sand inciuding eil ieads and lifts. <3 ang Corveysnce off e vindred] One
9 551 Cubic |sand, consolidating and finishing the top to the required leveis, all jabour charges, incidenta! eXpenses! 45200 snd Sity Two: Cubic L 554562 :
Metres  ietc, complete as peéf standard spacifications and as directed by the deparimentatl officers i ) {only Metre P

Qunarintandinn Enfnaer
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T Na ork: Stimulus Package- Construction of Mythrakkadavu bridge across Chaliyar river In Malappuram District o o
‘Item WP Probable T mm———— ‘ : - o “injAmount
‘Ne Giuxntity 1Description of Work : ‘ ' . Rate in IWord {Rupees)
{Riipees)_;Words

C.C 1:2:4 ( One Cemen, TwG sand, Four meial) Using 20mm hard granie broken stones Grade'mx Tor - R " Fourl One
10 57 Cubc  Itop piugging of well including cost and conveyance of all materials, labour for dumping concrete, hire 4020.00 T:ousand andl Cubic 229140
Metres  jof mixer and vibrator and finishing the surface 10 required levels with all charges tc. complels a5 perft ' Metre |
| S1d. Specification and the direction of the dep, officers. ' i _{Twenty only re

Earth work excavation in all classes of soil except hard and meduim rock. which require blasting fori Rs Onei T
768 Cubic ifoundation of abutments and depositing with all leads and kfis including breaking clods, watering, 155,00 | THousand Onai Cubic 86358
0 and N

11 Metres  iramming, seclioning of spoil bank, all labour charges.incidental expenses etc complete as per standard! jHundred Metres
specification and as par the direction of deparimental officers - ' i Filty Five only
Providing MS circular linsr using 8 mm thick MS sheel for outer casing for 1000mm internal dia bored! T
P cast in situ piles including cost of MS sheet, conveyance, all labour charges for cutting , bending to the; s Eigh
b required shape, welding, fabricating and piacing in pasition after applying one coat iron primer and _ 1Thousand Y One’ _
12 1 180 Meues ldriving down the welded circular tube slage by stage 1o the required depth including cost and hire; 8715.00 Hundred Se;::! . 1568700
charges of driving plant and ali other equipments requiced for proper completion of the work, inciden Fifeen O"'V _

expenses eic; complete as per standard specification and as per the direction of departmental officers .

Providing bored cast in situ RCC piles of size 1000 mm dia for foundation of abutments n REC MaEr ™

design mix using 20mm hard granile broken stone as coarse aggregate and clear river sand as

aggreguteasperdrawingandtechnicalspgdﬁcaﬁmoiMOSThdudmgcostandwmeyameofa. 'RSSIxThousand

materiais, all tabour charges, hire charges for 50 HP engine and JOHP vertical pump, tremie pipe,] One  Hunds One

13 I 300 Metres imixer,Irippod and accessories including hire and running charges of piling rig,benfonite pump including! 6183.00 and Eighty Th ruf Metre 1854000
:ﬁ on

repair and renewal charges, other incidenta) expenses for mobilisation of specisl equipments ar
transferring and reinstaifing the above from one location to another eic., complete as per s _
specification and es per the direction of departmental officers but excluding cost of reinforcement ;

. - ] .
Bored cast in situ reinforced piles of size 1000 mm dia, M35 mix, as per drawing and technmﬁ
specification of MOST  including filling Cemeny Concrete M35 using 20 mm broken stone including cosy
and conveyance of all materiat required for the work including ak labour charges and hire charges:
winch 50 HP engine 30 HP vertical pump hire and funning charges of piling rig, bentonite p Rs ten Thousand! o

14 10 Metres including repair and renewal charges. other incidental charges for mobifisation of special equipments; 10660.00 iSix Hundred andi m“: 106800
' and transferring and reinstalling the above from one iocation to another elc., with std. specification Sixty only e
per the direction of (he departmentsl officers using OPC 43 or PFC cement in the rock portion '
foundation of abutments (rock penetration of 50 ¢ depth in each bore hole)

e bbbt

n
-

./'

Contractor ) o Superintending Engineer
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a ork- Stimulus Package- Constructio avu bridge across Challyar river in Malappuram D . : -
fitem | Prabable ‘Construction of Mytheakiadary 224 e wapes : Unit —injAmount
No Quantity iDescription of Work , . Rate in - {Words - {{Rupees)
' S Figures . '
R S . : _|(Rupees) iWords -
Chipping and removing excess length of RGC pite M 35 without damiaging the remaining portion up tol - igs ~Thity Four Teon
45 | 7850Cubic [the point where clear and fine concrete is visible and uplo cut off level of the pile incuding al lubw2 2450 oise Fifti Cubic | ayngs
Deci Metres icharges, alt hire charges for equipments sequived, incidental expenses elc complete as per standard T Lon, Dec) 1 |
specifications and as per the direction of deptarimantal officers, ' i - Metres
-Test-mmgonuoredcasmsimpnesforatouloadofuom'-forabuunentsand185M'rforpimbyi ‘
meansofhydraulicjackofsooMTcapad!yphdngovermﬂastpihsproMmWWWWl
placlngamickMSSheethbewjackmdpleandphdnmedeSgkdersqlmﬂommhl
andsection250:600mma}ﬁistuetandoverwhmsecondlierofgirdmofwhbmengmandsedion Rs Tivee lak
, 150:300mmal60cm¢lbpropeﬂycm:ndwemdprovidingplamwhus piate over the . Twenty One ‘
{ 16 i 390 Tonne |tier of girders and loading over this by stacking sand bags carefully to th required weight including cost; 321300.00| Thousand Each ; 642600
i _ ' andcdmeyanceolllmateﬁalslike-smdmemptyundbags. hire and conveyance of loa Three Hundred
: platform and equipments such as hydraulic jack MS sheet,pressure gauge, dial gauge, elc. only

incidental expenses and unioading carefully after test loading and removing the platiorm elc com
as per the speciﬁcglions_in relevant IS codes and as directed bythedepmMofﬁcan-.

Coment concretel-4-9p@ne cement,Four sand and Eight Metal) usng 40mm hard geanite Rs C Twol A
17 Cubic _|stones.mixing, laying and compacting for the base of pile cap and well cap up 10 & thickness of 1 Thousand Fivel OrC.-

-7 Metrés | Mcluding cost and conveyance of all maleriais, all labour charges,walering, curing, formwork charges, 2670.00 i 4eg an Cubic. 43590“

incidental expenses elc, complele as per standard speciiications and s directed by the departmen Seventy only
officers oy , , _ - i . .
VRCC M 25 design mix for moulding pile cap and weil capusing 20mm hard granite graded,brpkm{- " Ten
" s!oneasooarseaggregateandriversanduﬁmaggregate.rnm.layhginposiﬂonand ' . . .
538000 : Rs F Cubic
8 | Deci Mg:’:: including cost and conveyance of all matecials.all 1abour charges, watering, curing, formwork charges,] 46.50 p:m%s';ww Dec) 2501700
incidental expenses etc. compleleas per standard specifications and as per the direction © | Metres
departmental officers but excluding the cost of reinforcement ' L - N

VRCC M 20 design mix for moulding abutment and solid wing wall using 20mm hard granite grad .

L broken slone as coarse aggregate and river sand as fine aggregate, mixing , laying in positior I A Ten
1g | 107000 Cubic compacting inciuding cost and conveyance of all materials,all labour charges, watering, cuing. g 00 Rs Forty 'Ninej Cublc | o5 44p9
Deci Metres iformwork charges, incidental pxpenses eic. compleleas per standard specifications and as pef ’ only - 1 Deci
direction of departmentsl gﬂéu but excluding the cost of reinforcement . : - i} ' ’ Metres

Conwractor - : EI - - o ' "S_n.iperiméndkﬁ Engineer
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Name of Work. Stmulus Package- Construction of Mythrakkadavu bridge across Q‘lﬁ.‘!!!.".!!!.!.!‘.!!!!!"..'.!Ri!.‘!mu?..!!!!“cﬁ.zﬂmm i — :
« {item | Probable . - T . S : Unit intAmount
No Quantity iDescription of Work 5 I : Rate in Words {Rupees)
- - ’ Figures : ‘
1 ) ' . . ‘ - ._{Rupees) wWords
. VREC M 30 design mix for moulding piers & pier cap using 20mm hard granite graded brokan stone ' _ . Ten
. icoarse aggregate and river sand as fine aggregale, mixing , taying in position and compacting including! e G " E :
20 4;22?&2;:’;6 cost and conveyance of all materials,all iabour charges, watering, curing, formwork charges, incidentali 61.50 'Rs&“gﬂmm cg::f 2890500
expenses elc. completeas per standard specifications and as per the direction of mml officers pa . Melres
put excluding the _;_oqgggmmto:wm : ' : - )
VRCC M 30 design mix for moulding abutment cap using 20mm hard granite graded broken stoneBs| Ten
9000 Cubic coarse aggregate and river sand as ine aggregale, mixing , laying in position and j 'hc_ludingi _ Cubic ' :
2% | peci Metres cost and conveyance of all materiais,all labour charges, watering, curing, charges, incidental 51.00 iRsFifty One only! neci 45900
expenses etc. completeas per standard specifications and as per the dicaction of departmental officers! { wetres
put excluding the cost of ¢ reinforcement ' ' i ‘ -
VRCC M 30 design mix for mou 'gdirtwatlusmg:ﬂmmhardgranitegradedmkenuoneasme% A . Ten -
. laggregate and river sand as fin@ te, mixing . 1aying in position compacting -including cos , i - .
22 gggm’zs and conveyance of all materials,all labour charges., walering, curing, formwork d\afgas.‘incidenla'tlgg 5450 F:;ﬁ"gg’::wm c;:: 92650
' - o lenpenses etc- per standard specifications and a8 per the.direction of departmantal ofﬂcersi 1 Metres '
but excluding the cost of reinforcement - ‘ . i R
e TGRGE M 35 design mix for oulding pedesiais using 20mm Tard granite graded broken stone as} Tan
5700 Cubik coarsa aggregate and river sand_awﬂne aggregste. mising , laying in and ting includingd ) _ Cubic _
23 | paci Metres cost and conveyance of all materials,all labour charges, watering, cusfing, formwork charges, incidgentall  56.00 (Rs Fifty Sixonly | ped 31920
tres |, penses etc. completeas par Sandard speciications and as per tha direction of deparimental Officers; | Matres |
' but excluding the cost of  reinforcement ‘ . i 7 B .
Supplyhgandﬁxingelasmmelmmm\gofmsmmmeOmmeQmmcompreﬁaﬂmwee" H _
tayers of mixture laminations each 3mm thick and two layers of elastometric pads 12mm lhick;if\ %i:_s E:ag::! o
_ petween metal pliates and with 3mm thick outer elastometric cover at top and bottom and 6mm th housand
24 42 No‘ elastometric cover alround including cost and convayance of all materials, all iabous charges, hiré 8500.00 Five Hu:uired}. Each | 357000
charges, incidental @xpenses elc compiete.- 25 per standard specifications ' % by only _
d@i?ﬁ!?.‘l‘.?.ﬂﬂ..‘.’"'“" ‘ — o : . ' - -
WRCE M 25 design mix for moulding T beam deck siab, kerb 2ic using 20mm hard granite 973
' broken sione as aggregate and river sand- as fine aggregate, raixing , laying in positicn and Rs One Hundred Ten .
25 816000 Cubic {compacting including cost and conveyance of all materiais,all lebour chargas, watesing. cuﬂng“ 161.00 tand Sody One. Cubic {43376 -
i Deci Metres iformwork charges. incidental expenses etc. completeas per spec and as per the; only . ~ Dedi T
o ' Edirection of depanmenlal officers but excluding the cost of reinforcement : : y Melres
I ‘E [ . . . | N —— t .

_' ..Sup‘erimer_\dihg Engineer
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Name ¢ ¢ Work- Stimulus Package- Construction of Mythrakkadavu bridge across Challyar river in Malappuram District ey m
ifem | Probable Em——— o . _ =‘ Unil " In{Amount !
No- i' Quantity !Description of Work Rate in Words (Rupaes) |

‘ T : ’ Figures . - : : -
: {Rupges) Words
_ TVRCC M 20 design mix for moulding hand rail slab and posts using 20mm hard granite graded broken . Ten
_ isiona as coarse aggregate and river sand as fine aggregate, mixing , laying in position and compacting; ' - _

26 206;?%2;:: including cost and conveyance of alt materials,all labour charges, watering, curing, formwork W’QB’[S 120.00 ::dm;':::;d _0[;1::? 312000 - .
incidental expenses elc. -completeas per standard specifications and as per the direction off ‘ Nietres ‘
departmental officers but excluding the cost of reinforcement ‘ '

Relnforced cement concrete1:2:4(One cement Two sand and Four Metal) using 20mm hard granite] Ten .
i 15000 Cubic broken stones,mixing, laying properly and compacting for foot path slab including cost and conveyance: B Cubic |
H T Deci Metres of all materigls, afl labour charges,formwork charges,watering. curing, incidental expenses elc.excluding; 52.00 iRs Fifty Two only Deci 187200
. the cosi of reinforcement, complete as per standard specifications and as diracted by the depaﬂmentaﬁ L~ Metres :
officers : ' ; =3 :
Supplying and fixing draingae spouts with 63 mm dia PVC pipe 60 cm long with Gl gratings of 150x150§ '

28 168 Nos  imm size for deck slab including cost and conveyance of all materiats, all labour cherges, incidental, o4 o iRs Ninely Nine: ... | 48632
expenses eic. complete as per standard specifications and as directed by the dep_artmental officers ’ only
Broviding renioramant 1or RGE work vsing TMT sieel bend, Ty and placed In position il cOR. e o
and conveyance of all materials, all labour charges, incidertal expenses, complete as per standard; Thousand Fivel One i,. i

29 i 3031 Quimal ispecifications and as direcled by the departmental officers - ] 45TL00 hindred andl Quintal 13854701

' ' _ -igeventy One only; | '
; , Providing reinforcement for RCC work using TMT steel for pile works with lap welging, spot wekling, iRs Five; .

30 | 165 Quintal bend. tied and placed in position. including cost and conveyance of al materials, all labour charges.;i o5 g0 Thousand Four; One 891825
incidantal expenses, complete 25 per standard specificalions and as directed by the departmantall " iHundred and: Quintal
officers _ Five only :

Providing expansion joint between spans with Alaminiom sheet 16mm gauge 7.50 cm long and 65 cm
wide{weight of sheet 7.50x0.5xx3.40 kg/m2)packing in position, cutting the same in position with slalé Rs One
14 80 Mel and 10x6mm at 30cm cenire to centre and. filing the joints with mixture of bitumen, sand and saw dus 1.00 iTH y 2 One
< 3 ‘ el res including cost and conveyance of all matetials, all labour charges, incidental @xpanses atc complate as; 1071.00 Seventy One x Malre 95318
per stangard specifications and as directad by the departmental officers .
: Providing and applying primef ;::oat with bilurnen‘ emuision on prepared surface of granular base; 7
1 including clearing of road surface and spraying primer at the rate of 0.60 kg/sqm using mechanicali : . One :
32 i f me?:;?m means including cost and conveyance of all materials, all labour charges, hire charges, incidentali  16.80 ]::ises ?9:; O:";d Square i 69048
iexpenses eic complele s per MORTH specification No 502 and s pers the divection of departmentali . : =19 Metre L
oificers : i :

© Ceantractne

. Sunerinendinn Faninser
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Name of Work- Stimulus Package- Ccmstruction of Mythrakkadavu bridge across Chaliyar rivet in Malappuram Dlstrlct

- fitem | Probabie . Unit in;Amount :
. iNo Quantity - iDescription of Work - Rate in Words {RUPC“) ‘
’ ; ) ' o ' Figures | '
‘ .i{Rupees) ;Words
Construction of granular sub-base by pmviding close graded Material mixing in a mechanical mix piant R _
: _ at OMC, carriage of mixed Material to work site, spreading in uniform layers with motor grader on; A L One .
33 822 Cubic _ iprepared surface and compacting with vibratory power roller to achieve the desired density,including; 960.00 Rs Nine Hundred Cubic ! 789120
Metres  icost and conveyance of all materials, all labour charges, hire charges, incidental expenses etci 7 {and Sixty only Matre
complete as per clause 401 of standard MORTH specifications and as directed by the depadmenla&i :
officers
Providing, laying, spreading and compacting graded stone aggregale fo wet mix macadam specification] ‘
including premixing the Material with water at OMC in_mechanical mix plant carriage of mixed Manenall ‘IRs One!
, 1028 Cubic by fipper to site, laying in uniform layers with paver in sub-baselbaseoourseonwelpmparod Thousand ng One :
34 ‘Metrgs jand compacting with vibratory rolier to achieve the desired density.inchiding cost and conveyance of alli 11 1200 Hundred and! Cubic ; 1143136
i materials, ail labour charges, hire charges, incidental expenses etc, complete as per clause 406 off Twelve only Metre
standard MORTH specifications and as directed by the deparimental officers
7 Providing and app!ymg tack coat with bitumen emulsion using emuision pressure distributor at the rate! _ ‘
: 5282 Square of 0.20 kg pee sqmeoe the prepared bitumninous/granular surface cleaned with mechanical broomy” Rs Six and- péise- ‘One
35 Metres including cost and conveyance of all materials, afl labour charges, hire charges, incidental - expenses-efci 6.25 twenty Five only { Square : 33013
! . icomplate as per MORTH specaﬁcahon No 503 and as per the direction of departmantal officers ) | Metre -
‘ Prowding andg iaylng “bituminous macadam “with 100-120 “TPH hot mix plant prodt_.icmg an avemge; ,
output of 75 tonnes per hour using crushed aggregates of specified grading premixed with bituminous} Rs Four
265 Cubic | Pinder, transported to site. laid over a previously prepared surface with paver finisher to the required; Thousand  Onet One o
;36 Metres  .Jrade. level and alignment and rolled as per clauses 501.6 and 501.7 to achieve the 4171.00 Hund and Cubic ; 1105315
" icompaction including cost and conveyance of all materfals, all labour charges, hire charges, inciie SeventyOne only Metre | -
expenses eic commete as per MORTH spacification No 504 and as per the direction of departmen o
: officers '
: Providing and laying ‘biuminous concrete with 100-120 TPH batch type hol imix piant producing ot
- average output of 75 lonnes per hour using crushad aggregates of specified grading, prembted with
; . ibituminous binder @ 5.4 to 5.8 per cent of mix and filler, transporting the hot mix to work site, faying] Rs Five] * One
P oay 133 Cubic ;with a hydrostatic paver finisher with sensor control to the required grade, level and alignment, rolling! 5558.00 |1Pousand  Fivel Cubie | 730214
i 7 1 Melres  iwith smooth wheeled, vibratory-and tandem roliers 1o achieve the desired compaction including cost Hundred  and} .
iconveyance of all materials, all lebour cherges; hira charges, incidental expensas elc complete a8 per; Fifty Eight only i
MORTH specmcauon No 509 and s per the direction of departmentat officers , i

fenk - B H

" Superintending Enaineer




711128

1400534/2017/08-PWD ~ {00-
. : ) . Page 8 ) .
— Name STWork: STmuhis Package: Construction of Mythrakkadavy bridge across Ghallyar rivern Malappuram District o
~ [item™ ! Probabie Tm— : - ) T Unlt™ injAmount
- INe Quantity. ;Description of Work : , ' yd Rate in Words_ |(Rupees)
, , : , . , ; ; v« = |Figures
e . ~ilRupees) {Words
Providing and fixing of retro- refieciorised cautionary, mandalory and informatory sign {90 cm equi '
triangle} as per IRC :67 made of wide angle micro prismatic lens reflective sheeting conforming to ty
IX table 3, of ASTM D 4956-01 fixed over aluminiurm sheeling, 1.5 mm thick conforming to 1S 7362 Lo e
clause 1.2.5 supported on a mild steel angle iron post 75 mm x 75 mm x 6 mm firmly fixed to they T I Fivel
38 4 Nos ground by means of properly designed foundation with M15 grade cement concrete 45 cm x 45 cm x 60§ 2547.00 Hundred am -Each { 10188
cm, 60 cm below ground level as per approved drawing including cost and conveyance of all materia i Forty Seven only
all labour charges, incidental expenses elc complte as per standard MORTH specifications and
directed by the depanimentai officers.(retro reflectorised traffic signs 30° 90 cmrectanguiar haza
marker) ) ‘ ' .
- Providingandfmhgofre&mwﬂectoﬂseduuﬁom.mﬂamandhbmqsignmﬂomm ‘
triangle) as per IRC :67 made of wide angle micro prismatic fens reflective sheeting conforming t::ya
IX table 3, of ASTM D 4956-01 fixed over alurninium shesting, 1.5 mm thick conforming to 1S 7. Rs Thr
. ~ {Clause 1.2.5 supported on a mild steel angie iron post 75 mm x 75 min x 6 mm fimly fixed o thel " s
39 4 Nos ground by means of properly designed {oundation with M15 grade cement concrete 45 cm x 45 cm x 80¢ 3795.00 Hundred md§ Each | 15180
tm, 60 cm below ground level as per approved drawing including cost and conveyance of gl ma Ninety Five only
ail labour charges, incidental expenses etc complte as per standard MORTH specifications and & ' . :
directed by the departmental officers.(retro reflectorised traffic signs 60°80 ¢m rectangular for 8 ‘ ' !
chavron) L '
Providing and erecting diraction and place identification retro-refiectoriced sign with size mors than 0.’9&..
Sqmm as per IRC:67 made of wide angle micro prismalic lens reflective sheeting conforming 1o . )
table 3, of ASTM D 4856-01 fixed over aluminium sheeting. 2 mm thick conforming to IS 736'dause§ Re Eighy
: 6 Square 1.2.5 with area not exceeding 0.9 sqm supported on a mild steel single angle iron post 75 x 75x6mm§ Thousand Eight One :
40 Metres  i1rmly fixed o the ground by means of properly designed foundation with M15 grade cement concmteé 8843.00 Hundred andiﬂt; Square | 53058
45x45x60cm.GOcmrbeIowgroundIevelasperappmvoddmwinginchdingcwandeonvmmo‘ Forty Three on Meire
2 materiats all labour charges, incidental expenses elc complie as per standard MORTH s'peeiﬁcatiou’ ‘ only )
and as directed by the departmental officers. _ ' ! ; [ _
- ) ) H . h v r
' Welding V cut joints for the MS rods after clsaning the V cut ends including cost of electiodes, alectnedyl Rs One Hundred; }:« :
a4 2450 Nos  icharges , hire for welding plant, all labour charges,incidental expenses eic complete as per standard] 162.00 land Sixty Twol €3 396900
speacifications and as per the direction of departmental officers = . ! only
Filing with clean dry river sand between wings and abutmenis including all leads and lifis, cost snd; Rs Tiveel One
42 18M6:r::ic conveyance of sand, consolidaling and finishing the iop 1o the required leveis, all labour _charges.' 381.00 !Hundred and C ubk:' 70866

incidenial expenses etc, complete as per standard specifications and as directed by the deparlmenta'li

officers . . }

Eighty One only ; Metre

* Rimarintanding Fnoineer
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Name of Work- Stimulus Package- Construction of My!hnkkadavu brldge across Chaliyar rivar in Malappuram District
ftem | Probable . : , , Unit " injAmount
No Quantity Dncripﬂon of Work "Rats In Wordl {Rupees)
' _ . Figures '
S— : _ . : (Rupees) |Words . e
) Finishing hand rail and posts with ready mixed plastic emulsion paint over a priming coat after cleaning; Rs Six Hundred Ten
43 | 686 Square ithe surface including coat and tonveyance of ail malerials, af labour charges, incidental expenses etci ... :d 'I'l:'enu Ninel Square | 43149
Metres  icompiete as per standard speciiications and as directed by the departmental officers ' any e otes
ol v
1 294 Square Painting with syntheuc enamel paint of suitable colour with approved quality two coats lncludm.edét; Rs Six Hundred 1EN :
44 Metos and conveyance of all matenials, all labour charges, incidental expenses eic complete as par standard; 610.00 and Ten only Square | 17834 |
‘ specifications and as directed by the departmental officers 3 Melres H
‘ ' BaﬂlngoulwaterintmndmsumgSHPwmpincudhgeoﬂandoo:wayanveof!uel ol all labour Rs T L Onel On
45 | 10000 HP/Hr icharges, hire charges, incidental expenses etc complete as per standard specifications and as directed]  21.00 s wenty € . 210000
: only Hphr
by the ental officers
TOTAL FOP. APPENDIX A ) 57188096
APPENDIX i) -APPROACH ROAD :
Earth wark filing with coniractor's own earth cut and conveyed from sources of availahllity and forming i
emblmm'nentwm\auleadsandImsbyspread‘ngmhoﬁzonulamofunﬂormmckneuovamwui !
width, drying or watering as the case may be, scarfying to get uniform OMC compacting the filed earth Rs - Two  Ten
1 15130 Cubic [using power rolier in layers not exceeding 25 cm (loose thickness) satisfying compaction lests. including 2013.00 iThousand and, Cubic 3045660 :
Metres  itimming slopes to lines and levels inchuding . cost of oil , fuel etc, hirs charges of rolier including oost] Thirtean only Metres |
and conveyance of all materlals; ail labour charges, incidental expenses elc oompiete as per standard! !
speciﬁcahons and as directed by the departmenial officers :
Collection and supply of quay muck containlng aggregates of size 40% of 80mm metal ,25% of 36mm
1140 Cubic metal, 10 % of 12mm metal and 25% quarry dust, for raising the low lying portions of the road and deep Rs Six Hundred; One @ :
2 | \eyreg iDoTMs spreading,watering, ramming compacting with power roller eic including cost and coveyance off 692.00 {and Ninety Two; Cubic ; 788880 :
 iall materials, all labour charges, hire charges, incidental expenses etc oomplete as per standard - . lonly Metre :
specifications and as directed by the departmental officers e a}
Earth work excavation in all classes of soil except hard and medium rock, which require blastmg Rs on
’ 2130 Cubic |Toundation of retaining wails and depositing with all leads and ifts and using the spoil for Thousand oﬂ:; Ten
3 Metres  iforming of road wherever necessary including breaking clods, watering, ramming all Iatw:mrl 155,00 |, o020 and Firyl CUDic | 246015 |
O charges,incidental expenses etc complete as per standard specification and as per the direction of} F!wm Y Metres i
departmentat officers , ' :
Cement concrelei.4. &{One cemeni.Four sand and E|ghl Metal) using 40mm hard granite "broken Rs " Two
675 Cubic 1tones.mixing, laying properly and compacting for foundatien of quadrant wail inchuding cost and Thousand  Fral OM€ E
4 ¥ Metres conveyance of afl matarials, all lsbour charges,watering, curing, formwork charges, incidental expenses; 2570.00 Mundred - ang] CUBIC 1734750 -
etc, complete as per standard specifications and as directed by the deparimental officers Sevé'my ony | Metre :
_ ; i
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complete as per standard specifications and as directed by the departmentai officers
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S C Page 10 _ : c o
Name of Work- Stimulus Package- Construction of Mythrakkadavu bridge across Challyar river in Malappuram District y
ftem | Probable | ST , o ' | Unit " injAmount |
No Quantity iDescription of Work L . » Rate in Words _i(Rupaes)
S - . i : I ' {Rupges) ;Words
. jCement Concrete 1:3:6( One Cement, Three Sand and Six Metai) using 60 % of 40mm and 40% 20mm; R T Sy
. 3035 Cubic {1'8d granite broken stone, mixing, laying properly and compacting for quadrent wall including cost an‘d; ‘ Tzomnd T';g One | .
5 Met conveyance of all materiais, all labour charges, form work charges, watering, curing, incidentall 3283.00° Hundred  ang CUbic | 8894255
expenses elc.complete as per standard specifications and as directsd by the departmental officers Ni':iel;eThree ::;E Metres |-
o Random rubble masonry in cament moriar 1'6 (Cne Cement, Six sand) using hard biasted quarry Rs “Onel T )
6 80 Cubic rubble for foundation and super structure of retaining walls including cost and conveyance of a 1545.00° Thousand  Five Cuvic | 123680 |
: ~ Melres  materials, all labour charges, incidental expenses etc, complete as per standard specifications and as] '” - iMundred . and ‘
: .idirected by the departmentai officers - _ i e Forty Sixonly _« | Veire ;
‘ {Plain cement concrete1:2:4(One cement, Two sand and Four Metal) using 20mm hard granite broken; ' Ten |-
. 10000 Cubic |Stones.mixing, laying properly and compacting for top beit of toe wall including cost and conveyance of ‘ _ cjuc g
7 | Deci Metras 2l Materials, al labour charges,formwork charges,watering, curing, incidental expenses eic, compiete; - 40.00 (Rs Forty only . Decj ;- 40000 |
: _ asperslandmdspedﬁca!ions_anﬂasdhctedbymademnwofﬁoeqs . o _ - ‘ Metres , :
Provding guard stones of 20x20x120 cm made of GG 1:11/2-3 reinforced with 4 nos HYSD bars and; Rs o
o ., O dia stirrups at 150mm cic and fixing in fine and levels 60 cm below the ground level with CC 1:3:6/° Thousand Seven IR
8 333 Nos  {(45em x 4Scm x 60cm) including cost and conveyance of aft materials, sl labour charges, incidental; 1794.00 Hundred ";ﬁ: ‘Each | 597402 |
expenses etc, complete as per standard specifications andudirgmdbymeqepamnentaldmcers 1 Niety Four only . :
{Applying and fixing high intensity diamond reflectory liles of size IRC specification 20cm x 10cm for :
nearest available size fixad on glazed tiles of approved quality fixing to guand stone parapet and median Rs Ni . o
] 150 Nos  {using 1:3 , 12mm thick Including costa and conveyance of all materials, alf labour charges, incidentak 99.00 nety Nine: Each | 14850 !
expmmeh.mﬁbhm‘w‘shnmsmﬂummudmwm&paﬂmom ' _
Providing road markings with hot applied thermo platstic compound 2.50 mm thick meading:
. - jreflectorising glass beads@230 grams per square metre area at the centre line and pedestrian; . One :
10 187-50 Square]crossings of road ,(thicknass of 2.50mm is exclusive of surfade applied glass baads} and finighing the: 401,00 (RS Four Hu‘ndred§ sq: :re f 5188 .
Metres  lsurface level and uniform free from streaks and holes including cost and conveyance of all materials alf; and Cneonly ; i
labour charges, incidental expenses eic compite as per stancard MORTH specifications and as directed] Melre ;. i
, by the departmental officers, A ‘ , _ z :
18 Cupic {Rough stone dry packing using hard blasied quary fiibbie for berm portion of approach road nege - {Rs . Seven One ;" E
11 Metrag  |Dridge including cost and conveyance of all materials, ail labour charges. incidental expenses-¢ic; 795.00 tHundred  ana! Cubic 14310 :
L M ‘ Ninety Five only i Metre !

Ciinarimbmndine ™
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o ' , ~ Page 11 =
Name of Woik- Stimulus Package- Construction of‘mrakkag“a_y"g_lg_rggge across Chaliyar river in Malappuram District o
Titem | Probable S m—— " _ ' ™ T Unit il Amount
No Quantity Description of Work Rate in words ;(Rupees)
: e (Rupees) :Words  —
Plastering with cement mortari:4 (One Cement and Four sand) 12 mm thick one coat ﬂoated hard and! Rs Nine Hundred, Ten
12 2160 Square itrowelled smooth for- the ¢rain including cosl and conveyance of all matgmlg.atl laboulg 088,00 land Ninety Eight| Squere | 215568
Matres  icharges,walering, curing, incidentat expensés eic.complete as per the standard specifications and as: only ' f Matres
. directed by the departmental officers _ : 2
"1 ITOTAL FOR APPENDIXB 1689056
APPENDIX C -CONSTRUCTION OF CULVERTS ‘ . .
Earth work excavation in ail classes of soit except hard and medium rock, which require biasting for _ 7
290 Cubic foundation of culvert and depositing with all leads and lifts and using the gpoil for filling and forming ofi Rs Six H'undrtd Ten :
1 Met: road wharever necessaly including breaking clods, watering, ramming all labour charges incidentali  619.00 and  Nineteeni Cubic i 17951
3 expenses elc complete as per standard specification and as per the direction of departmantal officers ' only Metres
Tement concrete1:4:8{(One carant.Four sand and tight Metal) using ;né:::i‘n'; x :‘Lanaa broken Qs o, ong
. Istones,mixing, laying properly and compacting for foundation of culvert i ‘ > Thousand - Five : ;
2 11:‘?!::& of all materals, all labour charges,watering, curing, formwork charges, incidentol expenses.-eic, 2570.00 1. ndred and, Cubic 285270
o icomplete as per standard specifications and as directed by the departmental officers -~ Seventy only Metre i
¢.C 1:3:6( Ona Cement, Three Sand and Six Metal) using 80 % of 40m|:n and 40% 20mm hard granite} Rs " Threel
315 Cubic [Droken stone, mixing, laying properly and compacting for culvert including cost and conveyance of all  lyhousand  Four One 906151
3 Melres materials, all labour charges, form work charges, watering, curing, incidental expenses etc.compiete as| 3463.00 iy ndred and Cubic i 10 :
~ iper standard specifications and gs dicected by the depaitmental officers Sixty Thwee only Metre !
‘ VROG M 20 design mix for cuivert using 20mm hard granite graded broken stone as coarse aggregate; Ten , :
42000 Cubic and river sand as fine aggregate, mixing , Jaying in position and compacling llnqludin_g cost andgr Rs Fifly One and; Cubic .
4 Deci Metres conveyance of all materials.all labour charges, watering, curing, formwork charges, incidental expenses; 51.50 paise me' only Deci | 216300 '
el¢. compleieas per stendard specifications and as per the direction of deparimental officers. buti : Metres | oo
| axcluding the cost of reinforcement ... - ' — ! !
"~ Providing reinforcement for RCC work using TMT steel bend, lied and placed in position including cost; Rs Four : :
and coiveyance. of ait materiats, all labour charges, inckiental expenses, complete as per standard] Thousand Five One ,
5 | 105 Quintals ispecifications and as directed by the departmentat officers 1 asTI00 Ly dred @ d Oui el 479955 ]
. ' _ . Severity One only :
- : - - - : . . s v asamrr- --—-ﬁ; - S.ven;'.,...-‘o';:.m,i.‘..g... ey
= TRough stone dry packing using hard bDiested quafry rubble for bed of culven including cost andi .
6 ‘:uc"b“’ ,convgeyance of all materials, all labour charges. incldental expenses elc, compleie as pet_smndard§ 795.00 [Hundred  and; Cubic . 14310
- eves i _ ifeations end as diracted by the departimanta! officars | : R 1meve .

Superniending Engineer
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Name of Work- Stimulus Package- Construction of Mythrakkadavu bridge across Challyar river in Malappuram .

fiem | Probable . Unit injAmount |
e No ‘| Quantity iDescriptionof Work e : R, . Ratein _iwords }(Rupees) .
. : o ‘{Figures. | - - . ' 1
. . . . . {Rupess) Words L
""iRapdom rubble masonfy in cement mortar 1:6 (One cement, Six sand) using hard bissted quarry| Rs Onel o o
7 2Cubic rubble for curtain wall including cost and conveyance of al malerials, all-labour charges, incidentall . o {Thousand Fivel e | 2002 °
Metres axpenses eic, complete as per standard specifications and as direcied by the departmental officers ' Hurired and; Metre '
. : Forty Six only ;
1 ITOTAL FOR APPENDIX C 2107723 |
APPENDIX D-RIVER TRAINING WORKS
, 1908 Cubic Roughstonedtypacldngusinghardblastedquanyrubbleforbodofrlvetnearbﬁdgeim:bcﬁngcosundg Rs Seveni One
1 Mstres conveyance of all materials, all labour charges, incidental expenses etc, complete as per standardi 795.00 iMundred - and! Cubic ! 1516860 : -
specifications and as directed by the departmentsl officers Ninety Fiva only .1 Melre i
i TOTAL FOR APPENDIX D{A) : : - - 15164860 :
Earth work excavation in all classes of soil except hard and medium rock, which remains. biasting for ‘ .
3200 Cubic foundation of side protection wall and depositing with all leads and iifts. and using the spo for filking Rs Six Hundred; Ten !
1 Metres and forming of rosd wherever nacessary including bresking clods, watering, ramming all {aboun 619.00 |and Nineigen} Cubic . 198080 °
- " Icharges.incidental expenses etc compiete as per standard specification and as per the direcvon o!! . ;only _ Meves : Cd
departmantal officers . : ) o /?' ‘ o
Supglying end stacking coconut piles of size 200 to 300mm dismeter on the site including cSite ndi : One i
2 1 1280 Metres iconveyance, all labour charges, incidental expenses eic. compiete as per standarg specifications and! $0.00 .Rs Ninetyonly | Mewe | 115200
] as directed by the deparimental officers “ . ' ' : i : ; o
Driving down coconut piles 200 mm to 300 mm diameter to spprovad nes and levels through various| L
. istrata after pointing the bottom and up to 8 m depath below the ground tevel including all lsbour charges| Re Two Hundred: o f
. 3 | 1280 metres iand hire charges for fixing staging platform and all other appliances necessary for piie driving, incidental} 24500 land Forty Five; . . ‘313600
" lexpenses eic, complete as per standard specifications and as directed by the departiental officers | jonly i '
. i i .
) Eilfing with ciean ary river sand over the piles inciuding all leads and fts, cost and conveyance of sand,! fs Thresi One |
- 4 2841 Cubic  ;consolidating and finishing tha. top }o the required lavels. all labour chargaes, incidental axpenses etc, 370.00 !Mundred andl Cubic i 103970
Melres complete as per standard spacifications and as dw by the deparlmentgl officers  iSeventy only | Metre :
Reinforoed cement concrete1:2:4(0ne cement, Two sand and Four Metal) using 20mm hard granite: . ips Thieeh i
156 Cubic |broken stones,mixing, laying properly and compacting for foundation including cost and conveyance of Thousand Nm.‘ Omne ¢ - :
s Melres all materials, all labour charqe;.formwork charges,walering, curing, incidental expenses etc.exchuding 3955.00 Hundred and Cubic | 676980 '
. the cost of reinforcement, complete as per standard specifications and as directed by the depértrn:;ntali Fifty Fiva only | Metre 1 :

officers . . . i H i

[ O, R Qimarintansinn Fam~as:
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Name of Work- Stimulus gg_cul_‘ggg;ggp_ggnrg‘_gg_lp__qﬁ gj__n_u.y‘tp"_@_lgggw'yu bridge across Chaliyar river in Malappuraim District - ' ——
fitem |- Probable | o o . Tijnit injAmount 1.
iNo__ i Quantity Description of Work ___ R \ ‘ ' Ratein _____ IWords (Rupess)|
: ! - - : - _ : Figures : ;
e ' — — ' ' , _.i{Rupess)_Words bk
G.C'1:3:6( One Cement.1hree Sand and Six Metal) using 60 % 'of A0mm and 40% 20mm hard granitel - - ' T i i
i | 2160 Cubic proken stone, mixing, laying properly and compacting for super structure of retaining wall inciuding cost{ "~ - ?: p NY:O_ One |
1 6 i petres iand conveyance of all materials, akt labour charges, form work charges, watering, curing. incidental 2934.00 1} %ﬁ: Y :‘, Cubic | 6337440
] - jexpenses etc.complete as per standard specifications and as directad by the departmental officers : T: and: \retres :
] i . ; : irty Four only :
i ' Providng reinforcement for REC work using TMT cleai bend, fied and ptaced In position inctuding cost: R ¢ e
; - and conveyance of ai materiais, all Jabour charges, incidental expenses, complete as per standard; T: 5 F‘:"'- o )
‘i 7 | 526 Quintals specifications and as directed by the departmental officers 7 | 4571.00 Hu?'ll;:; a;g Qui?:al 2404346
‘ ' ' - : . , Seventy-One only!
i Supplying and fixing weep holes in the CC retaining wall with 63 mm dia PVC pipe (Bkgticm2) including;, s Shty Th R
i g | 600Meves jcost and conveyance of all materials, al labour charges, incidental expenses etc. aomplete as pei 63.00 m‘ﬂ ity Threel gaen | 37800 |
| s..t.arzsl,ersi.meimﬁs?sip_as..émaasjaeg&sdﬂby,mg... artmental OFICEIS ... ... s Y . i
o vt iling Out water in trenches Using & WP pump ncluding cost i comveyanve of fuel, oil al iaboun e Tworty Onel O
. g | 30000 HP/Hr icharges. hire charges, incidental expenses slc complete as pet standard specifications and as directed 2100 icow A At '}ﬁ i 630000
Lo by the depastmental officors S ———— RN DA S i
- I . ) AL R APPENDDC DB oo
I . B ———— R TOTAL PAC_(A+B+C3D) '
! . BEGUCTION FOR DEPTL MATERIALS ﬁ.ﬂ!ﬁﬁ.ﬁﬁ&ﬁ?&ﬁﬂﬁlﬁﬂ ............................................... ek :
L N - — ' NETPAC: e e T T Re 182330013
SEBUCTION EOR DEPARTMENTAL WATERIALS AND WIRE CHARGES OF T6F p—— B, 1. 39,96,153
4 15,67 MT Bitumen NRMB @ Re CRTTA00 MT  =Rs450873.00 Add. temder exeons 17% above Entimate a1, 37,96, 153=20
2 352 MT Bitumen Emulsion @ Rs 24050.00/ MT =Rg 87824.00 . Rate ' o 112734900
3 19,20 MT Bitumen 80/100 @ Rs 26260.00/ MT . -Re 50419200 = AdA comt of departmental materials e =
4 41 Days Road Rofler @ Rs 2080/Dsy = Rg 8446000 and hire chargea of T&P . ' oo memm .
Tétat Amount ‘ ‘ =Re 1127349.00 : ‘ :

e [ | . Agreed PAC . Re.9,74,53,815=0
@m&»ﬁi}d - %OW I

4 3

S

] menntending Enoineer -
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NOTE: 1. "Strike out which is not applicable.
2. Therate maybe quoted in words and figures.

No. of Correttion

. 848/ : : : 84/ Pe suﬁj.ﬂ'hnlauu '
Contractor , 'SUPERINTENDING ENGINEER, "
PW.D{ROADS & BRIDGES)

NORTH CIRCLECalic’ut-1 o I_ '



Construction of Umminikkadavuv Bridge across Kadalundi river in Malappuram District -~

Cor .
- s s, -

78128
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_ qamgmmmnwmmmmuvwammm«mmmﬁmmm | .
- | SCHEDULE OF WORKS .
St Description of work “Noor | Unit “Estimaled Rale .~ AMOUNT
No. : : Qty. ' : Rs. P -
. . —_Fiqure “Words
‘ Appendix A: Rridge Proper ' ; i
Forming island of size 16.5 mx10.5m outer side for an average heightof2 m
wilh 75cm above water level by driving down teak wood posts class IH) of girth
41 [o 32em 10 an average depth of 2m below bed laval ai 60em cfe for posts - . :
and 2m ©/G for Slruls And tying with teak wood posts 50cm c/e to vertical posts Rupees Four Lalchh
already driven down and screening with double bamboo mat with necessary ; - [Fourty Six Thousand 1
! bamboo reaper provided at required intervals and filling inside with earth 3 , Nos “‘6719'00 Seven Hundred & Ten 1340 30.'00
including ail cost, conveyanca hire and labour charges and all other incidental “|Only ‘
éxpenses elc complete including maintaining the.the island \ill the completion
of work and demolition and clearing the same after completion of work as per
standard specifications and as directed by the departimental officers
Earth work excavation in..alh classes of soil except hard and medium rock,
- ‘|which require blasting for amd*depositing with all leads and lifts for abutments| g
2 and using the spoil for filing and forming of road wherever necessary including -
" |breaking clods, watering, ramming -all labour charges,incidental expenses etc
complete as per standard specification and as directed by the departmental
officers ' : '
B ' Rupees One Hundred
2a) Initial depth 1.50m 540 M3 10630 |& Six - Paise Thity] 57402,00.
: ' : |Qnly
. - ' ' "~ |Rupees One Hundred g
2-b)First depth 1.50m 482 M3 118.00 & Nineteen Only ! $4578.00
, R R - |Rupees One Hundrgd .
2g)Second depth 1.50m 338 | M3 131.70  |& Thity One - Paise 44514.60
, - Iseventyonty |
Contractor - Page 1 Superintending Engineer
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Construction of Umminikkadavuv Bridge across r_(adai_undi river in Malappuram District

Supptying and fixing MS angles of size 150 x 150 x 12 n | ]
well cwrb including cost and conveyance of materials cutling banding for ; - -
¢ required shade welded and bonded to concrete using 12mm dowel bars 32 ot 6562.00 E:geﬁ'msr Ih:ug? 209984.00
weiding, driling and fixing charges, incidental expenses etc, complete as per| . one Two Oom re ixty 4.0
standard specifications and as directed by the departmental officers. ' oly L
VRCC M 25 design mix for moulding well kerb using 20mm hard granite
graded broken stone as coarse aggregate and river sand as fine aggregate,
mixing , laying in position and compacting including cost and conveyance of all - |Rupees Eight
materials,all labouwr charges, watering, curing, formwork charges, incidental}] 107 M3 8350.00 _{Thousand “Three} 893450.00
expenses etc. comple but excluding the cost of reinforcement as per standard %Hundred & Fifty Only
specifications and as directed by the departmental off_ioetjs o
VRCG M 20 design mix for mouiding well steiﬁing using 20mm hard granite
graded broken stone as coarse aggregate and river sand as fine aggregate,
mixing , laying in position and compacting including cost and conveyance of all ‘ Rupees Eight ‘
materiais, all iabour charges, watering, curing, formwork charges, incidental] 796 | M3 £100.00 .[Thousand One| 6447600.00
expenses efc. complete but excluding the cost of reinforcement as per ‘ - Hundred . Only
standard specifications and as per the direction of deparimental officers
Sinking of RCC circular well 8.5 m outer dia 6.5m inner dia (M25 mix} for
foundation of abutments in all classes of soil other than rock 1o fines and levels
and plumb by scooping out earth from inside and below steining with dredgers
or any other appliances including hire charges, labour charges, dewatering,
casting, vibrating, removal of obstacles, dumping the spoil at suitable piaces
|with all leads and fifts, incidental expenses etc, complete as per standard
specifications and as directed by the deparimentat officers
1 . Rupees Twenty Four
ga)initial depth 3 m 6 M | 24701.00 (Thousand Seven] 148206.00
, - Hundred & One Only
‘ Rugees Twenty Eight! |
6b) First depth 3.00m 1o 4.50m 3 M 28004.00 . |rpousand &Four Only 84012.00
, Rupees ~Thity One
6c) Second depth 4.50m to 6.0m 3 M 31308.00 |Thousand Thiee| 93918.00
, : Hundred 8 Six Only _|
Contractor Page 2 _ Supefiﬂte;'tdimg Enginse”




3 pe elated to. 7 _
‘s s Construction of Umminikkadavuy Bridge 8cross Kadalundi river in Matappuram District : 80/128_
 1{osgui2017/08-PWD T E—— —
| ' - , — _ =T . [Rupees Thay Fouf -
' ed) Tnird deptn 8.0 s 10 2.50m———" a M | 3460000 |Thousand Six Hundredi 103327.00
o ‘ _ , - | . &Nine Only
7 : 1 T : . - . , 1 .~ |Rupees Thity Sevenj . . =
, ' : "o [Thousand Nine 20 -
,H_Se} Fourth deptn 7.50m (0 9.0m , . 28 | M| ITRI200 s s Twewe| 9857120
o oy ‘
. _ . Rupees Fourty One
161) Fifth o - . : _ L ~ |Thousand Two|.
6f) Fifth depth 5.0m 10 10.50m 15 | M | 421500 B IRE0E & Fifieen| 6182250
_ Rupees Fourty F
. . , . Thousand Five
|6g) Sixth depth 10.5m 10 12.0m | 15 | m | sas1800 [0 o Eighteen| 9577700
ooy
L : : . , , , , ~ |Rupees Fourty Seven ‘
' - . o : _ Thousand Eight] -
6h) Seven‘ th depth 12@ to 13.5m - 0.6 M 47821.00 | ~ied & Twentyl 28692.60
' One_Only

Sinking of RCC circular well 6.5 m outer dia 4.9m innar dia (M25 mix) for
foundation of piers in all classes of soil other than rock to lines and leveis and} A
_ plumb by scooping cut earth from inside and below steining with dredgers of N

7 any other appliances including hire charges, iabour charges, dewatering,
casting, vibrating, removal of obstacies, dumping the spoil at suitable places
lwith all leads and lifts, incidental expenses etc, complete a3 per standard
specifications and as directed by the departmeniat officers

|Rupees Twenty One| .
Thousand Six Hundred| 195111.00
.|& Seventy Nine Only 1 ‘

. . Rupees Twenty Four ,

S ‘ : . ' ' Thousand Saven

i S ' : Only ,
- : ‘ - - ~ [Rupees Twenly Seven

7a)initial depth 3 m : | g M | 21679.00

: . . , 1 1. Thousand Sevan
7¢) Second depth 4.50m 0 6.0m . ‘ 45 | M | 2774900 fundred & Fourty Nine

124870.50

Contractor | ‘ ' Page 3 | : " Superintending Engineer .
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1‘)'5“,201 7/0S-PWD Construction of Umminikkadavuv Bridge across Kadalundi river in Malappuram District 81/ E‘_’_
T -
[ ' : Sr——— : N ~ Rupees Thirty}. :
’ . Thousand Seven :
7d) Third depth 8.0 m 0 7.50m - ' 45 | M | 078400 | ed & Eighty Four] | 1o0028-00
B 1 Only
Rupees Thirly mee! _ :
' . : o Thousand Eight '
7e) Fourth depth 7.50m to 9.0m . 45 | M | 3381900 [Hundred & Nineteen 162185.50
o - . Only
7 , Rupees Thity Six w
,, 7) Fifth depth-9.0m t0 10.50m .~ | 22 | m | sesss00 [F 'umn&';“& iy EI;?V"; 81081.00
_ Only
] - Rupees Thity Nine
7g) Sixth depth 10.5m to 12.0m , | 03 | ™ | 3980000 [Thousand . ool 1ig67.00
[Providing MS dowe!f bars with 25 mm M.S rods 2.50 m iong phugging 1.0m inl ,
the hard rock and 1.50 m in to concrete @ 1 m c/c after driling 50 mm dia]
hoies in granite rock including cost and conveyance of all materials, all labour B Rupees "~ Seven|
8  |charges including cutling the rods in 1o required length and fixing the rod into] 223 Nos 737.00 {Hundred & Thity] 184351.00
position, incidental expenses etc, complete as per standard spec:ﬁcatlons and Seven Only ’
1as directed by the deparimental officers : :
C.C. M15 Grade mix for bottom plugging of well using 20mm hard granitre{ .
broken silone including cost and conveyance of afl materials, labour for] - R Six T nal ‘
9  [dumping concrete, hire of mixer and vibrator and finishing the surface to] 350 | M3 | 660000 |o FiOS SR 'O“’"m:a | 231000000 -
required levels with all charges etc. complete as per Std. Specification and a3 .
directed by the departmental officers .
Chipping and removing extra projection of well stemmg without damaging , Rupees Three
- {remaining’ portion incibding alt labour charges, hire charges, incidental e v |Thous e
10 expenses etc complele as per Std. Specification and as direcled by the 28 M3 . 3800.00 Hundregd Only Eighl) 106460.00
deparimentai officars . '
Fitling inside the wells with clean dry river sand including all leads and lifts, cost Rupees " One
and conveyance of sand. consolidating and finishing the top o the required ‘ ’ Thousand " Three ) :
11 fevels, all labour charges, incidental expenses etc, complete as per standard] 1269 M3 1333.00 - Hundred & Thirty 1891877.00
" |specifications and as directed by the departmental offcers : Three Only
Contractor : .  Paged ' _ ' Superiniending Engineer

. 5 . . - . .




a3 1 aana Rupees Six Thousand]
T M3 6400.90 Four Hundred Only
mixing , faying in position and compacting inckiding cost and conveyance of alll ‘ - . |Rupees  Seven]
matevials,all iabour charges, Wwatering, curing, formwork ‘charges, incidental] 450 M3 725000 |Thousend = Twol 333500000
expenses efc. comple but excluding the cost of reinforcement as per standard| ‘ Hundred & Fifty Only |
specifications and as directed by the deparimental officers ‘ :
VRCC M 20 design mix for moulding abutment and soiid wing wall using
20mm hard granite graded broken stone as coarse aggregate and river sa o
- as fine aggrepgate, mixing » laying in position and compacting including cost| - o Rupees Six Msandl
14 |and conveyance of ali materials,all labour charges, watering, curing, formwork| 377 | M3 6950.00 {Nine Hundred & Fify| 2620150.00
|charges, incidental expenses etc. complete but excluding the cost of ' Cnly :
reinforcement as per standard specifications and as directed by the :
VRCC M 30 design mix for moulding -pier and pier cap using 20mm hard .
granite gradad broken stone as coarse aggregate and river sand as fine ; 1.
. mixing , laying in position and compacting ' including cost and . . _ : .
15  |conveyance of all materials,all iabour charges, watering, curing, formwork| 203 M3 1 10100.00 g:geﬁin'l‘::;hg:‘s;nd - 2050300 00
charges, incidental expenses etc. complete bul excluding the cost of] _ o _
reinforcement as per standard specifications and as directed by the '
depanmental officers — : .
VRCC M 25 design mix for moulding abutment cap using 20mm hard granite|
graded broken stone as coarse aggregate and river sand as fine aggregate, .
mixing , laying in position and compacting including cost and conveyance of a I Rupees Eght -
16 |materiais,all labour charges, watering, curing, formwork charges, incidental 8 M3 | 810000 [Thousand Ona| 4280235
- |expensas eic. complete but excluding the cost of reinforcement as per] 7 {Hundred  Oniy '
standard specifications and as directed by the departmentai officers : a _— ,
Superintending Engine

Page 5
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B e badtniiey “nnaUEVUV BNGGE 3CTOss Kadatundi river in Malappuram District '

83128

1.053«2017:03
1

_ 'vncc M 25 design mix for mouldm din wail uslng 20mm _hard gramte graded

muw-as-ﬁne-aggregale-mw.g

1T

standard specificstions and as directed by the departmenta! otﬁcers

laying in position and compacting including cost and conveyance of &li
materials,ali labour charges, watering, curing, formwork charges, incidental
expenses elc. complete but excluding the cost of reinforcemant as per,

22

- M3

550,00

Rupees - Nine
Thousand Five
Hundred & Fifty Only

21010000

18

graded broken stone as coarse aggregate and fiver sand as fine aggregate,

standard specifications a_md as directed by the departmental officars

VRCC M 30 design mix for moulding pedestal using 20mm hard granite

‘| mixing , laying in position and compacting including cost and conveyance of aft
materialg,all labour charges, wataririg, curing, formwork charges, incidental
expenses eic. complete but excluding the cost of reinforcement as per

M3

7900.00

Rupees
Thousand
[Hundred Oniy

Nine

_ Seven|

19

specifications and as diilced by the depertmental oﬂicets

Supplying and fixing elastomeltric bearing of size 500mm x 360mm x 99mm
compressed in three layers of mixture laminations each 3mm thick and two! -
layers of elastomelric pads 12mm thick in between metal plates and with 3mm
|thick outer slastometric cover at top and bottom and 6mm thick elastometric
_{cover alround including cost and conveyance of ali matevials, all fabour]

charges,. hire charges.;iadidental expenses efc complete as per slandard]

|

24

Nos

15000 =2

Rupees Fifteen
Thousand  Only

- 360000.0C

20

charges,
departmental officers

VRCC M 25 design mix for mouiding T beam, deck siab, kerb elc using 20mm
hard granite graded broken stone as coarse aggregate and river sand as fine
adgregate, mixing , laying in position and compacling including cost and
conveyance of afl materials.aﬂ, labour charges, watering, curing, formwork
incidental expenses etc. complets but excluding the cost ofl
reinforcement as per slandard speciﬁcations and as directed by the

M3

22800 2C

deees Twenty Two
" {Hundred Only

Thousand Eight

8299200.00

2t

‘lgraded broken stone as coarse aggregste and river sand as fine aggregate,

standard speciﬁcatlons and as directed by the departmental officers

VRCC M 20 design mix for moulding handrail using 20mm havd granite

mixing , laying in position and compacting including cost and conveyance of ali
-{materials,all labour charges, watering, cuting, formwork charges, incidental
expanses otc. compiste but excluding the cost of remforcemen_t as per

M3

120900:‘.-7 Thougand Only - .

Rupees Tweive

240060.00

Contracior )

Pages

-——vme -

Supéﬁntending Engineer
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Construction of Umminikkadavuv Bridge across Kadalundi river in Malappuram District

84/128

|

“[Supplying and fixing draingas with 63 mm dia PVC pipe 60 crn fong wijh]
Gl gralings of 150x150 mm size for deck SIBb including cost and conveyance

48

Nos

Rupees Fily Se'.»:-.-i

—

- e -

" 22 |of all materials, all labour charges, incidental expenses etc. compiete as per| 57.00 Only
standard specifications and as directad by the deparimental officers . ) P
Providing reinforcement for RCC work using TMT steel, fusion bonded and :
epoxy coated bend, tied and piaced in position including cost and conveyance| - : Rupees Six Tnousz~: ,

23 lof all materisls, all tabour charges, incidental expenses, complete as per| 1554 Qu 6855.00 |Eight Hundred & F nLpoCiEiiITI
standard specifications and as directed by the departmental officers » Five Only . s
Welding V cut joints for the MS rods afier Cieaning the V cut ends including '

24 [cost of electrode,current charges,hire for welding piant eic.complete as per]- 192 Nos 252.00 Rupees Two Hundrsc; P

_ standard cspecifications and as per the direction of departmental officers ‘ & Fifty Two Only )
Providing expansion joint between spans with Aluminium sheet 16 gauge 7.50} ]
cm long and 55 cm wide(weight of sheet 7.50%0.5xx3.40 kg/m2)packing in Rupees O-e'
position, cutting the same in position with siot and 10x6mm at 30cm centre to Thousand Or.;

25  [centre and filing the joints with mixture of bitumen, sand and saw dus 42 M 192 12 Hundred & Ning: :
including cost and conveyance of all materials, all labour charges, incidental " Nivee Only N
éxpenses-elc completa as per standard specifications and as directed by the o :

_ldepartmental officers :
Providing and laying 60mm average thick biturmnous concrete wearing coat
over the carriageway with heavy seal coat using 24mm broken stone 0.38 m3, |
18mm broken stone 0.245 m3, 6mm broken stone .09 m3premixed with hot

2g  [Ditumen (48Kg/m3) 71.86Kg/m2 including a tack coat of 2.85Kg /10m2, rolling 670 | M2 araes :“";fvei fy“' :'::f’ec .
to a dense surface including cost and conveyance of all materials, al! iabour] . Paise Ninety Only : ’
charges, hire charges of roller, mixer, wheel barrows . incidental expenses efc,
complete as per standard specifications and as directed by the departmental
officers . .

Painting with synthetic enamel paint of suitable colour with approved quality o
two coals including cost and conveyance of all materials, all labour charges, o , O zezee e

27 incidental expenses etc complele as per standard specifications and as 840 M2 g0 Rupees N".m“' Ory oo
directed by the departmental officers ' ‘ !
Baiting out waler in tranches usging 5 HP pump including cost and conveyanve

26 |0t fuel, oil alt fabour charges, hire charges, incidental expenses etc compietel o000 | b 3100 JRuPees  Thity Ona

‘ as per standard specifications and as direcled by the deparimental officers ’ Y

Contractor

Page 7




1

approach road neay
&ta-—~com

o

Idepartmentat

Rough stone dry Packing uging hard blasted quany robEE =
Per standard specifications @nd s directed by the
officars '

arges, incidental oxpenses

Four

Seventy] 1952262 ::

Hundreg &

Total_for A

g

g

iz
8
3
e

et

: : .leOny

e

1110

P —————

Rupees

i Three . ‘
33 % Hundred & Thrae Onyy| 336330 0

n
i
a
&
a
g
a
e

tal
Collection ang Supply of Quarry

w

= 18rges, incidental eXpansas ete

uthauieadmﬁﬂs
3 wne_reverneca:sary

' Comapcling the filed earth wih power roller in layers not éxceeding 25 cm
loose thickness) Satisfying compaction tests, including frimming stopes 19 fines

ol , fuel erc, hire charges of roller,

Charges, incidentay €xpenses atp Complete as per standarg Specifications and

as di the officers -

Standard heaps for measurement for fi; the low

diir by the_departmentay officars

[Earth Work excavaiion in al classes of so7 except hard and megigm rock, I

which require biasting for foundation of retaining way

i and using the

tones, mixing, laying
wall including cost and Conveyance of ajf materials, a)

tandarg $pecifications ang as directed by the departmentaj

|
I
i
i
i !
[\ - -
R | |
bpees Ning . Paise : -
Eighty Onty S3006 |

nuck including Stacking on the road sides in
N9 portions of the road
Including cost ang Gonveyance, aj laboyr
plete as per Standard specification and as| -

com,

M3

[Rupees Eigne Hunaréd

Siix & Seventy One Oy a3

and depositing op bank
$poil for filling ang formi ‘
vateri 513

sand ang Eigm'Metal) using 40mm
broperly ang Compacting for|

fomwork Charges, incidenia expenses etc,

M3

437500

Contractor

Supen'mending Engineer




.‘ L Contractor

l _ Rupees Five
‘ {Thousand Two .
754 | M3 5228.00 Hundred & Tweny 3841912 00.
Eight Only
s Rupees One
78 M3 1067.00 (Thousand &Sixty|] €3225.00
‘ Seven Only ‘
Collection and suppiy of aermnhartIgranitehwkenstoneands!ackingmme |Rupees One
7 {sides of road in standard heaps for pre-measurement - including cost, 75 | M3 1160.00 [Tousand Onel a-0c90a
. . . . . e ) [ 2R AN Y
Conveyancs, alf labour charges, incidental expenses elc complete as dtrectedl 7 .idred & Sixty Only :
the 13l officers . -
.Supplymgmdsmckmgoodgravdlyredeam.formmaackwmlhﬁ o R ess Theee
sides of road in standard hesps for pre-measurement ‘including  cost, 27 M3 374.00 [s-nored & Seventy] 10068 00
Conveyance, alf labour charges, incidental expenses elc complete as directed - Faur Only
Metalling the roadway 100 mm thickness compacted to 75 mm using broken
stone( graded granite stone in the ratio 7:3 of 60 mm and 368 mm size
respecivaly) 1m3 per 10m2 and departmental binding material at 0.20m3
10 m2, bed roling, spreading broken Stones to template, roling dry tof
compaction from sides to cenltre until the movemaent of broken stone cease.
waltering profusely and e roling until the fines cream up and fill the voids of the
stone,then spreading the gravelly earth and sweeping in to the joints, watering , Rxees Sty Two - .
9 land re rolling until the gravelly earth has worked in (o 8ll crevices and a thinf 772 M2 62.90 Sase Nivety Only 48558.80
coat of slurry remains, then take off the roller and afiow the surface to set to '
harden for 24 hours and re rolling next day until any deformity is rectified
including fencing,lighting, walching, hire charges, cost and conveyance of alt
materials, all tabour charges, incidental expenses eic complete and
maintaining the surface free from_ruts for 15 days after completion as per
_ rd specification end as directed by the departmental officers(-for sub
base) . - ,
I/ )
Page 9 Superintending Enginge: .
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compaction from sides lo centre until the movement of broken stone cease.
watering profusely and re rolling uritil the fines cream up'and fill the voids of the

stone,then spreading the gravelly earth and sweeping in 10 the joints, watgring]

and re roling untll the gravelly earth has worked in to ali crevices and a thin
coat of siurry remains, then take off the roller and allow the surface to set to
harden for 24 hours and re roling next day until any deformity is rectified

- lincluding fencing,lighting, watching, hire charges.cost and conveyance of all
|materials, ali labour charges, incidental expenses eic complete and

maintaining the surface free from ruts for 15 deys afier compietion for sub
base as per standard specification and as directed by the departmental
officers(for base courss)

Construction of Umminikkadavuv Bridge acrass Kadalundi river in Matappuram District

ﬁﬁmm 10 75 mm using broken o

stone 36 mm size, 1m3 per 10m2 and departmental binding material at 0.15m3}
per 10 m2, bed rolling, spreading broken stones to template, rofling dry to1'

750

M2

62.90

Paise Ninety Only

Rupees Sixty Two -

11

Collaction and supply of 12 mm size hard granite broken stone and staciung
on the sides of road in standard heaps for pre-measurement including cost,

conveyance, ali labowr charges, incidental expenses etc compiete as directed

by the departmental officers

21

M3

1740.00

Rupees One
Thousand Seven
Hundred & Fourty
Only

12

Collection and supply of 6 mm size hard gmmte troken stone and stacking on
the sides of road in standard heaps for pre-measurement including cost,
convayance, all labour charges, incidental expenses eic complete as directed
by the departmental officers :

144%.00

.[Thousand

Rupees One
Four
Hundred & Fourly Nine
Only.

13

lProvnding 20mm pre mixed chipping carpet over W.B.M surface with

departmental broken stone after thoroughly cleaning the base with wire
brushes, brass brooms and app!ying a priming coat of 7.50Kg of bilumen/10
m2 and spreading the premix(formed of 0.27m3 of 12mm metal and 12.96kg
Jof bitumens 10m2) rofling to @ dense surface then spreading the seal coat
(comprising of a hot premix of 0.09m3 of 8mm departmental metal and 8.64 kg
of bitumen / 10 m2) again rotiing including cost and conveyance of bitumen, o,
fuet etc, alt labour charges, hire charges of brass brooms ; camber board ,

rofler and other machineries, watching, lighting, incideﬂtal axpenses etc.
compiete (lotal usage of bitumen 28.10 Kg/10 m2,) as per iRC specification]

and as directed by the departmental officers

750

M2

161.90

& Sixy One - Paise
Ninsty Only

Rupees One Mundrad .

Contractor

Page 10
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- Contraclor

e Construction of Umminikkadavuv Bridge across Kadalundi river in Malappuragp District : ] . 88/1128.
‘;531201 7/0S-PWD S -' -
i mmmm S T
: ' . [hard granite broken stone with 4nos HYSD bars 10mm dia and 6mm stirrups|' ‘ ,
. |@15em cle tfor reinforcement and fixing in line and levels 60 cm-beiow the| }  |Rupees - Onef -
14 |ground level with CC 1:4:8 (45cm x 45cm x 60cm) including cost and} 20 Nos 1809.00 |Thoussnd ~  Eight] - 36180.00 .
convayance of all materials, alt labour charges, incidental expenses eic, Hundred & Nine Only
complte as per standard specifications and as girected by the depatimental ‘ '
officers
Total for Appendix B= 5528608.7 -
‘ TOTAL PAC (APPX At+B+) _ 51605486.680
Deduct Cost of Doparlmenl Matanals and Hire Charges for Department
93766.00
Machingries ‘ - )
' Net PAC 51511720.60°
Tender variation (@ Estimate vate) NI
Add Cost of Department Materials and Hire Charges for Department 93766.00
Machineries
AGREED PAC §1605488.60
51605487.00
DETAILS OF DEDUCTION FOR DEPARTMENTAL MATERIALS AND HIRE ‘
CHARGES OF T&P
2.183MT Bitumen VG 10 Q Rs 37073/ MT =Rs 80930.00
5 Days Roller @ Rs 2392/ Day_=Rs 11960.00 ‘
1 Days Boiler & Sprayer @ Rs 35.65/ Day =Rs 36.00
3 Days Wheel Barrow @ Rs 3.45/ Day =Rs 10.00
1 Days HM plant @ Rs 830/ Day =Rs §30.00
Total Amount =Rs 93766.00
Page 11 / Superintending Engineer
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YERIFICATION REPORT

Sub: Committee on Public Accounts 2016-19 meeting on 30.05.2018
Ref:  Para 5.8 of Audit Report on Economic Sector for the year ended March
2015- Report  No. 4 of the year 2016

~ Audit has observed that Public Works Department had constructed fender
piles along with construction of Thadikkakkadavu Bridge across Periyar River. The
fender piles constructed at a cost of Rs. 3.12 crore were meant for protecting the
Bridge against the impact of collusion by barges. The requirement for fender piles
was not there since that particular étretch of waterway was considered not suitable for
navigation. The Irrigation Department also did not have any plans for developing the
stretch for navigable purposes. The Irrigation Department has also confirmed there
was no navigable water way connecting the Nedumbassery Airport to Periyar River.
The said Thadikkakkadavu Bridge was constructed in the northern arm of Periyar
River by including fender piles to facilitate navigable purpose. '}‘he Irrigation
Department has stated that the southern arm of Periyar is the shortest and
ec;onomlcally feasible route for cargo movement from Nedumbassery Airport to
Kochi Seaport. However, even this route was having bottlenecké due to insufficient
clearance and requirement of widening of about 5 Kms length between Nedumbassery
Airport and Chenkalthodu.
- 'During Course of discussion of this observation, an official from the PWD had
informed that Imgat19n Department had constructed a locklng system 1n

———

Puraplllykavu Bndge in the northem arm for navigation purpose. This gave an

d 'i-..._m...,.‘, e i

nnpressmn that the northern arm is also navigable and the fender piles constructed at
Thadikkakkadavu Bridge is necessary and probably constructed with foresight. .Ill‘f .
Committee had requested Accountant General to verify this issue and give a report.

Aocordlngly, i audit team was deputed to verify the facts, it was found that
the Purapillykavu Bndge was actually a regulator-Cum -bridge (RCB) with a

navigation lock. The dimensions of navigatidn lock were 35-metres-long shutter to

shutter and inner width of 10 metres suitable for vessels having lesser dimensions and

up to 1.20-metres draft. This indicates that vessels which are having a length of less




g -

Y than 33 metres width less than 9 metres and require draft of less than 1.20 metres
alone only can pass through the Purapillykava RCB. This also indicates that any
bridges with a span of more than 10 metres either downstream or upstream would in
no way facilitate navigation due to the bottlerieck at Purapillykavu RCB. Inmdcntally
during physical verification of the Purapillykavu RCB, the audit party witnessed the
operation of RCB for allowing passage for a small boat pulling a barge of size of 12~
metres ]ength and 6. S-metres width used for conveying construction activities (photos
enclosed) The entire operation took more than half an hour for completion. The
operation of the navigation lock is rare and done at the request of parties who are in
need of such service. It was also seen that the depth level of RCB was restricted to
plus 6.6-metres similar to that of the Manjali Bridge constructed by PWD 1.5 Km
downstream of RCB. This part of river was not included in the National Waterways
as decided in the meeting dated 11® June 2013 in the chamber of Minister of Water
Resources (copy of minutes enclosed). Thus, it is apparent the horizontal as well as
vertical cl clearance of Puraplllykavu RCB was not sultable for passage of heavy or
medium size vesseIs Consequent to this venﬁcatlon, it is reaffirmed that _constructlon
of fender piles at a cost of Rs. 3.12 Crore at Thadikkakkadavu Bridge was unwarranted

smcc the stretch was not suxtable for navigation purpose in view of the bottlenecks. It

N\
,_Jir \

is also apparent that the decision to construct the fender piles was a decision taken by
the concerned Chief Engineer (Roads & Bridges) without the concurrence of Desig,
l{esegfchw and 4-.I’nyes_~t'i‘g’a_tjon,jQuali§y. Control wing (DRIQ) which had originally
cl;;r()ved the design of Thadikkékkadavu Bridge.

Thus it is apparent the Purapillykavu RCB is suitable for movement of smaller
vessels only. Hence the need for fender piles at Thadikkakkadavu Bridge which is
having a span of more than three times that of Purapillykavu RCB was unwarranted

Lo .

resulting in wasteful expenditure of Rs 3.12 Crore.
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APPENDIX 1II

Statement showing the works e;e;l-l_ted durin

Appendix From Audit Report

g the

ordinary repairs
(Reference: paragraph 5.6; Page52)

Appendices

i. Renewal/IRQP from km 231/000 to km 263/444 | Kozhikode 1251.14
of NH-17

2. Resurfacing NH-212 km 66/00 to km 76/00 Kozhikode 656.18

3 Periodical renewal (PR) of NH-17 providing | Kozhikede 1,042.86
50mm BM and 25mm BC km 194/610 to km
206/500

4. Repairs to Railway overbridge at Vengali, | Kozhikode 179.82
Vengalam and Chengathukavu on NH-17

5. PR 2010-11, providing BM and BC in km 29/000 | Kannur 664.56
to km 41/000 of NH-17

5. Resurfacing of NH-17 from km 58/000 to km | Kannur 464.05
63/000 .

7. Improvements to Kondotty town km 27/500 to | Malappuram 330.90
km 29/150 of NH-213

8. Widening of NH-213 between Angadipuram and | Malappuram 336.46
Perninthalmanna

9. Monsoon work NH-4% Madurai-Kochi road | Muvattupuzha 3499
40mm BC between km 279/000 to km 286/610

10. | NH-17 2013-14 providing 1.20 x 1.50 span slab | Malappuram 19.93

’ culvert and drainage facilities (km 331/500 to km
331/750}

11. | NH-212 - resurfacing work between km 97/600 | Kozhikode 580.53
10 km [17/600 in Wayanad district

12. | NH-213 for 2013-14 extension of culvert drain [ Malappuram 4.62
(km 41/040 and km 40/700) and (km 42/800 and
km 43/200)

13. | NH-213 for 2013-14 extension of culvert drain at | Malappuram 4.98
km 79/200 (left side)

14. [ NH-213 for 2013-14 extension of culvert at km Malappuram 4.95
46/800

I5. i NH-47 Resurfacing work from Vadakkancherry Kodungallur 1,526.00
to Vaniyampara (km 240/000 to km 249/000 and
Vazhukumpara to Mannuthy)

16. | Repairs to damaged drain in providing cover slabs Malappuram 2.99
between km 70/800 to km 70/900 (right side)

7. | Repairs to damaged drain in providing cover slabs Malappuram 3.00
between km 70/900 to km 71/000 (right side)

Total 7422.96
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